
LEGISLATIVE ASSEMBLY DEBATES 
(OFFICIAL REPORT) 

Vol. IX, 1933 

, (Ilti D~u.1Je,. 1022114 DeuMiJw, I9JJ) 

SIXTH SESSION 
OF THE 

FOURTH '-r;f1ISLATIVE ASSEMBLY 
1933 

.. 
DJ:L1II: lUNAGER OJ' PUBLICATIONS • 1_ 

12th December, 1933



I_egislative Assembly. 
Pruident : 

THE HONOURABLE SIR SHANMUK.HA.M CHETTY, K.C.I.E. 

Deputy PreftdeJat : 

JIB. ABDUL MATIN CaAUDHUBY, M.L.A. 

Panel of Ohairmen : 
Ma. H. P. MOJ)\', rtl.L.A. 

M.s. K. C. NEOOY, M.L.A. 

Sm LEsLIE HUDSON, KT., M.L.A. 

• 

Sm A.lmVLLA-AL-Ml1lUN SUHRAWA.BDY, KT., M.L.A. 

8ecrtJtMy : • 
)(uN MUBAJIJIAD RAJ'I, BA.B.-AT-LAW. 

au BAHADUB D. DUTI'. 

M,..dal: 

C",:",ADI H.ut &aDAR ~.- AHMAD IUwr, M.C., I.O.K., I.A. 

CommiUu on Public Pmtio,.. : 

lb. MATlN CIUUDRt"RY, M.L.A., OAairMaft. 

Sm 

M.L.A. 

lb. GAYA 

KUNWA.R HAJEE IS~I"IL ALI KH,\X, O.B.E., M.L.A. .. 



COftBllTB. 

VOLUME IX-11th December to 22M Deumber, 1933. 

PolO.. PolO ... 

MOlmu. IITS DECEJlBU, 1933-' SATt"JlDAY. 16Ts DBcaoD, 1933~ 

QueetioDB anel Anllwen 2905·50 

Un.tarred Question. and ADllwen 29S0·69 

Mot-ion for Adjoumment rc Election of 
Kembel'll to the Calcutta. Port Haj 
Oommitt .... --Ruled ., .. t of order 2969.71 .. 

StateDlt'nt" laid on tbe table .. 2971.77 

The IW1!en'e Bank of India BiII-
r)isculI8ion on the ('oJUlidemtion of 
elaUIIeIJ not condlldlod . . 2977 ·3029 

TITUDA\', I:!TH J)£('l:lIIBI:R. 1933--
Question. and Ann'erR 

Stat~DIt'nt. laid (In the tahlP. 

The Indian Tariff (Second AIIll"r.d· 

3028·38 

3038·51 

Dlt'nt) nill-Paelled .. 3M1·!}',) 

WEDlCElIDA\", 13TH DE<'EVBD, 19:U--

QaeetioDl aDd Anewen •• •. 3301·13 

UlUltarred Q_tioDl and Annrers 3313-23 

Curtailment of the Luncbeon Inter. 
val,. 332-& 

The Reeo!rn. Bank of India Bill-
DUreUlllion Qn the conaideration of 
elalUlell not concluded .• 33U-85 

~tatement of Bu8inCIIII • • 3385 

lI[O!(DAY, 18TB DIICCIlBD, 19~ 

~tatem('ntl' laid on the table " 338i·92 

]'Ies~ from tbe ('.()uocil of State 3392 

The Reeen-e Bank of India Bill-
I>iecUllllion OIJ t be roDllidenition of 
c1a._ not ooncIuded .. 3393. 

34M 

Stateml'nt laid on the table' .. 309;·98 T'·&SDAY. 19r. DEC.VBD, )933....... 

The RewrTl' Bank of India BilI-
DillCtll!lllion on tbe rODtlidt-ration of 
cla_notconcludt:" •. 3098. 

3HU 

TanumAY. 14TH DBnt.B~3-

Kembel- Swom •• 

The RNerve Bank of India Bill-
DiaeuaUon on the colllideration of cau- not concluded •• 3457· 

3519 

QUHtionlland An81rers . ~ AI' 3153.66 WEDlfBIIDU. 2OT. D-.,..,B ... ·1133-

tTnatarred Qgeetionll and An.wen 3166.78 

The Reaen-e Bank of India Bill-
D~on on the coJUlideration of 
claU8M not !concluded 3178. 

l 3231 

l'amAT, 15TH Dr.uno. 1933-

QueetjODl &lid ADI W'eJ'8 •• 

Unafantod ~tiona and Aaawera 

The R-rve Bank 01 India BiU-
DiaouaUon on th" consideration 
of ola_ Dot coaduded 

Short Notice Qneation aDd ADI.er 3233-34 TRt!'UDU. 2111'1' DJIICDJID. 1933-

Obeen'ant'll' of hoUda, .. bv the Legis. 
lath-,. .. beembly ':. .. 3234.35 

The Relr-n-e Bank of India Bill-
Diarullllion on the oonaid .. ration of 
claWlPa not ()(lncluded •• •• 321'l-99 

• 

Short Notice Q_tion and Ao.wer 3805 

Motion for Adj(lllmment f't AtJe,red 
punillllllellt of a IlIAD for otfering 
hiA prayers on the lAhore RaiI_y 
Station platf\Jrm-~ot mOM, 360..'l-07 

c2 



TJroBsDAY 21ST. DBCBJlBEB, 1933--co11a1. 

The Reeerve Bank of IndialBill-
DiscUSBion on the motion to ... 

11 

not concluded 3807-82 

I'BmAY. 22ND DIICUOIBB, 1931-

Questions IIoIld A.DBwera •• 3863-81 

UDStarred Questions and A.DB_ 3881-86 

Motion for AdjOUl'llllleDt re ReDom-
mendation8 of the Oapitatioa 
Tribunal-Requat to move to be renewed _ 

PAGES. 

Fam.6.Y, 22.D DIICBIIBEB, l~. 

JIeeeage from His Exoellenoy the 
Governor Geueral re E~nsion of 
the life of the Legialative Allemb-
ly .. 

Tbe ReIerftI Baak of India am-
Puled all amended 3686-

3703. 
37tN-M 

The Indian Tarift (Amendment) Bill 
-In~ 3~ 



LEGISLATIVE :ASS~LY. 
Tuesday, 12th December, 1933. 

The Assemblv met in the Assembly Chamber of the Council Hoole aft 
Eleven of the ()Jock, Mr. President (The Honourable Sir Shanmukhaa 
Chetty) in the Chair. 

QUESTIONS AND ANSWERS. 

LoAll ADVAlICJlD '1'0 TIIlI BAlIAWALPlJB &rAU, 

1387. ·Sirdar HarbaDs Sblgh Brar: (a) Will Government please state 
t.lie tDwl loan advanced to the Bahawalpur State upto the end of this 
calendar YE'llr? WIJat is the amount of (i) capital, and (ii) interest thereon? 

(b) Has any portion of the capital or interest been realised 80 far? 
(c) What funding arrangement'! have been made with the State? 
(d) What is the annual interest due in respect of the total loan? 
(8) Have Government arrived at a decision regarding the writing off of & 

portion of the loan? 
(f) Before deciding the matter finally, do Government propose to give 

this House an opportunity of discussing the matter in case they consider 
it necessary to remit a portion of the loan? 

The Honourable Sir Qeoqe Schuter: (a) The total amount of the 
Bahawalpur loan, including interest, outstanding on the 31st October, 1933, 
was Rs. 11,98,14,582. I r.m having fresh calculations m&de of the separat~ 
figures for direct capital expenditure and for &eeumulation of interest. 
These will be laid on the table in due course. 

(b) No. 
(c) The budget of the Stat.e section of the Sutlej Valley Project has 

been entirely separated from the Stat-(> budget, and is under the oontrol of 
a Public Works and Revenue Minist.er who hlA.8 Leen authorised to corres· 
pond direct with the Government of lndib· in the P'inanee Department. 
After deducting a sum roughly equivalent to the revenue which wSt' derived 
by. the State from the area in question before the inauguration of .. he Sutiej 
Valley Project the balance of the income derived from the I'roject will be 
dE'voted to the liquidation of the loaD. It is antieipated that th6 Project 
will be¢n to earn a profit in 1984·31; hind the profits should increase rnpidly 
in subsequent years. 

(d) I wouid invite the attention of the Hono~ble Member to tJJ~ reply 
given to ~art (b) (i) of starred question No. 665 by Mr. Gaya Prasad Singh 
on the 6th September, 1988, where the estimated interest for this year 
was given as approximately OBi Jakha. 

(,) No. 
( 3()29 ) .. 
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(f) I do not wish at this stage to admit the necessity of having to remit 
any portion of this loan. If however any financia.l re-arrangement involving 
a remission of capital should be proved. ~ be necessary. Government will 
consider in what manner it will be possible to discuss its terms with rerre-
sentatives of the Legislature. 

Kr. Lalchand lfavalrai: Mav 1 Imow from the Hon':mTlI.ble l\fcmt">l'r if 
any. Committee was appointed· to go into the claims of the Government 
Bgamst the Bahawalpur State? 

The Honourable Sir George Schuster: No Committee has bee:l appointed 
on that pal'ticulli'r subject. An expert Committee was Slip )inted to advise 
us as to the reconstruction of the whole scheme. 

Kr. Lalchand lfavalral: Did it consider this question of t.he leMHI '! 

The Honour,.ble Sir George Sch~: I understand my F_wncurllble j";euJ 
to mean, did they consider the question of the State's l;laimR a.-ilinst the 
Government of India? They only considered them incidentally . They we,re 
not appointed to go into that question. 

Mr. Lalchand lfavalrat: Did they make any report that there shfluld be 
a reduction in the loans, or a writing off ? 

The Honourable Sir George Sehmer: No. It was not their fllm,tion aL 
all to m&'ke recommendations on that to the Government. 

Dr. Ziauddln Ahmad: May I ask one question? Is not this lORn forced 
on that State in order that the Punjab Government might complete a 
particular scheme and is it that the State never demanded it? 

The Honourable Sir George Schuster: My Honourable friend in the guise 
of &- question is making a series of .ery serious insinuations against the 
various authorities that have been con~erned in this matter. I do not wish 
to do more than state most emphatically that my Honourable friend's m-
sinuations are entirely unjustified. 

JIr. S. O. Kiva: Was there un} suggestion from the expert Committee 
or anybody else for further (',apital expenditure over this project in OrdAl' 
thht it may help in realising the whole amount? 

The Honourable Sir Geor,e Schuster: I have Dot got in my mind t1J~ 
exact details of the recommendations of the (rx.pert Committee, but 'Nhat 
they did was to recommend the clol,ting down of certain works, and I think 
there were certain subsidiary works whi,.h would fall, under my Honour-
able friend's question, under the description of further capital expenditure 
which was of a very minor nature. There WS'8 no substantial further capital 
expenditure involved. 

JIr. M. Jluwood Abmad: Is it a fact that the initiative was taken by 
the Punjab Government 8S regards the work for which this loan was taken? 

The ~able Sir George SchUlter: As reg6t'ds the initiative, that is 
going into com-p\ieat.ed past history. All the authorities which owned land 
which wo"ld ha.ve come into this Bcheme were, I think I may say, equally 
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interested in getting this scheme started, and, in ~der· to get.· it started, 
it was necessary that they should all come in. 

Dr. Zia.uddiD 4bmad: ~6y I just put my question in a simple form? 
Did the State demand this 10lln "1 

The Honourable Sir George Schuster: The State was certainly very 
anxious to have this scheme undertaken. There was no question about that; 

lIr. GaJa PruadS1D&h: Will Government kindly state the approximate 
annual income of the State, seeing that about Rs. 11 crores have been 
advanced to it? 

'!'he Honourable Sir Gaoree Schuster: I would remind my Honourable 
friend of the answer which I gave .to a similar question in Simla. This 
project cannot, of course, stand on the security of the State revenue. It 
stands on its own revenues, and the revenues of the State, apart f!"(lm this 
project, would be quite insufucient to meet the service of the lo~n which 
they have raised. 

lIr. S. O. II1tra: May we take it that there is a fair chance now of 
the realisation of capital tlnd interest in a reasonable period of time? 

'!'he Honourable SIr George SchUlter: I c&n teU tny Honourable friend 
that the situation has improved a very great deal in the last eighteen months. 
The sales of land have been proceeding quite satisfactorily, and if there is 
anything like a recovery to normal prices, this project will not only be 
able to pli:y for the loan, but will be a \"ery profitable project for the State. 
If present prices continue, it looks as if it would be possible to provide 
interest on the loan and 8S if the Govemment would not be involved in 
any serious loss. -

lIr. Prelidm' (The Honourable Sir Shanmukham Chetty): Next ques-
tion. 

LoANS AnV BOBD ro DnrrJI:&nT STATES Ilf TID Ptnu.&B. 

1388 •• 8lrdar IIarbul8 ........ rar: (0) Will Government please ata~ 
the amounts of 10lmS advanced to different States in the Punjab State6 
Agency, stating the purpose for which they were required, which have not 
been paid in full 80 far? 

.. 
(b) Have Government received any applicationa for loans from Indian 

States during the present year '} If 80, what are (i) the names of the 
States; (ii) the amounts applied for ana (iii) the purposes for which they 
are reqwred? . 

A 2 
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The Honourable Sir George Schuster: A statement is laid on the table. 

~. 

Statal. 

l. Bahawalpur . 

2. Kbairpur 

3. Pat.iala • 

(b) 

States. 

1. Nawanagar 

I. Tripara . 

3. Alwar 

.. DbraDpdhra • 

IS. VaJa 

I 
I Amount advanced. Purpoae for which require<!. 
I 
I 
! 

&s. 

11,98,14,582 
(Up to the 31st 
of October, 1933). 

To finance the State's share of the e~n· 
diture in connection with the Sutle; 
Valley Project. 

9,00,000 To prevent a break·down of the adminis· 

23,00,000 

I tration of the State owing to the serious 
d~ in reaIisatioll8 of land revenue 
resulting from the general fall in the 
pri~ of agricultural products. 

This represents the arrears outstanding 
against the Stat.~ in the account curren' 
with the Accountant-General, Punjab, 
on t·he 31st of March 1932. This debt 
W88 funded and is now heing repaid by 
fixed instalmente. 

I I I J 
iAmount applied for.! 
I ' 

26,00,000 

I 

Purpoee for which required. 

To enable the State to carry oat eertafD 
-.mtial worka begun by m. BigbDea 
the late Jam Sahib. 

9,00,000 ; To enable the State to meet finanoiaI 
1 difBcuitiee due to the economic d~ 
I sion. 
i 25,00,000 To prevent • break-down in the admi. 

nist1'ation. 

<&6,00,000 To -.hle the Stat. to proy it. cleM ~ 
Bbavnapr State and to meet expeodi. 
ture on th e State Alkali worlal. 

1,30,000 For administraiive p~. 

Itema 1 to 3 of UaillS bave been approved by the Government of Iadia ; items • aud 
IS are still under 00DIIiderati0n. 

JIr, B. G • .Jog: May I know whether the GO\"llmment of India WI such 
have got any definite policy &.11 regards the granting of loans to these varioua 
States? Have they got any definite seL of rules and regulations which 
govern the grant of loans to the States? 
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'1'he JIoDourable Sir GeoII' Schuter: Yes, Government have a very 
definite· policy on the matter. 

JIr. S. G • .J0I: Does the matter ever come before the House O!' before 
the Standing Finance Committee before the loans liTe granted 'I 

ft. Honourable Sir Geor,e SchUlter: No. Under the present constitu-
tion, matters of that kind would not come before this House. 

JIr. S. G . .J0I: Am I to understand that these loaDS are given by the 
Government of India on their own responsibility? 

ft. Honourable Sir George Schuter: The answer to that is obviously 
in the affirmative. 

CoNSTITUTION OJ' JAIL CoMJll'l"tBJi8 IN TB1I CENTlLALLy AoJlIN18'1'KBBD 
ABUS. 

1389. ·Slrdar BarbaDa SIDgh Brar: (a) Will Govt5l'llIIlent be pleased to 
lltate if it is a fact that aU the provincial Legislative Councils have got 
their own Jail Committees, whose members are t:z-cfficio ,;sitors of all 
the jails situated in their respective provinces? 

(b) Is it a fact that the centrally administered areas have got no Legi,-
lative Councils and therefore no JAil Committees ",f legislators whose mem-
bers may be ez-officio visitors of the iails situate in those areas? 

(e) Are Govt'rnment prep~red to constitute. Jail Committee cc.nsisting 
of members elect~d by this House, who should be ez-officio visitors of the 
jails and the detention camps situate iJi the centrally administered areas 'I 
If not, why not 'I 

'I'Ile BODOlIrable Sir Barry JIatg: (a) All fltr KS I nm aW8re this is not the 
cust' . 

(b) Yes. 
(c) Government see 110 reason to take til(' action sugge8t~. 

JIr. GaJa Prua4 8IDP: Are there any non·official visitors to the Delhi 
J ail which is centrally administered? . 

fte Honourable Sir Harry Ilai&: I should imagine there are, but I should 
rpquire not.ice of thnt question. 

RBPAIB8 TO TIm HOUSBS OJ' THB MmnBas or TRB ~'I'UU .oJD 
0TIlB& OoVEBNlONT OrnCBBS IN NEW Dn.m. 

1800 .• Dr. Zlauddln "mad: A.re Government aware that tM New 
Delhi hous{'~ of t.ht> Membf'1'8 of the Lf.gisl8t.\lI'e aDd other Go~ern:.nent 
officers are not repaired in a manner to prevent the flilling of lime from 
the ceiling? If they are not so repaired, what is the reason therefor? 

. The Honourable Sir I'raIlk Boyce: O(Wenlment are aware and regret 
thr.t a ce~in amount of discomfort has heE'D caused t.o the occupants of 
Borne Government qUl\rt~r8 in ~{'W Delhi hy the falling of particles of whit~­
'wash from ceilings. This trouble is mainly due to thtl roofs being saturat~d 
by exceptionally heavy rain during Augl,lst, Se}ltember and October last., 
and can be remedied only grMI,u.Uy 88 the f"OOfs dry. 



3034 LEGISLATIVE ASSEMBLY. [12TH DEeR. 1988. 

Dr. Ziauddbl.Ahmad: Is it not a fact that the rains have been practically 
uniform in the area all about Delhi and is it not B. fact that there has been 
no such falling of lime from the ceilings of private houses in Delhi? 

The Honourable Sir J'rank Boyce: I have no information as regard" the 
circumstc.nces of private houses; possibly they are not whitewashed to the 
same extent as Government buildings. 

Dr. Ziauddin Abmad: Is lime falling from the roof of the house of the 
Honourable Member himself? 

The Honourable Sir I'rank Boyce: I understand that, although I mysel.f 
have been fortunate in that respect, some of my Honourable oolleagues have 
sufiered from the fallin:g of lime p6rlicles. I may also say that the Chief 
Engineer has also complained to his own Department in regard to the 
falling of particles of whitewash from his ceilings. 

Ilr. Gaya Prasad Singh: Is it a fact that these quarters are sometimes 
given to outsiders ? 

1Ir. President (The Honourr.ble Sir' Shanmukham Chetty): That question 
dOts not arise. 

PAYllEl.'fT 0 .. LATB FEB ClLutGBS IN BBSPBCT 0 .. WEATHKB TBLBGBAIlS 
TO THE TBLBoB.APB:I8TS. 

1391. ·Pandit Satyllldra Bath Sen: (a) Will Government please state 
whether late fee charges in respect of weather telegrams are paid to the 
telegraphists after the amount is passed by the Meteorological Department, 
and whether the expenditure incurred on this accouni is borne by the 
latter Department? 

(b) Are Government aware that in the New Delhi Central Telegraph Office" 
these late fees were being paid to the staB without any reference to the 
Meteorological Department during the last summer months? How many 
other offices were following this procedure, and what was the approximate 
loss to the Telegraph Department from April to September. 1988, on this" 
account, if any? 

fte Honourable Sir !'rank Boyce: (a) Yes. 
(b) Information is being obtained and will be laid on the table of the 

House in due course. 

NON·OoouPATIOlf 0 .. HIS Qu.AATD8 BY TBII ()ft'lOD III CJuaoB. NlIW 
DBLBI Cmmw. TBI.m:uPB OnIClI. 

1392. *Pandit BatyIDdra Bath Sen: Is it a fact that since the last few 
months the Officer in charge, New Delhi Central Telegraph Office, is not 
living in the quarters 'provided "for him within the office premises" If 80, 
what arrangements have been made to call him to office or to get bis instruo-
tions and orders in cases of urgency out of office hours ? 

The Bcmoarable Sir I'raDk Boyce: The matter is under enquiry e.nd a; 
reply will be pl~ on ~ table in due couneo: 



QUESTIONS AND ANSWERS. 3035 

DBLAY m TB.ufSJIISSION O:r 'l'BLBoBAKS IN THE N:mw DBLm Tm.BaB.Al'll 
OnIOB. 

1393. *Pandlti Satiy8lldra lfatiIL Sen: Is it a fact that in the New Delhi 
Telegraph Office telegrams su1lered heavy delays in transmission during 
the last six or seven months? If so, why? 

The Honourable Sir Prank Ifoyce: Information is being obtained and 
will be laid on the table of th~ House in due course. 

PBEss TBLEaBAKS ADDBJl88BD '1'0 THE 8rA TDX AN. 

1394. *P&Dditi Satiyendra lfatiIL Sen: (a.) Are Government aware that in 
the New Delhi Central Telegraph Office repetitions and corrections for Press 
telegrams (lddressed to the State8man are asked from and supplied by 
other stations by service meaaagee instead of Paid Service Advice as required 
by rulea on the subject, and when the original telegrams delivered to the 
Slxtte8man are found to be without mistakes, the eoet of these serricea 
mct.sIIJPS is not r('cove!"ed from the Suue,tn4n? -

(b) What was the approximate loss to the New Delhi Central Telegraph 
Office on this account for the last six months, if any? 

(c) Do Government propose to take steps in order to bring about an 
improvement in the present state of things in the New Delhi CentTal Tele-
graph Office? • 

The JIoIlourable Sir Prank Ifoyce: (4) and (b). Information is being ob-
tained and will be laid on the table of the House in due course. 

(c) The question of whether 61lY action is called for will be considered 
on receipt of the required infonnation. 

R.oaOlTAJDi'1'8 TO TB..cf8l'OB'UTION GBOUPS 0Jf TIDl E.urr bmlAlf RAn.WAY. 

1395. -Ill. S. G. "og: (4) Will Government be pleased (,0 en1uire Wld 
state whether it is a fact that all recruitments to Transportation Groups are 
made through Selection Board, "ids Agent. East Indian Railway, Circular 
No. 548/ A.E.-2460 of the 1st October. 1932? If so. when. where a!ld for 
what recruitment did the Seleetion Board assemble. and who were ita 
members? 

(b) When. where and for whut recruitment was the necessarv advertise-
ment publiahed? • 

(c) Was any advertisement publisbed in any of the issJ68 of the Weekly 
Gazette of the Ea8t Indian Railway? If not, why not? 

(d) Was any report on the working of Ute Selection Board ever published? 
If 80. will Government place a copy of it on the table of this House or 
8upply to me? If not, what are the reasons for ita non-publiC3tion ? 

JIr. P. B. B.a1l: (a) Selection Boards are convened &8 often 88 noceasary 
for purpose of initial recruitment. The rules provide that a Selet'tion Boaril 
of not 1e88 than two officers will be appointed by the Head of the Division 
or Department. 

(b) and (c). Government bave no information. 
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(d) My Honour60ble friend seems to be under a misapprehension in assum· 
ing the existence of a permanent Selection Board. This is not the case; 
Selection Boards are appointed ad hoc and no reports on their wodring are 
prepared. 

PENALTY FOJLImuwULAB USB 01' PASSES ON THlIl EAsT INDIAN RAILWAY. 

1396. *1Ir. S. G. log: (0) Will Government be pleased to state 
whether it is a fact that the penalty for irregular use of duty and privilege 
passes by an .officer is only B.a. 5 (vide Agent, East Indian Railway, 
Circular No. 525/A.G.-47-11, dated the 12th JanuBl'Y, 1981)1 If so, 
are subordinates also similarly penalized when the nature of irregularity 
is one and the same? If not, why not? ' 

(btlB officers' responsibility greater or lesser than of a subordinate? 
(c) Will Government. lay a statement on the table showing t.he number 

of officers and subordinates, respectively, peoalizt:'d for hTeflulnrities, to-
geth,erwith the nature of irregularity in each case during the period 1st 
April, 1933 and 30th November, 193,q 1 

1Ir. P. R. Rau: (a) and (0). The penalty referred to by my Honourable 
friend is not, as he imagines, for irregular use of duty &nd privilege passes, 
but for the 108s of a pass by an officer and is intended to cover the cost 
of notification of lOBS. Any irregular use will be visited with very severe 
penalties. .. 

(c) The information is not readily available, and Government consider 
that its collection is not justified on accoWlt of the consider&.ble amount of 
labour involved. 

WELFARE 8cHDm ON THlIl EAsT IImIAN RAILWAY. 

1397. *1Ir. S. G. log: Will Government be pleased to state whether 
it is a fact that a Welfare Scheme is operating on the East Indian Rail-
way by means of committees posted in areas in each division fot the 
benefit of subordinate staff 1 If so: (a) how many sittings hAd each Area 
<Jommittee of Moradabad Division during the period 1st April, 1933 to 30th 
November, 1933; (0) what were the subjects discussed at eooh meeting; 
and (c) will a copy of the proceedings of each meeting of each Area Welfare 
Committee either be laid on the table of this House or be supplied to me ? 

1Ir. P .... Rau: The answer to the first part is in the affinnative. As 
regards the second part, I am making enquiries from the Er.'8t Indian RaH· 
way and shall lay a reply on the table in due course. 

REVERSION OP' CANDIDATES WHO PASSED THlLOUOH THE RAILWAY 
ScHOOL 01' TlLA.NSPOJlTATlON, CHANDAUSI. 

1398. *1Ir. S. G. 101: (a) Under wha.t circumstances were the candi-
dates who were selected by the Selection Board, vide Divisional 
Superinten.dent, Moradabad, No. 12/119j27.F., dated the 19th February, 
1mH. readmg: 

You have paaaed the Selection Board on 30th January 1931, but are not. qualified in 
Telegraph)' from 16 to 18 worda per minute. YOIl win be lent. for the next proba.tioner's 
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..cour&e at Chandausi which is expected to be in June, 1931. In the meantIme you 
Bhould continno your studies in Telegraphy so that your speed ~1lIt. be from 16 to 18 
WQrda per minute and pleue advise me when you are well up m Telegraphy. 

(ad.) S. N. )(ISRA, 
for Divisional Superintendent." 

.and who subsequently passed through the Chandausi School, reverted to 
r.elieving Cabin Signalman's Cadre, "ide Divisional Superinkndent. 
Iloradabad, No. E. T.-1/BS-E. T.-D/B. M., da.ted the 23rd September. 1933? 

(b) Is the Ca.bin Si8I!slman's Cadre included for. n0rJ:?81 cha.nnel of 
promotion to TransportatIOn (Traffic) group a.a preacnbed m .the .r~es for 
recruiiment and training of subordinate staft (copy of which 18 m the 
Library of this House)? 

Mr. P. B. B.au: With your permission, Sir, I propose to reply to ques-
tions Nos. 1898 and 1899 together. 

Government have no information and do not feel tha.t their intervention 
is called for in matters of this sort which 'lOre \\;thin the competence of 
the Agent, East Indian Railwa.y, to decide. They have however I!ent copies 
of these quelltions to the Agent, East Indian Railway. b such ootion ~ 
he may feel necessary to take. 

DBCLAIU.TlON ow PBoBATlONmlS WHO PAStmD IN ALL SUBJECTS FROM THE 
RAILWAY ScHOOL 01" TlLuiSPORTATlON, CHANDAUSI,·A8 UlfSUlTABLB 
FOR AsSISTANT STATION M.urr1msmP; 

t 1399. *JIr. S. G. 101: {a} Is it a fact that the probationers, who pa.ssed 
in all the subjects from t.he Transportation School, Chandausi, "ide Divi-
sional Superintendent, East Indian Railway, Moradabad. letter No. E. T.-
1-82/Pro. C. H., dated the 10th May, 1933, addressed to the Station 
Masters, Bareilly, Kakori, Alamnagar, 8andila, Doiwala, Nagina, Bundki 
and Gajroula aud reading: 

"Probati,oner , the hearer hereof. who bas passed in all the subjects 
from the .TrlUl8Jl?~i0!l Scb?Ol. Cb~ndauai, bas been directed to report himself to you 
f~ p~t1cal tr&l~llng .In tram paaamg telegraphy and roaching duties. Pleaae report 
hI,S arrlval.nnd gtve him a week's practical training at yours. Stat.ion Muter, Bundlri, 
WIll gl."e hm. only one day'. training in Isolation .ystem of working. Station MaBten, 
Kakon aIld Alamnagar. will put him under training in Lock and Block system for one 
week each. 

"'Yben BeDding on to the next IIt.atiOll each station master abould aend a report .0 this office on the progreas made and certify that the probationer understands the 
llyatem of working at each station. -

"After he haa received training at all the stations thl' Station Ma1It.~r Barl'iUv will 
&end hi~ to the moverntmt :rranBportation Inspector. Banilly who . will list.' him 
and certify as to whethl'r he I~ fit to take up independl'nt charge as Aasistant Station 
]faster. , 

(Sd.) G, PANDE, 
. for DivisMlnal Superintendent." 

were subs~quently ~eclnred by ~e Superintendent, Transportation School, 
Ch~dausl, as unSUitable for ASSistant Station Mastership, l1ide endorsement 
readlUg:'-

"Buperijtendent Cbandauai saYII that be do. not llUii for Aaaiatant St.UOD Muter. 
(Sci.) J. R. YOUNG.-2U-33. 

, Superintendent Stalf Duties ... ! 

tFor answer to thill question, IJrt answer to qUMtJon No. 1398. 
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If so, under what circumstances? 
(b) Whut were the reports HInde by the stAtion mosters and mov.em~t 

transportation Inspect{)r as rpquircd in the said letter on each probatIOner s 
work? 

(r) Under what ('ircllm~taril'es ,,"as c(wh probationer again sent. to the 
Superintendent, Chandausi:) 

(d) \Vhat. are the rules for probationers' confirmation when selected. by 
a Selection Board and passed through the Transportation School and 
practical training? 

(e) "''bat marks in each subjed were obtained by each probationer? 

RAlLWA\' ACClDE~""TS DL"RD;"G THE AnH KUMBH MELA AT lLuwWAB. 

1400. *Mr. S. G. log: (a) Is it a fact that averted collisions occurred 
on tIle 15th, }flth aud 25th April, 1933, during the working of Adh Kumbh 
~Iela at Hardwar? If so. was any report made in accordance with the 
Accident Manual? 

(b) 'When was an inquiry held on each accident and what were the 
reports and findings? 

(c) \Yho were the members of each inquiry committee? 
(d) Were thewvrking rules of the Adh·kumbh Mela, Hardwar Station, 

unworkable? If not, what were the circumstances under which three 
accidents occurred consecutively? 

(c) Vlhere were the Mela Officer and Supervisor at the time of each 
accident? 

Mr. P. R. Rau: I urn obtaining from the Agent, East Indian Railway, 
certain information necessary for answering this question and shall lay a 
reply on the table in due course. 

STATEMEXTS LAID OX THE TABLE. 

The Honourable Sir loseph Bhore (~Iemb{'r for Commerce and Railwnys): 
Sir, I lay on the table the infonnation promised in reply to starred question 
Xo. 6j4 asked by Mr. Bhuput Sing on the 6th Sc,ph'mhpr, 1933. 

E~l'LOn[EXT OF IXDIAN'S IN' TIlE OFFIn: (JF TilE HWII C())fllll~SIOXEIt HlR 
INDIA. 

-674. (a) There are no returIlJI available showing the number of Indi&118 who are un-
employed in London and other places in the United Kingdom and it i. therefore 
regretted that the information asked for cannot be famished. The probable number, 
exciuding laIJcar seamen, is however understoc>d to be very small. 

(b) and ee). The total number of r,ftieer~ and lIubordinate lltaff emploved in the 
High Commillllioner'. office prior to the last ret.hment waa 649 of whom 73 were 
lndian.l. Of theee 73 Indians nine were retrenched-all of whom were on temporary 
tennre-a.nd two r_gned t.heir place. not being filled. 
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(d) and (e). No. The question of the Indianization of the High Commissioner'. 
staff was fully discussed in the Council of State on the 8th September, 1925, on a Reso-
lution moved by the Hon'ble Mr. (now Sir) Phiroze C. Sethna. The reasons then given 
why it was both impracticable and expensive to employ an entirely Indian staff continue 
to operate. It may however be observed that the principle embodied in the Resolution 
adopted OIl that occasion has been consistently followed by successive High Commissioner. 
in .taf!iug their office. 

(f) Presumably the Honourable Member refers to the technical staff of the Hip 
Commissioner's Store Department. It is understood that the High CoolllD1is8ioner 18, 
at all times, on the look-out for Indians possesaing the necesaary technical and other 
qualifications required for appointments on his .taff of the nature referred to, and baa 
appoinu-d theret.o Indians from time to time, Lut the staff of this particular branch of 
his establishment has recently been severely retrenched and vacancies are likely to 
be few for some time to come. It may be added that in present circum.stancee &a DO 
security of u-nure exists in the High C()mmisaioner's Store Department, men with good 
technical qnalifications are somewhat chary of accepting such service. 

(g) Certain officers' posts are filled by deputation of officers from India, and othen 
by promotion. Special or technical post3 are usuaUy advert.iaed both in the general 
and technical preu. It has not hitherto been f01lDd necesaary to advertiae vacancies 
in the minor clerical grades, the great majority of which have of late yean been filled 
by the appointment of IndiaDl. 

(A) The present system baa been found br experience to work sat.iafactorily and it. 
is not proposed to make any change for the tlDle being. 

The Honourable Sir George SchUBter (Finance Member): Sir, I lay on the 
table the information promised in tho reply to starred questions Xos. 1090 
and 1091 asked by Mr. Lalchand Navalrai on the 21st November, 193.3. 

COXTRmUTORY PROVft>E~'"T FuSD IN CURRENCY OFl"ICBS. 

-HI9O. (a) Yes. 
(6) No. 

.. 

(c) The s\aff were not prepared to aocept the 8clIeme aoJ.a ita Wr1IUI Wen! made 
more liberal. It waa therefore n~ inLrodaced. 

(d) The question has been under consideration for a long time, but cannot be re-
opened t.ill the present financial .tringeacy is over. 

(e) The answer to the tint part of this question is in the aiirmative. As ~rdJ ill. 
IIeCODd part, Government. regret. they 11'!4! no jutitication for making the lICbeme mON 
liberal. In fact if the .taff in qaeat.ion accepted the acheme now, Go.-ermnent. would lind 
it· extremely difficult. to introduce it in present. financial OOI1dit.ioaa. 

CONTRmUTORY PROVIDENT FoND IlIf COJUImfCY OITIOU. 

-lOn. (a) No. 
(6) The an..... ~ the fi~ ~ of the qaeation i. in the neptive. Aa reprck the 

MClOud ~, t.here 18 DO obligation on the part of Govel"Dlllent. to obtain the approval 
of the •• If concerned before revising their rates of pay. 

(e) The gen~ral policy o~ Government is ~ coll8ult Service Associati~ only 00. 
matten on whIch they co1llllde'f aach cona11ltatlon to bto n_ry or _ift.b)e. Tbtt 
lCbeme propoeed cannot be liven elM to &a it. baa au-dy been dropped on &CCIOD1lt. of 
ftDancial MDgent'J. 
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The Honourable Sir Hany Haig (Home Member): Sir, I lay on the table: 

(i) the information promised in reply to starred question ~o. 141 
asked by Mr. Bhuput Sing on the 29th August, 1933; and 

(ii) the information promised in reply to part (b) of starred question 
~o. 652 asked by Mr. S. C. Mit.ra on the 5th September, 
1933. 

HOGSE RENT CHARGED FROM THE MINISTERIAL STAFF OF THR CIVIL 
DEPARTMENTS. 

*141. Cert&in new rules regardiDg house-rent allowances under the Siml& Allowancee 
Code were promulgated in 1924 and Government aervaota governed by the old rW8I 
were given an option to elect the new rulea. Those who have elected the Dew rul8I 
are .required to occupy Government quarten allotted to them and they pay no rent. If 
DO lIuch quarters are available, they draw the new nates of hou.ee-rent allowance, which 
are higher than the old rates, subject to the production of a certificate that the allow-

.nce received doea nof. exceed the rent actually paid. Those whO) did not elect the Dew 
rules continue to be governed by the old rules, under which they draw a houae-rent allow-
ance at the old rate and are at liberty not to occufY Government quarters offered to 
t.hem but are required to pay the full asse!lsed rent 0 such quarter. in case they occupy 
them. \\nen the allowanoo is greater than the &I88IIed rent, the balance of the allowance 
is paid to the Government servant concerned, lind in the oonverll8 caae the balance of 
the rent is recovered from him_ In a few cases the rent cbarged eIceeds 10 per cent. 
of the monthly emoluments of a Government eervant but under Fundamental Rules 45A 
IV (e) Iii) and 45B IV (e) (ii) Government i. not precluded from recovering the full 
assessed rent even if ii exoeeda 10 per cent. of the monthly emolument. of a GoverDllUlllt 
lien ant in cases where such Government II8rvant is in receipt of a compensatory aJlow-
ance granted on account of dearness of living. Government do not propoee to take the 
action suggested by the Honourable Member !WI it was open to thOllEl who are now 
under the old rules to elect the new rules in 1924. 

RBCBUIT¥BNT OF MINISTERIAL STAFF OF THE GOVBRlBIISNT OF INDIA 
SECRETARIAT AIfD ATTACHED OFP'lCEB. 

-652.. (b) There baa been only one _ in the Government of IDdia 8ecret.ariat &Del 
it. Attached O1Iicea, the c:ircumafAnoea of which were quite exceptional The traDafer 
of this technical recruit to the ordinal'J clerical Nlf was neceuitated by reuoaa 01 
economy in pursuance of the general retreDchment C&lllpaign. 

The Honourable Sir Prank :Royce (MembN f()r Inn1!!Otries IInri LIi!J011I'): 
Sir, I lay on the table: 

(i) the information promised in reply to unstarred question No. 121 
asked oy Rao Bahadur B. L. Patil on the 18th 8epwmber, 
1933, and 

(ii) the information promised in reply to a supplementary question to 
etarred question No. 1028 8sked by Mr. Muhammad Anwar-
ul-Azim on the 20th September. 1933. 
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BONUS PAID TO POLICy-HOLDER8 BY POSTAL INSURANCE. 

121. (a) The rate. of bonua declared by Government duriug the lut 12 ;year. are .. 
follow8 : 

1922-1-1/5 per cent. per annum on tho aum ... ured, in the cue of 'Life 
Insurance and 4/6 per cent. per annum in the cue of Endowment A.uurancea fOl' 
each full year the reepective policies were in force between the 1at April, 1917, and the 
31st· March, 1922. 

Interim bonul at 3/4th of the above rates in the cue of Life lDanranoe aad Endow-
ment A8IIuraoC6 policies which became claims by death or survivance between the 1st 
April. 1922. and the 31st March, 192'7. 

192'7-·12 per ceut. per month on the lum auured in the cue of whole LiCe ANur· 
ancea secured by premia payable throughout life or for a limited period, or for which 
no further premia are payable and ·m per cent. in the case of Endowment Aunrancee, 
for each full month during which the noapective policies were in force between the 1st 
April, 1922, and 31st March, 192'7. 

Interim bonus at 3;4th of the ahove rates waa allowed ill the cue of Life Jaianr· 
ance and Endowment .A8IIurance policies which became claima b;y deatll or nrvivaace 
between the 1st ApI-ii, 1927 and the 31st March, 1932.. 

(6) The total amount of bonua paid ia Ra. 34,66,218 aiDce 1907-01, the Irst. bonu 
year. Over and above thill amount which was paid on death or lurvivance of polic;y-
holders, an amount of RH. 42,96,247 haa heen aasiped io the existing polic;y holder. 
as bonus payable with the aum _red. 

,\n amount of Ra. 19,43,394 was set aside aa reeerve out of the lAlrplus discloeed 
at the valuation aa at the 311t March, 192'7. 

(e) Out of the reserve of Ra. 19,43,394 iRteTim bonua at the rates stated ill answer 
io part (a) in respect of t.he 1927 valuation bas hem paid ill the calM! of policies which 
became claima by death or survi~-ance between the period from 1st April 1927 io 31A 
March, 1932. The balance will be merged in the nrplu aacertained at the valnatioo 
as at the 31st March, 1932, and a reserve will again be IM!t aaide for anfaTOurabJe 
contingenciea and for maintenance of bonu8 at the ra .... already declared. 

NON-ApPOU .. TXIOo"T or MUSLIX~ AS EXTRA·])apOTtIIJINTAL POSTJU8"fD8 U 
ALLA.RA.BAb. 

-1()'l.3. (a) Since Jone, 1932, five ncb appoinamente have been .. &Cle. 

(6) No. One appointment waa t.hat of a Y.ulim. 

(el No. Only two Mulirns applied, one of Ul ... hal beeD appoiDW ud U. ..... 
of the oUl~ baa been _tered on the _iUDI liat. 

Kr. Q .... J'. To\\eD.ham (Army Sel"retary): Sir. I lay on the table: 
(i' the infonuation promised ill reply to starred question No. 843· 

J .. ked by Mr. B. R. Purl on the 1st September, 1983; and 
(ii) the information promised in reply to 'shott notice' question asked 

by Mr. 06.'18 Prasad Singh on the 18th Sept-ember, 1983. 
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STATEIONTS LAID 01ll' TII& TABLE. 

FORCIlILE AoqUlBrrlON 'OP A btJNGU.DW BY MILITARY ESTATES OFMmm IN 
PBSHAWAl&. 

From enquiries made front the local authorities, the GoverDmeDt of India are 
satisfied that the allegatioU8 made by Mr •. Tekoo Ram, in her telegram dated the 16th 
September, are not. correct. The bungalow waa urgently required for a public, purpose, 
namely, the accommodation of a military oftic:er, and 11'11:8 acquired. under the Land 
Acquisition Act, 1894, An order for unmedl&te poueIIlon was given by the Land 
Aquisition Officer. The facta are aa follow.;-

Mr. Hari Chand Mehra waa absent from the oourt when the award of the Land 
Acquisition Collector waa announced on the 6th September, alt.bough be was aware of 
the date and knew that he should be present to hear the award. His brother Lala 
Guranditta Mall, WWl, however, prescnt. On the day fixed for taking poueasion of 
the bungalow, namely, the 13th September, the Land Acquisition Collector accom· 
panil'd hy the Military Estates Officer and the Station Staff Officer, Peshawar, visited 
the bungalow and found it locked up and Mr. Mehra's servants living in the {"(Imponnd. 
The servants were ordered out of the compound by the Land Acquisition Collect.or. 
One of them wu offensive to the Land Acqw.~ Col1ec:tor aod 11''' warued. t.hat 
obstruction on his part would invite his proeecution. 'l'hia II8rvant 11''' asked t~ get 
into touch with the owner and .. k him te make arrangement. to remove the funUtnre, 
and anothl'r 48 houn wert' allowed ror vaclltin~ tI:t' bun~1ow No ml'nt.ion wu mAcie 
of the existence of Mr. Mehra'il mother. It. 11'_ !Mer repodecl tba& lobe lady bad 
been paying visits to the bungalow and it was "rranpci that,. abe Uou1d be alIo .. ed 
to do 110 without any interfert'nce and shl' "illited the bungalow at her will and pleasure 
without any IIOrt of incident what_ver. The bungalow was again "illited by the Land 
Acquisition Collector accompanied by another magistrate OIl t.be l&t.h 8eptember. They 
were met in thl' compound by a deputation who uked to be given another day for 
the vacation of the bungalow; the reqlleat wu panted. A. the moue, awarded 
88 compensation for the bungalow had already been paid to tbe owner by the Land 
AcquWitiou Collector it 11''' CIOIlIIidered deairab1e to aafepard the property and, .. ifh 
the concurrence of the Land Acquisition Collector, a guard .... accordingly placed 
on it. This action 11'88 considered all the more neceaary beca_ of the effo~ made 
by Mr. Mehra'. aervanta to remove tree.. plao1a, etc., from the com.poand for .. hich 
compensation had been awarded and paid by Government and abo because the M. E. S. 
chowkidar who had been poeted on the bungalow after action had been initiated to 
take po'!&eI8ion of it. had been turned out of the com.ponnd by a servant of Mr. 
Mehra. On the 16th SepWmber. ..hen the lmn~o .. ..., again visited by the Land 
Acquisition ("..ollector it ..., found that no actlOll wlaa~er bad btot'n tabn by the 
owner to vacate it. At the requeet of the Military Estates 0fIiCft'. Peshawar. acting 
on instructioDII received from the Inspectin~ Officer, Military I..and~ and CaokmmeDU!. 
Northern Command, the Land AcquisiLion Collector allowed a further 48 hours for the 
vacation of the buojr&low. The 24th October .. All eVl"ntuaUy fixed to enforce poaeeuicn 
of the bungalow and the 1ac.kII were forced and entry made into the buo~o .. on that. 
da~. Mr. !\fehm then amved and pll"aded for a few more days to dear the furniture; 
thlll request ~11lO • ... 88 allowed by the majl'istrate. The guard had already been 
removed to R'lve Mr. Mehra every opportunity of vacating the bnnplo .. wbich wu 
left in the char~ of the ch'il anthoritiee. Mr. Meh", then proceeded to remove from 
the bungalow fittings that had already bt-en paid for and further to delay matWn. 
A further notice w.. then servf'd on him that poueuion would be enforced on the 
10th November. On that date the Land Acquillition Col1l'dor and a m~ brought 
a lorry and cooliee and pNpIlred to remove thP fnmiture and df'V the bDDplow. 
when Mr .. Mehra ap~ared and after much delay cleared the buojt&10w and vacated 
the J)rnmltlea. PouetIIIlon of the bungalo.. ..., finally obtained for Goyernment on 
the 10th November. 

2. The fore~ing fact.ll ahow that no action 'WU taken by the military &nt.boritiee 
to take po8IeI81on of the bungalow but that the action wu taken by the Land Acquisi-
tion OfIIeer. that Mr. Mehra's mother wu not turned out of the lran.:alow. that 
repNted enenRionll of time .. f'ft allowed bim to "C'lK'.ate and that th .. jl'D&rd ...,. ooet-"d 
m81't'lT for the prot.aion of th .. property and. incidently, aIIIo atrorMd prot«tion to 
Mr. M .. hMl'.~ pJ'l)Jlerty in t~ bunJralow. Mr. Mehra had othu hOllllN in Pl!Sbawar 
to whieh he could euU,. hav~ """CITed bfa fomiture without UDdue' hardehlp. Ewry 
o~pnrtunitv ...,. Ili,.. him to make ather IIrrangemf'nt.. and ~\'e'ry ('(II1aidentinn -hown 
hl:n hv all conet"mtd':' 

1lt~ P. B.Bb (Financial C{)mmi8sion~t', Railwsvs): Sir, I Ia", on t.hl" 
table.: . . 

(i) the informatioll promi8ed in reply to- .tared q\l~ No. 572 
asked by Mr. Muhammad Azhal' Ali on the 4th Sept-embel', 
1988; 
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(ii) the information promised in reply to starred question No. -;41 
~sked by the late Mr. B. N. Misra on the 7th September, 
1983; 

(iii) the information promised in reply to unst&.rreci question No. 72 
asked by Mr. S. G. Jog on the 18th September, 1988; and 

(iv) the information promised in reply to starred question No. 1017 
asked by Mr. E. H. M. Bower on the 18th September, 1988. 

EDUCATIONAL GRAlfTS GIVlIN BY 'JIlB RoHILKUJfD AND K'DIIAOR RAILWAY. 

-512 .. The Agent, Bohilkund and KUIIUIOD Railway, reports aa follows: 
"The expenditure figI'II'M for educational grant 011 the BohilknDd and KUIIIaOD Bail-

way for 1932-33 are aa followa:-
Ra. 

There are approximately 5,000 Indian employ_ of all dMCriptioDl and not ",000 
aa stated. 

It is totally untrue that. only Memhen of the Educational Committee CaD get. 
granta. 

The children of Indian st.aif drawing Ba. 50 per month or lees hat exciudiq 
station staff who oMain free quarten, are eligible for "Aid" grao .. for attenclaDc:e 
at recognised school. (uciuding primary) and ranpg from 50 per ceo'. to 80 per 
cent. of the school f_ 

The children of all Indian staff without any restriction are Blisible for "Scholar-
ship" grants varying from 62i per cent. to 80 per cent. of the tuitlOD fees .ubject to 
their obtaining from 50 per cent. to 60 per cent_ of marks in the euminationa aa 
certified by the School Anthorities." 

b'"BQUAT..ITY Di THE DISTRIBUTION OJ' HIGHn POSTS IN TBJI R.ur..WAY 

CLJWtDrG Acootnn's OJ'll'ICB. 

·74L (0) and fb)- The large number of upper grade po&. held by the .wr 
transferred from the North Western Railway is partly due to the fact. that at. the 
out.Ht when the ofIice waa OD an uperimental footing, the R&ff was lar .. ly recruited 
from the North, Weat.eTD Railway Audit Of&ce and consisted of pic:kecl men ilDd partly 
due to the fact that. the staft taken over from other nilway. was OD comparatively 
low rates o' pay and lOme of the railway. did not alm I18Dd iheir full quota of leniol' 
men. With a ,iew, however, to remove certain anomaliea, referred to in the queetion, 
the commit.tee referred to by the Honourable M..uber recommended lpeCial considera-
tion to be given-within limits-to tho lIOn-North We&tem Rail-, men. 

(c) and (e). Government han accepted tJIe recommendatioo meatioud above and 
lIuhject to the efficiency .>f tile men concerned effect i. being given to tbe 1lUIIe. 
Seven men belooging to railway. olhe" than. the North Weat.ern R.il.a)' are lit. preeent 
aader trial aeofBciat.ing nb-heada and two .. c-WIu c1aae t. .. 
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(If) The figure. of permanent Bub·head. &Dd clerka clau. I .. on ut April 1911.9 &Dd 
lit April, 1933 areaiven below: • 

I I 
I 

&taft I I GrMt Bombay, DeWl,. 

- North I :EaR ;Eutem IDdiaD Baroda reoraited ITotal. 

IW'-' fnd;UL i --I P=.-\ c:.;. or from ' 
other I 

omo.. ! I I IDdia. , 
\ , 

I I 

SNb-1wacW. \ 

On lit April, 1929 . 31 
1: I 1 11 6 ,i 86 , 

On lit April, 1933 . 36 1 , 4 7 86 
I I 

CJ.r., Clou 1. I 1 
I 

On lit April, 1929 83 16 i 30 
271 

7 20' 165 

74 I I i 
On lit April, 1933 10 ! 16 27 6 30: 162 

I 

UNIFonMS Sl'PPLIE'D TO Tn.n·ELLING TICKET EXA:Ml!<.'"ERS ON THE EAST INDL\..~ 
RAILWAY. 

72. The Agto.nt Rut Indiao Railway report.I .. fo1lowa: 
(u) The Travelling Ticket Euminen undM the Watch and Ward Department have 

-&II a measure of economy aud allO on account of the temporary. na~re of their appoint-
ment. been supplied with white drill unifomu, the coat of whlC.-h IS &bout 50 ~r cent. 
lellll than the grey summer cloth used for the Travelling Ticket Examiners umform&. 
The surplus of a,OX) yards of grey gaberdine was ueed up during 193'2 for the manu· 
facture of garments for permanent Travelling Ticket Examioera. 

(b) A further quantity of grey gaberdine was purc:hued in N~, 193'2, ~ JIJ4IR 
requirement. during 1933 and .... iuued to CoOIItract.ora for the making up of UDlfol'lDll. 

SENIORITY LIST JlAINTAlNED ON TUB EAST INDIAN RAILWAY. 

-1017. (u) to (e). The Agent, East. Indian Railway "'porta that. in t.be cue 01 
Senior Subordinates. promotiolU in different Dep&rtments are geaerally made from 
among~t th .. 81aff of thl' D'·p.l-: momt concerned on the entire railway. In the ("&IItl of 
Engineering Department, inspecting staff however, aeparate lIeIliority li.La are main 
lainI'd for the old Oudb and Rohilkhand and old East Indian Railway mM &Dd t.be 
vacancies cAUlled by normal wastage of th~ former are filled by the prunot.ioD of Oudh 
&Dd Rohilkkhand Railway men except in the lowest p-adee which are Dormally filled 
by direct recruitment. 

I n the Mechanical DepartmeDt &Dd in the caae of Senior Subordmu.e. appointed in 
the Hl'adqu&rterB ofl\t(' of the C'ommerdal n.partmen. promotions are made locally and 
are confined t<I the ltaff of t.be Workshop Division, District or t.be oftice ill which t.be 
vacancy occurs. Thil &lao appliu to staff of other Departmenta ot.ber thaD Senior 
Subordinate. att.ached to division .. 

THE Th"DIAN TARIFF (SECOND AMENDMENT) BILL. 
'. '!'he Honourable.1lr GIOrIe SahuMr (Finance Member): Sir, I beg to 

move: 

"That the Bill f1H't.ber. to ...wI. t.be IDdiaa Ttorift A~. 1884, the IIUliaD FiDaDoe 
Ad, 1931, and the Sea CWItIoma Act, 11'18, for .,oertaiD P1UpOIII, .. NpOrled by tM 

,Select Committee, be taken iDto oonaiderat.ioll," 
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[Sir George. ,Sohuater.] 
Sir, as the House is aware, this is a somewhat complicated technical 

measure and I think we hc.ove aH derived great advantage from its discussion-
in the Select Commit.tee, and further we have gained advantage in seeing 
from the amendment.s that have been tabled, the sort of points which are 
exercising the minds of Honourable Members. There are certain main points 
which I think to some extent have been worrying Honourable Members 
who, genendly speaking, I think, I may say, are anxious to support us in 
closing up the very serious gap in OUr Customs tariff. The points which 
are worrying them are these, and I hope I shall state them fairly and 
correctly. In the first place, they desire to be satisfied that the teat to 
be applied will Dot be such 8S to bring under the burden of the higher dut~ 
oils which as illuminants are substantially inferior to Burmli; red kerosene. 
We in the Select Committee have made it clear that we are trying to devise· 
a test which will meet this point, that is to say, we are trying to devise 
a test which will not have the effect. of subjecting to the higher duty oil 
which, for purposes of burning in lamps, is substantially inferior to Burmr. 
red kerosene. 

1Ir. B.V. 31dtlav (Bombay Central Division: Non-Muhammadan Ruml): 
The Honoumble Member said substantially inferior. What is the test of 
substantiality? 

'!'he HOD01Il'&ble Sir GeoIge SeIl __ : I must lesve my Honourable 
friend to judge about that. I will put it in another way. that we wish ollr 
test to correspond approximately to the test of Burma red kerosene. I hav~ 
to use the word approximately, bee8use, I have to guard myself. We 
cannot be exaet in these matters and I do not wish to suggest to the House 
thr.t we want to bind ourselves to apply exactly the same test. The tt,st 
mBy fall slightly below the test for Burma red kerosene, but what we are 
8iming at is to provid~ (\ test which IS approximately equivalent to the teat 
result which will be given by the Burma red kerosene. That is our position. 
We hal'e devised a certain height of flame in this te!'lt lamp, but we recognise 
that this is 8: matt.er which must he Mrefully watched Bnd we must make 
our rules 8S guided by our experience. Bu'c on that point. I think our 
objeet is substantially the ..arne ~18 the obje.ct of Honourable Memlx'rs "'ho 
examined this Bill. 

Then, the second point is that. H.>ncurable Members desire to be satisfied 
that, in caae of any real hardship and any rerJly prejudicial result to thoso 
who use,oil in engines, we will take measures to redress it. There. Bgliin. 
I ga .... e assurances on behalf Of Government in the Select Committee and I 
would remind Honourable Members of a certain passage in the Select. 
Committee's report which 1'UD8 as follows: 

''We have been further UIIQJ'ed that Government wiD carefnDy .atch Ilte aitaatioD-
with the object of checking whether development. are lAId! .. to indicate thM genuine 
UIerII of diesel oil for power purpoeee are beina placed at au appreciable diMdvantap 
by the operaiion of the Bill, and that if it were elltabli.hed that allY .ubltantial 
prejudice .ft!8lllfa to tboA requiring dieael oil for iadWltriai or &f1'icult.aral PIUJlOS8I. 
Government wilT conaideJt it obligatory upOrI them to take Iteps to red,.. tbJ. I1IIUlt.·· 

That. again, i. our position OIl that poiet, We. will watoh t.h~ JIQIOition 
and we bope, in fact we feel oonfident, that prejudicial results will not 
be felt aDd that we abatt not be foued to the expedient of granting refunds 
of.d1Jty in le1ipect·of oil of tbis ptUtieular D8ture which is actuall, uaed 
in eQgine&, ' In any caee ........ nd trna iJ ,the point that I want to make,-iD: 



any CEaSe, no legislation is necessary in order to 1~8j;: • .m. ~. of giving 
refunds, because we already have power, under section 23" of the Sea 
Customs Act, to give refunds if refunds are neceB88ry. 

:Mr. K. Kuwoocl Ahmad (Patna and Chota ~8gIlUrcum Orissa: Muham. 
madn.n): Whflt about the consumers? How will they get refunds? 

fte Bouourable Sir CJeor,. ScIIU8\er: If my Honourable friend reaches 
the stage of moving his amendments, I shall have to point. out that there 
will he difficulty in working t.he machinery which I think my Honourable 
friend has in mind. I want to make our position clear on this point. It 
will not be possible to devise machinery for granting refund. except in con-
sultation r.nd agreement with Provincial Governments and we have not yet 
been able to undertake any such consultation, because we feel that, until 
this measure is in operation, we shall not know wbat really is required. 
Moreover, until we knew ,,·het.her the House was going to pass this me86ure. 
we could' not really approach the Provincial Governments .. tId get down 
to discuAsing things in practical detail at all. 

Then, I think, the third point is,-aod that is a point which is embodied. 
in my Honourable friend, ~Ir. Lalchand Xa\"alrai's amendment,-tlu.t ad. 
mitti~g that this gas oil which is now being imported and used as an 
illuminant ought to be taxed 86 an illuminant it will be a ,"ery inferior 
illuminant. very inferior to the superior gn.de of white kerosene which now 
pays a duty of three aonas and nine pies a gallon. M.Y Honourable friend, 
I think, has in mind that as most of the inferior kerosene \\:bich is now 
used in India is actually produced in India and. therefore, olll~' P3:'-8 an 
excise duty, this imported g&.. oil which corresponds to inferior kero&ene 
will be very heavily penalised; and he, therefore. llrgues that there should be 
B lower rate of import duty for this ~as oil. As to that I should likE.' to 
say before the discussion goes any further that that rais(>8 llOints which 
we do not feel can be dealt WIth in connection with the present measure. 
Even if there were anything in the idea th~t we ought. now to make ;'\ 
distinction in our duties betwe.en high grade kerosene and inferior kerosene. 
we are not ready to make t.bat distinction now. It would require scl'enl 
weeks of very careful work in order to devise II tMlt or in order to be f'llre 
at what point the line can, for practical purposes, be drawn by the Customs 
authorities; and we do not think thli.t this is a point, which o\l,ht to he 
taken up in connection wilh the present measure. 

The fourth point which is raised in tlle amendments is that th(>re ought 
to be some refwlCls for importers in respect offbil imported after Ule passage 
of this measure, if it is imported undt."l' contracts f'ntel"E'd into before tJut. 
measure. There. again, I should like to make our position olNu' at this 
stage. We do not feel tlu .. t we could agree to thst. In all C&6e8 of inereues 
of Customs'dutieR. it is possiblE.' thnt importers. who ha\'e entered into 0011-
tracts b .. fom the increase is made, may be prejudioed; but we ("I\noot take 
account of that and it would h(' cr"l\ting n .:('~' llndl'siI'Rhlf' precedent if. 
in this particular cue, WE' "'ere to do so. Our \;ew is that this is only 
an increase in an existing duty. that thoae \\'ho imported tbia oil must b.l'e 
bE-an fully awaf(' of tht' fact that. owing to its qualitiea as &D iUllminnnt, 
they were.-thotlgh they may not have deeiNd to do an,-they were in' 
practice g~tt.ing into a position oftaldng adv8lltafce of a pp in. the (;uatams 
t.ritl. The, must bJ.'\'8 been full,. consciou8 ~f \he risk. that this gap migbli 
be at any tlme filled up; and from all the evidenoe which baa.aoaao befoN' 
U8 in the Ibape of protes6e and repn!l8eDtatioDi of the intereMa, 01 tbeIe oil 
COIDpauiea, 1 thiI1k it iI fair to coeoluu ... , \bey ba,e had a pmty good. 
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idea of -the probability of Government introducing a me&.'Sure of this kind 
for a considerable period of time. Accordingly, we do not feel that anv 
substantial injustice would be done by refusing to allow special refunds after 
the passing of the present measure. 

Sir, these seem to me t<> be the main points and the points which I 
think are of the most material importb.llce are the first two which I mentioned 
namely, the desire to be satisfied that the test will be fairly applied and will 
not bring in a class of oil which is very inferior and rerJly substantially un-
swtable for use 8S an il!uminant; c.T1d the desire to be satisfied that Govern-
ment will watch the situat·ion Ilnd take measures to redress any serious 
damage which might be done to agricuJt,ural and industrial users of this 
kind of oil. On both these points, Sir, I have already st.id that we must 
be guided by experience and, if it would c!"ellte confidence in the minds 
of Honourable Members and possibly do something to hasten the attain.ing 
of agreement on this subject, I have a suggestion to make. My suggestion 
is that this House might appoint a small Committee to examine the working 
of this meb.1IUre.- We on our part would be prepared to put ewry informa-
tion which comes into our hands before that Committee. We would he yet'; 
pleased to let them examine for themselves the working of the test whici:> 
we propose and they, on their side. of course. will be able through that 
means to represent to us any complaints which may come to them from 
persons who feel that they haH\ been prejudicially affected by this measure. 
It is perhaps rather a novel prop<l8Eoi to sug-geflt that there should he " 
Committee of this kind; but we have a certain precedent for it in the Salt 
Committee which was set up in this Assembly. What I feel is that if we 
could get this measure passed now, then we shall have several weeks before 
the House assembles again and, cert1Oinly, in the course of the n~xt 8ess~ou. 
we ought to he able to see pretty clearly how this measure IS worki~g. 
Therefore, there would be. if this Committee is set up. ample OpportUDlty 
for Honourable Members 'Who are interested in the matter to see how the 
thing is going and to make representations to Govem~en~ if they think 
that it is not working properly. I think that perhaps ~n V1~w of the fact 
that we hb.'Ve got to proceed rather by trial and error m this m~tter, thp 
procedure which I propose might help Honourable Members opposIte. 

That, I think, is all I have toss)' at the present stage. I would only 
like, before I sit down, to express to the House our own regret that it 
8hould have heen necessary to interrupt other business in order to take up 
this measure. and to reppat ~at I said, when I first introduced it. thnt 
wc should not have thought ~f coming before this House in this specit.i 
Session with a measure of this kind if there had not been a very serioul 
and practical danger of a substantial loss of revenue which had to he dealt 
with quickly. Sir, I move. 

lIr. President (The Honourable Sir 8hanmukharn ehett.v): Motion 
moved: 

"That the Bill further to amend the Indian Tariff Act, 1894, the Indian FiDaDoe 
Act, 1931, and t..he Sea Cuet.oms Act, l8'18, for certain purpOlel, u reporwd by the 
SeJec$ Committee, be taken into conAderatioa." 

1Ir. Lalchand B&ftlral (Sind: Non-Muhammadan RUral): Sir. iD 
collnedion with this legislation. at the time when this Bil) was goinlJ to 
th;e Select Commi~, I presented certain foots to the HOUle. SiDce 
then I had the hOnour to be on the Select Committee snd I mUlt RCkIlOW-
)edge' that tbis question Wft9 thomughJy eonsidered in all Jt.l bearing with, 
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all the difficulties and all the improvements that. it ~ ~. before 
them. As has been said today by the Honourable th~ Finance Member, 
there are certnin points which require experieac.e to find out whether those 
difficulties nre really substantial and wh!<t remedies they should rel:clve. 
At present, even at the risk of repeating some of the facts that I Dtated 
the other day, but without taking up much of the time of the lIol1~, I 
'will put f\ few fact.s at first to show what is actually required and wl~t 
is being promised. and what my amendment requires. 

To beg-in with. I must l>ring to the notice of the House thRt there al'e 
severnl killd& of kerosene in existence in India. One I will call pure 
J:erosene-white kerosene---as we all know and it is not neeessary to 
exhibit it in the House. It is superior oil on which the Government levy. 
an import duty of 3a. 9p. per gallon. Then there is another kind of oil 
which is ca.lled red kerosene. This red kerosene is a product from Burma 
and. on that In'Ound. it is being charged an excise duty: the excise duty 
that is being charged on this Bonua oil or red keroaene is ~. 9fp.-Iesser 
than the real or white kerosene. Then, there ia the third kind of oil 
which can be sub-divided into two categories: one is called diesel oil, and 
the ot.her is called light diesel oil. There is no question with regard to 
the diesel oil itself, because that diesel oil is being ebarged now at 71-
pies pcr gallon though it wall form<:lrlv charged Rt 4 pies. That dut.v has 
been raised and that was the subject of an appeal to the Central Bowd.., 
Ilnd they have given their decision that it should be charged now, not 
on the cost price. but on the selling price. That does not concern u<; Ilt 
nrl'selh BS it is a tnl\tter of I\n executive nature which would be dec;ded 
l>ptween the importers and the Central Board. The main question to be 
('onsideroo b" the Housp noW" is with re~rd t,o the light diesel oil 01' 
whnt T mil\, hen('pforth ('all !Zos oil. The flucstion that arose wlls1\"hether 
thnt rrns oil has !.'Ot the nOWf'l" of iIIuminnnc.e. whether it l"Ould hum in 
the lnmps nnd whf'thf'r. thf'reforf'. it !lhouM not hf' chnrgt'o 9.8 mud) duty 
AI: white or rptt kpr()!':C'nC'. sin('e it. i!l onf' of th(> sf)f'Cies of kE'l"08ene. On 
thnt ground. thp Rill 1\'I\!I intJ'Ofiured into this House to oonsid£'r wltt"tl,er 
this (!n~ oil is hf'inc- exU'nsivf'h· us<,d for hurning purposes. Bnd sm"p it, 
is hein/! used also for machine~·, whether the coosumer ,.·ill be affected 
thereb~· if the ~se88meDt is increased. Thf'SC were the questiom, that 
were considered in the Select CommiU<,!c; Rnd before I go on to sa~ how 
far the Go'Vemment WlUlt to go and how far the,,· are willing to yield. I 
would like to show the HouS(' samples of t.he various kinds of oil. ltfany 
might have Reen the l't'd kerosene hOITI Burma, but I will show the 
sn.mplC's in the House. This (showing 1\ sample) is the red kerqll8De which 
is <'harged excise duty . . . . . 

The lraDourab1e str CJeorae Bchuner: My· Honourable friend 88vs that 
is charged excise duty. but inferior kerosene is also imported intO 'India 
IUld then it pays the full import duty. 

1If. r.lcha1ld .anlra1: I do understand tbat thRt is 8O~ I raised the 
question in the Select Committee with regard to Burma red oil &ad the 
representlltiv.e tff the Burma oil. WRB actually examined: I fUn showing 
that and I WIll then &how the (l(fUlty in ('ha~g other kinda,o(.oil with.the 
same ~te ?f duty A8 this. Now. 8S to the gAft oil. I admit, it baa IoJOt 
some .lluuunant powe.I'-I do not denytbat: but·. the question is, how . 
. mucb power or C)t\p&clty of burning it baa got? It is stated. that .tbere 
18· a lamp teet. to wbieh I will N!fOl' Jater: but at prea('nt 1 wi}) shew.. 
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two gas oil samples. H€'re is the gas oil (shows sample) and its colour 
'Will show clearly that it is blacker than the red oil exhibited and this is 
being imported by Messrs Mill Store!: and Company. Then here is another 
gas oil (shows sampl€') and Members will see that it is distinct being 
darker still. It is the ('ommodity supplied by the National p'etl'ol 
Company. ThE; first question that arisps with regard to this is this: jf 
an~' duty is increased on these two kinds of gas oils, is it likelv or not 
that the poer consumer who is not able to purchase this one (shows red 
kerosene), but it. able to purcha!;e these (gll8 oils) will be affected? I 
will tell you what is the price of these various kinds and you will then 
be able to see how the poor man will be harmed. This (the red kerosene) 
sells st tenannas per gallon, while thE-Be two (gas oils) sell at about 
eight lIoIlnas pel" gallon. The poor mrlD does not look so much to the 
quality or effit.acy of the oil. He will manngE' even if there is smoke in 
it, he will man.age even if the flame diminishes. and he will manage with 
this simply because of its low price, and. therefore. he purch1\Bes it. 
Now, Sir, the position that arises is this. If the dut.y is increased in the-
manner proposed: the price of this gas oil will perforce be increMed. The 
duty proposed is Rs. 0-3-9 per gallon-what will be the condition of the 
poor man? The price will be raised by at least Rs. 0-2-0. and then the 
price will be Rs. 0-10-0. and no poor man will purchase that dear oil. 
No one wiU go in for it on aecount .)f its black colour also. Therefore, 
this increase will mean the annihilat~on of the gas oil trade imPQrted 
by Indian Comp'anies. Sir. it must be remembered thBt the tfclian 
Companies who have start.ed this line of business Bre still in their infancy, 
and. if the proposed duty is imposed, I am afraid they will be ruined 
very BOOn •.••• 

Sir Oowasji lebaDg:lr (Bombay City: Non-Muhammadan Urban): Do 
you admit that the darkish colour oil is used in lamps? ,~ 

Jrr. Lalchand .aVllral: Certainly; I shall make the position more 
cleat' to the Honourable Member. I do say, there is no justice in putting 
such a Jugh duty liS Us. 0-3-9 on a commodity inferior 811 this, and, 8S I 
say. there are two kinds of oil in competition in the market, and the poor 
people use the cheaper kind of the gas oil. Certainly, you are n"t going 
tQ take Bway the custom of those importers who gcnerall~· import cheaper 
vnrietiel! of oil to meet the needs of the poor people . . . . 

Kr. Gaya PrUId SlDgh (Muzo.ftarpur cum Champaran: Non.Muham-
madan): Do I undel'Stand the HonoUl'8ble Member to say that the darkish. 
colour oil if> very extensively ur,ed by the poor people? 

lb. Lalchaad .1IVIIral: I will explain that too. We bad examined 
witneNes on this question, and Govemment could. not say how much of 
lighter die'J81 oil, tn ... gQ8 oil. nnd bow.much of thicker diesel oil W88 being 
sold. The dftlculty is this. I go to the hazar aDd pUl'Chaae some oil telling 
the seller tbM I require it for rIl3 engine. but when I come home. I 
change my mind and 1- use it for burning my lamp. How can the 
importer tell that. he has sold 80 much of the lighter va.riet~ of diesel oU 
and 80 much of the thicker diesel oil? It, i. very ~u1t for him to lay 
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that. Therefore, it has not been possible even tor'_ the Government to 
get correct figures about this. 

Now, Jet us consider how this question CBn be solved. It ia, of course, 
a d~fficult matter, as has been put by the Finance Member. Government 
~an certainly help us in three matters. Justice requires that just treat-
ment should be given to those who will be most afIec~ by this a8&e88-
ment of the additional duty. The first question 1S with regard to t.he 
help to the customer, and with regard to tha.t what we have said in the 
Select Committee report is this: 

"Jt was suggested that the imposition of the high rate of duty on this light diesel 
oil, because of its capacity for 11M .. an illnminant, might operate to raise the price 
to the cw8UIDer of oil genuinely intended and 101ely .- for fuel PUrp<lMS. Oil a 
.used to a con8ideraMe extent in sma.ll ~inea employed in connection with agricultural 
operatious, and we would deprecate anything having the effect of enhancing the COIIt 
of fuel oil to people using it for indlllltrial or agricultural pW~" 

The Finance Member has raised certain difficulties and has said that 
he wants to ga.in experience or rather the Department wanta to gain 
-some experience on the point involved. With regard to this.- I 
must give him credit for showing fairness not onl~' in the Select Committee 
but even in this Houf>e today for considering this question in an equitable 
manner. He suggests that I~ Committe:? of this House should be appointed 
to go into this question or to wateh t.he position in the same way AS the 
Salt Committee does for salt. Personally I think such a Committee will 
be very useful, and I am in cordial agreement with that proposal. 

There is ar:.other point, Sir. It is admitted that it will certainly not 
be fair that tbe !'ame rate of duty should be charged for both the superior 
and inferior qualities of oil. Go"emment recognise that, but the point 
is how will ~'ou be able to find out the difference in the qualities of the 
oil. Now. the oils that are imported are put to a test in the Custom 
Housel; where it is discoven~l which is superior and which is inferior 
uil, but there has recently been some discrepancy in the tests held in 
thesl' oils. I have, however, two cases in my hand, and one of them 
relotef to a test conducted bv the Bomba, Custom House. and it savs for 
}IOW many hours this gas oii will bum . and what will be its capncit.::. 
After the Scled Committee met. certain other tests were made bv the 
Cnleutta Custom House or by !lOmc laborator" in Calcutta, and I have 
got t,hoaepllpers also with me.-but 1 don't think 1 need place sll those 
papers belore the House,-R.Dd thesc tests show that these gaS oils a~ 
inferior to the reel kerosene. So far the test madc by the 'Unportersis 
there. ond I shllll be happ.y to s('nd on the reports of these t~{s to the 
(~entral BOllrd. There. again, the ... have some diffi'cult". The ... said that 
those teats were made b~' merely' putting some oil in ~ smlllJ iamps.,· that 
such testa were not SlltiafllCtorv, and onl" scientific tesh; should be .made. 
~'ba.t did they do? The~' . sent for 8. small lamp, with lOme sort of 
scient.ific "'ppnratuR attached to it. This lamp was brought before the 
Select Committee, but no demonstfttion was given. 1t was stated that 
no demonstration could be given unleaa the test was made in a laboritor ... , 
but there arose that di6iiculty and it .haammained ~IDOW". and jt is .,this. 
There is no cd'nfiden('..e yet in the minda of the importers that this ·test is 
the better tat. or that this test win be impartial. Then the question "D. 
'how ·tomake & proper teat. I must ClI.y taat ~ teat ianot .a..Jle~,.test, 
l.m~an she .acilmtific teat which h&8,beenp~ea to UB,:.~·'ri an" 
told by Government that thi. i, a teat inadem·EncJd_'· ..... 'Jn 

. 'i· .. • ~ " .;' , 
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England. Therefore, we have to take it that that~est is a good test.. 

. But the point is that' the confidence of the importeri:l must he secured.: 
I do not know who were present at t.he time the basic test WI\8 made. 
The point is that if this basic test is not done at 011ce and a minimum 

.. is laid down, then this gas oil will have to pay more duty as soon as 
this Bill is passed, and the importers will suffer a great deal. The only 
other course is that the test should be made either in the presence of 
some of the representatives of the importers or the members of the Com-
mittee which is being proposed to be formed. 

I come now to the question which is covered by my amendment. I 
have now given the hisinrv before the House and I must complete it by 
giving my views on that amendment, so that, when it is separately moved, 
I will not take much time, but will only place the amendment before 
the House. On that amendment, I nDl very, very strong, und I feel that 
justice must be done to these importers. At present, pure kerosene is 
being charged at Sa. 9p. per gallon, and, according to the present Bill, 
you will find clause 2, 4GB deals with oil which is not pure kerosene oil. 
The clause says: 

",Mineral oil, DOt included in Item No. 40 or Item No. 4OA, which ia BUitable for 
nse as an ilIuminant in wick lamp;. " 

The fourth column sa;\"s: "Two annas nnd three pies". You get this 
two &DIlas and three pies as the ordinary' dut~·. Clause 3 raises another 
dut.v, a surcharge dut:'" , of nine pies per imperinl gallon. This makes 
three annas, but there is still Il second surcharge dutv on it which is nine 
pies, and that brings it to three annas and nine pie-s', In the first place, 
I would ask the Finance Member, when no difference in duty is going 
to be made between pure kercEene and this kind of oil, why are you going 
to pass this Bill? Item 40 also charges three annas and nine pies, and 
this also will be charged three annas [,nd nine piell. Then, where is the 
necessity of putting in 4OB? I want the House to consider whether it is 
just and equitable that these two kinds of oil should be charged the same 
duty. I have shown you the colour of the 011. Again, tests have been 
made at the Customs Houses in Karachi and Calcutta which show that 
when you burn this red kerosene and also the gas oil, in the case of gas 
oil it is more smoky. You will also see that the flame is not steady. 

The JIoDoarabIe Sir Georg. SchD.w:: My Honourable friend bas 
refeITed several times to these tests. I do not know what tests he has 
in mind, but I must inform the House that no scientific tests had been 
made and the scientific test will onlv be made with this le.mp. If my 
Honourable friend is correct and if "that very nash looking brown oil 
which he h~ld up to us is substantially inferior in the yellow oil or red 
oil which he also held up, then the brown oil will not be subject to this 
duty. 

Ill. Lalcbud lI&T1lral: What will be the duty then? 

'!lie JIoDoarabIe Blr Georg. ScJauler: It will come in under one of the 
other clauees.: 

JIr. LIlcJIIDI •• ftbal: The only clauses that we have in the'Teri! 
~ 4lldthisBill.are 4O.,aiuI 4OB. The otberJ are not burning oil •. t.J;bn 
it the C1imcu1ty. . 
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.An Bol101U&ble .ember: It will come under 75. 

Mr. LalchaDd .avalraf: It may not. I wiU withdraw my amendment 
if a promise ~s given that the oil .... 

Mr. President (The Honourable Sir Shanmukham Chetty): The. Chair 
thinks the Honourable Member will do well to take up this point when 
his amendment is reached. and then r.ttention wili be more concentra.reJ 
on that. 

Mr. LalchaDd .avalrat: In that calli? I have put my points before the 
House, and I ask this House tA:I be just and equitable. With thpse wontlJ. 
I ~lose my speech. 

Mr. B. S. Sarma (~ominnted Non-Official): Mr. President. I think 
there will be general agreement with the apprehensions brought to our 
notice by Mr. Lalchand Navalrai. I think, after the most reasonable and 
conciliatory manner in which the Finance Member tried to meet the 
t·xigencies of the situation from the point of view of the Government and 
the difficulties of the importer in this matter" this House should acc~t 
this Bill in the manner it was sought to be modified. with the assurances 
given on the floor of the House and also in the Select Committ-ee.There 
'Ire three' parties affected by this Bill. First is the Government who, 
by this lacuna in the Tariff Act, lost considerable revenue <according to 
their view, secondly, the Burma Shell people who were under a dis-
advantage in their trade by an unfair competition according to their view; 
lind, thirdly, the importers and the consumers who are likely to be 
fl£'nalised in the use of diesel oil by this oil coming under this Act.. The 
~plect Committee went into this matter and I think that there was general 
agrepment that the Bill should be p888ed with the a88urances that were 
~ven. 

Mr. ]t. P. 'l'hampaa (West Coast and Nilgiris: Non-Muhammadan 
Rural): No, no. There was no agreement like that. 

Mr. B. S. Sarma: I understood that the assurances given by the 
Finance Member in the Select Committee were found to be satisfactory 
not only by the members of the Select Committee, but also by the trading 
interests. e.g., tJle National Import Company ~pJ8 who .em <81&0 
examined and had e%p1'essed consent. 

1Ir. J[. P. 'l"halllpUl: So; they did not . 

. Mr. B. ·8. Sarma: Nobody wants that this oil should be imported into 
this country free ol duty by bockdoor, and, at the same time, there is 3 

fear thn.t tbfl diesel oil whidl is used by bon4 fi.tU people fOt" the purpose 
of burrung should not come under thia, and that the teat should be fair. 
On these two matters, the Finance Member has aaSured this House that 
the memb('rs of the Select Committee or anv other Committee who have 
been able to go into UUa matter will be allow8d an opportunity to examine 
in the beginning s~ of the operation of this Act, and if any abuses 
are bro. to his uotice he would be the first man to ree~fy. them.. I 
think that. is a fair 88Surance, &oDd I think my Honourable <bieD4&, 'llr. 
S. C. Mitra. and Dr. Zia.uddin Ahmad. than whom there' ~he better 

• '. 1- ~ .... ," ..; 
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advocates of the oonsumers or even of this trade,-I think they are also 
in agreement with me on this matter. I submit that the assurances of 
the Finance Member should be taken and this Bill passed. 

lIr. S. O. ][iva (Cbittagong and Rajshahi Divisions: Non-Muham-
madan Rural): After the very exhaustive speech of my friend, Mr. 

12 N Lalchand Navalra.i, it· is still necessary to dear up the isslles 
OON. to n certllin extent. It is n fact t.hatin India. kerosene is 

taxed at a higher level of duty thun machine oil. Therl! is some import 
of oils from other countries imported by India.oH. Now, the Government's 
case is that those imported oils come under the head "kerosene" and 
so are subject tD a higher scale of dut"" while the importers' case is that 
this is really maohine oil which should be subje.ct.ed to a lower rate of 
duty and that they bring it for use in the machines and they seU it for 
that purpose, though they admit that ten per cent of thi£. oil mny be 
used for illuminating purposes. Neither it iR 1\ fact, as my friend, Mr. 
Lalchand Na",alrai. puts it, that they never agreed that a large quantity 
is used for illuminating -purposes. 

Mr. Lalcbud Banlral: I never said "very large". 

Mr. S. O. 1IHra: According to Government's case they are not preSB-
iog before this House for a new taxation. What they want is that ther~ 
bas been a laouna in the Aot itBelf by which a large quantity of this oil, 
which is really used as kerosene, should not evade the duty. These are 
the issues on which there is no difference of opinion amongst the Members 
of this House. We have put OUl' apprehensions very clearly before the 
Honourable the Finance- Member and I am very glad that he baa explain-
ed our case very fairly. We received several letters about _the test that 
will be employed and whether any differentiation will b~ade. and I 
should like to read a letter from somebody in Bunna, where 1;hesuspi-
(·ion has been very clearly expressed. I shall read the letter. It is from 
'Mr V. N. Gore, B.A., B.E.. 505, Prome Road, Kamayut. Hangoon. He 
writes: 

"1 Ik Dot WBllt to reiWlrllte the argwnentll which are already puhlic. I dunk how-
ever that that it will probal,Jy surpri8e maoy to J.-now that the standard lamp 110 much 
talk'Pd of is f1<lt a crection of ~emment. It " .. as evolved at Ranl(OUn by the Brititlh 
oil inter~sts in Bunna. Thf' idea was to lay down a tat which wiD briDg Iigbt dieMIl 
.oil under the category of kerosene. The propose(1 iIIuminat.ion telIt doe" not bear any 
reeemblance to the standard methoos of "uming the oil as 'LD illumirnllt. It II 
surprising that ('oQveITment required the initiative of the reprellMltaLi\,f" of the British 
in~resh in Burma. TheAe had heen post.ed at Simla or Delhi for monthl palt for 
trying t<> achieve what they failed to get in 1928." 

Thereat'e similar allegations though nothing is proved. Thp.l'e was 
suspicion that the test may not be fair, and the Honourable the Finance 
Member very fairly agreed that there should be a Committee of this 
Rouse who should also see to this. In the Select Committee also a 
standard lamp was brought in, but there W8S no chance to test it by 
actuaDyburning the oil. So, I think, if this poaition is ,now accepted 
by the House -that as· regards the 1ietIt there /!Ihol,ild ~.funMr examina-
tion and that no 'fou1~play would be 'Cione, "£hen. on· priaple, there cannot 
he any objecli:m.It was.an agreed that keroeene. should have a higher 
iIC&le Of~. b regar4s -the other pf)int *hat kae heen ·raiee4· by my 
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Friend Mr. Navalrai, whether an inferior kind of kerosene should be 
taxed I at a lower rate, I agree with hUn that this is a very sound proposi-
tion, but we certainly cannot raise that point here on t~is i88OO. We 
have also in out' dissentient note, put that case, but I thmk we cannot 
raise that question in this connection. Under such circumstances, I sup-
port the motion for taking this Bill into consideration. 

JIr. B. V • .Ja4hav: Sir, I support the motion moved by the Honour-
abl~ the Finance Member and I think very few will oppose the proposition 
that imported diesel oil whir-h is IIst'd for illllminatinl! purpOSf>S should b(' 
taxed B8 other oil produced in India which is paying an excise duty. 
Light diesel oil h~. b~n already im~~d. in ~dia. as an oil for. running 
oil engines, but, if It IS capable of gtVlog illummatlon and of bemg used 
in lamps for that purpose, then there i5 no reason why it should not. be 
taxed as an illuminantl oil. But, up to this time, Burma has been enJoy-
ing almost a monopoly of supp!ying kerosene oil and pdrol and other 
oils to India. Lately the prices of all commodities have fallen; but, 
strange to say, the prices of oil have not fallen. They are maintained 
at the old level lllld that, sho,,'s whut a 1111!!t' profit the' Bunnn comhine 
must hllv(' bN'n milking. In ordpr h brelJ.k this monopoly, certain 
Indian companies have been imnorting oil from RonmaJiia and from other 
oil producing countries. They have been UnpQrting oil as petroleum and 
thllt petroleum is taxed by Government. They bavebeeo also importing 
oil, diesel oil or light diesel for the purpose of being used in engines and 
Government have been taking the import duty on that as on ordinary 
diesel oil. Now. the question is, whether the light diesel oil tltat is being 
imported is giving such light as the red petroleum which is imported by 
'he Burma Oil Company. If it is, of course there can be no objection for 
the Government levying the full duty. If it is not giving that degree of 
illumination ot if it is very inferior in quality, there is no reason why 
Government should levy a high import duty on it, aooording to the rates 
for illuminating oil. The Honourable the Finance Member has given an 
assurance that if there is a substantial di1rerence in the illuminating power. 
then this light diesel oil will not be ta%ed as petroleum. I accept tltat 
assurance. But I am sorry to say that the expression "substantial" is 
rather vague and very dii&eult to work. I shall ask the Honourable the 
Finance Member, first of all. to determine the illuminating power of the 
red 13urma oil. That must firsb be fixed, so that it ",ill be the standard, 
and if the illuminating power of the light diesel oil falla by about, sa,.. 
tpn per cent. or five per cent. or any stated proportion, then that has to 
he exem'pt from the higher duty. May I ask the Honourable the Finance 
Member whether the illuminating power of the standard oil _hicb' he 
showed us the other cia" hal been detertnined. I would like tc hne a 
reply to tha~ question. 'May I ask the Finance Member whether the illu-
minating power of the red Burma oil haa been determined bv Govern-
~? . 

,~ ... , amp (West Punjab: Sikh): Here is the reply whicb I 
receIved from the Government: 

"The te~t. whiolf -Our chemillY ('.Tried out for the putp'JM of this Bill were devoted. 
too .'('OI!rta.illlng • ft..ue·heiRbt lill'lit Rblwe which rt\&~(ln&lIIf' soryice in & hurricane 
~.Dtenl rould be set'Ured, lind the illumiJl&tinl{ nlpaclty (lr indi""nou8 oils was Dot. then 
In !'I!ue. ' , . I n ec:nlll!qu~n~ ~ry .. few of t.~e I&t'i:e ranp of sampl'l'S .~Ually ~ed 
w~ II&mfJIM of mteriOr lIId:pnolls kePoBeoe. \\'e have tho, not carried out&D1 

o 
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special tests of these oi1s, but luch _plea as _e t.elted showed l.....,..heiJhta only 
slighUy above the 10 DIJD, limit which we PI'OpOIe to fill:. It is, of OO\ll"IM!. alwaYI 
open to us to alter the limit if ~e fiIld tha~ it peuJiaea genuine fuel ow not capable 
of reasonable UIM! as illumilJsuts." 

'!"he HonoUJ'&ble Sir Gaol'le Schuter: Perhaps I might tell my Honour-
able friend all I ('an about the position. 1 made it qlli:te clear when 
speaking that we have not yet worked out what we w01,Jld regard as the 
final test. We have worked out. the test on which we would start, but 
we connot say that we have worked out the test for all qualities of Bunna 
red oil. That has not been completed yet. My Honourable friend asked 
whether I could give any definition of' substantial variation". What I 
might say to him now-and I may be able to make it much more precise 
in the futu!'e, and that is why I suggested the idea 'Of a Committee--
what we have now in mind is that in anv case it should not be more than 
15 per cent. varia~ion,-the difference, that is to say, between the typical 
Burma red kerosene and anything which ('ould be brought in under this 
provision should not be more than fifteen per ('ent. 

Mr. B. V. laclhav: Fif~n per cent. of what? 

"!'he BODO~ Bll' Gfcq, 1ch1J8&er: Fifteen per cent. of the illumina-
ting capacity 88 tested. 

Mr. B ..... ladQv: So, if the illuminating capacity of the red Bunna 
oil is to be taken M 100, then it ahould J;lot go above 85? 

fte HOJlO1In,ble Iir aeorge kh~: That is the margin of variation 
which I should like to preeene, but l am deliberately keeping it large, 
because I do not want to commit Government any further I\t thE' pr(,3ent 
stage. But the position ie, as I have 6tated, ~t what we are really 
intending to do is to create a test which will bring in oil8 of approximately 
the same illuminating capacity as the BU1'IJl$ ,6(\ keroaene. 

JIr. Pnlidat (The HonoUr$ble Sir·Rbanmukham Chatty): The Chair 
is bound to obsene that it i. 8 great pity tl)at all these technical point. 
were not made clear in the Select Committee. The Chair finds that 
Honourable Members of the Seleet Committee ~ themael_ raising such 
points on th9 floor of the HoUle. . 

JIr. B. V. ladhav: We aTe very sorry, but we were rather hurried up. 
The order of tDe House was to return iDe report within & week. The Bill 
was referred to Select Committee OIl. Friday and on Saturday we met and 
the next meetinR we had was within four or five days to si~ the report. 
There W88 no time allowed. The standard lamp was brou!!ht there liefore 
us. It was simplv shown to us, hut we were not allowed to Bee how it 
worked and whether there was Bny test at, all. We thol~t Government 
had made an these teRts in their laboratories and would give us the resulta, 
but even now they are not in a position to ~ve us thf' result.s. Ro Oovem-
ment have brought in thi!! Bill without makin~ proper inquiries. Govern-
ment themselves do not know what is the illuminating power of the red 
Burma oil. nOl' do they know what is the iltuminatinll! power of the lirrht 
diesel oil that ~ sought to be taxed now. I think, in this caBe, the Bill 
oW!ht to be kept over until Government are in a position to satisfy the 
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House that the operation of this Bill will be equitable and just. They 
are not in a position to place -before us any facta. They do not te~ w. 
what the Illuminating power of the red :B~. oil is. They' ~e ~ot m ~ 
position to say what the power of a parhc~lar sample. of ~t diesel oil 
is, and, in such circumstances, they are simply hurrying thiS House to 
pass a legislation which may be worked according to theswee!' will of 
Government and which may kill this foreign competition which is threaten-
ing the Bunna Oil Company. Sir, I have to ur.:!.e before you that, in the 
absence of competition, this Bunna Oil Company is simply profiteering 
and looting the country. We know that the price of petrol per gallon is 
much higher here in India than in England or other countries. In India 
they are charging a very excessive price for petrol although Burma is ne~ 
door to us and the carriage from Bunna of petrol is not &8 008tly as the 
carria.,"e of Bunna petrol to England. They, being in the position of mono-
polists, are charging us very heavy priees. One Company in Bombay, 
which lately imported petrol from Russia, opened stores and shops at certain 
places and,' wherever these shops have heen established, the price cd petrol 
bas been substantially reduced. But as soon as the stocks are over or are 
not available, the very day tbe original price is reveried to ..... 

tile JIDIIoaraade Sir aeoq. IchUiMr: May I reaUad my Houourable 
friend thnt this Bill is not a measure fOJ' the PfOtection of the Bunna Oil 
Company I but for the protection of the Government of India's revenues. 

JIr. B. V. la4htv: What I mean to say is that iteoperatioa • likely 
to. seeure a position for the B\,ll'ID.a Oil Compan1 as m9nopolist& aad, *here-
fo~, this House and Government ought to be very careful as to what their 
action may result in. We have been suff<.!ring from this monopolist buainees 
in the CIlSC of oil. petrol, and diesel oil also. AB long as there was no 
l'.OmpctitioD from the forci!~n diesel oils. 80 long the Burma oil combine 
have bCt'n chllrging very heavy prices and profiteerin~. Now, there is com-
petition-not a very serious one though-and, therefore, they have to lower 
down their prices by which the poor Iifrlculturist8 and the other small 
manufacturers bave bf'cn benefited to 1\ certain extent. Now, if this ligbt 
diesel oil began to be taxed aeeordin:; to tbe petroleum Beale. then the 
National Company and other Companies cannot be in I' position to cany 
OD this competition and, therefore, the Bunna Oil Compan~' will have 
perliaps tbe field clear for them for raising the price of even the diesel oil 
which is usuble IlS nn il\uminant, and is used in engines. Therefore. we 
have to be very cnreful wben we allow Government to tax this oil. So 
what T cluim is thill. thnt thf're should he a proper test of the illumina-
ting power of Ute red Burma oil. and th(:n the same test should be applied 
to the light diesel oil "'hieb is being imported and wh~h it is said is used 
for iIluminllttng purposes. If it eomes very near to t.hat illuminatin!l' point; 
t ben. of conrse we have til' objection that it should b{> taxl'd; but ii it does 
nut, then it, should not, he taxed. For that purpose Il!! a sop t~ us t.bA 
Honourable the Finance M('mh('r hns proposed to Ilppoint a Commi~tee. This 
i., R. ve~' good way of hl11in~ or rocki,,'! IIR t~) KIN'p. Whf'n R Committee is 
appoint~d, the members of the Committee are very jolly an~ they are the 
I\\,1.pporters o~ Government in every ease and, therefore, t,his idea of appoint-
ing a Committ.ec is flung' in our face as a sort of indueement. Of course. 
i.n such a (,RBe ~ this. the Committee "AiJI be very useful no doubt anel 
If too members of the CllmmiUee are sUowed to Rcrutini8f\ at c10ae QU1U'te1'8 
how th~ Act is beiDg "'orked in the Customs Rou.ea at differeDt poria, 
then there will be sOmething and in that cue they wiD see whether the 

c ~ 



· J.BGI8LATIV:B A8SDlBLY. [12TH DEeR. 1008. 

(Mr. B. V. Jadhav.] 
tests ate ptIopatly applied or not. But i1 the Committee is to meet once 
or twice a year in the cool climate of Simla or in Delhi during the BeIlSOn, 
there is no use of such a Committee. 

Iir. Lalclland •• valra1: Let them eome to Karachi; 

llr. B. "I. oTaclhav: The question of salt duty is diHerent.. Salt is 
manufactured in Ulall,)' places und also imported from many places and, at 
the same time, we are also interested in the development of sl11t works at 
Khewanl. Therefore, a Salt Cammittee Bitting in Delhi or in Simla is of 
mucD use. But this Committee, if it weets only in Delhi or Simla, wiII 
not be of much use, because the Act will be in operation at the l>orts 
and the members of the Committtffi will lYJt bp in l\ position to see how 
the Act is being worked there. Therefore,. it is quite net'essary that the 
members of the Committee. either one or n11, should be Illlowed to examine 
the working .of the Ad at the various ports where diesel oil in bulk is 
import-ed. 8ir, I have placed before the HO\lse the difficulties r feel and 
I hope the House will give full consideration to them. After hearing from 
the Honourable the Finance Member thg,t he is not in a position to say 
what. the iHuminsting power of Bll1'Ma.oit and other oil ~. what I feel il 
that the Bill has been rather prematU1'9iy brought forward. 

Dr. Ziaafdir Ahmad (United Provinces Southern Divisiona: Muham-
madan Rural): Sir, I do not like to waste the time of the House and go 
into details, but 1 should like just to draw the attention of the House to 
one or two salient points. In the first place, I do not agree that this Bill 
is a measure by means of which the revenue of the Government would in-
crease. On the other hand, I think the revenue would diminish. If VOII 
increase the duty from Rs. 0..()-9 immediately to Rs. 0·3-9, what would 
happen? Certainly that particular trade would stop and this type of dies~l 
oil will not come at all. Therefore. whatever amount we are gettin~ now 
from this particular item, we will not get in future. T havE' before me a 
telegram saying that this raising of the duty will result in the stoppage of 
import,s, thereby inflicting innumerable 1088 to Government comparatively. 
The first point I wish to make out is that in this particular case by r8iBin~ 
the duty from RB. 0-0-9 to RI. 0-3·9, the law of diminishing rejurns win 
apply and apply so heavily that the income will be reduced to zet'O. The 
seMnd point I should like to make out is that we have got onl\' one word 
.. kerosene" for illuminating oils, and the test is whether it is suitable for 
U&e as an iIluminant in wick lamps. There are degrees of illuminnnts, the 
question is not whether it can be used as illuminants. hut the question is 
what, Ilre thf' illumirlhtinr. cHpnciti~t' Rnd this is the thin£! whiC'h Wf' oll!!ht If' 
consider. In this case, I find, 8S other lIonourable Members have pointed 
out, that 80 far no action has been taken bv GO\'ernment in this matter 
aDd probably this is thp first time that they 'have now realised the impon: 
anee of the thing, and I hope they win work out 8 Bcheme. 

,!'be lIoDourable Slr Geor .. Sch1llhr: What does mv Honourable friend 
mean when he says that no action has been taken by' the Government in 
.his matter? 

Dr. Zlaaddbl Alim&,,: I will just explain and, I am sure, that th(' Gov-
dnment ",·nr "pprecilitf" it. Talti"'~ the case of keroserte, unfortunately 
there is only one English' word .. kerosene" for all varietie. of oils that are 
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used forbUl'ning purposes unaer that head. There ittbe~~()r cJ:Oality 
of oil which oan ~ used in ~ good lamps, there is the lnlel'lOr~nd of 
keroaene used in village lamps aDd all of the~ are ~lled kerosene 011 ~d 
thesame duty is imposed upon them. It IS unfall' that kerosene oil8, 
which have been divided into different grades, should all have been 
subject to the same duty instead o~ varying ~ates ~f duties. The 
important question that we ought to consider now and 19 the futm:e 
is not whether these diesel oils can bum, but we should find out what UJ 
the burning cap3city of these oil!!. We ou~ht to. oons.ider this in this 
particular CRse. As regards diesel oil, I have got a~ed ~y of the 
letter sent by Mr. Reiny of the Chief Import Preventive Service and also 
by Mr. Subramaniam, A88istnDt Chemical Examiner, Karachi Customs 
House. Thev say that the burning power of this thing would be about 00 
per cent. that of the inferior kerosene, and further on, it 88YS that the oil is 
not kerosene of even an inferior kind of variety, but that it baa distinct 
possibilities of being used as cheap illuminant. If we raise the duty "from 
Rs. 0-0-9 to Rs. 0-8-9, is it not fair that we should investigate whether 
the burning capacity of the Giesel oil, on which we paid nine pies, is the 
same AS the hurning cllpacity of kerosene whioh pa:vs a rluty of Rs. ()..8.9? 
The other point which is not very clear is what percentage of the diesel 
oil imported into this country i8 used for illuminating purposes? We were 
told that 90 per cent. was used for buming purposes, while some others 
said 10 per cent.. There is no dftta for us t<. find out what percentage of 
diesel oil is reall:v used for illuminating purposes. If t.be figure of ten per 
cent. is correct, by charging a higher duty on 10 per cent. we are definitely 
harming the 90 per cent. diesel oil "'hich is used for machines and. in that 
case, the co~ of fuel for nmning the machines \\;Jl be increased by levying 
this special dut~ on it. It is not within the province of this particular Bill, 
but T flll-e thill opportunity to draw the aUention of the Honou1'llble the 
Finance Member-I \\;Il diRnvss it in «letaH during the Budget discussion 
-to the differentiation between the excise duty and. t,he import duty. 
'This differentiation might be justified when a particul81 trade is in ittl 
infancy. but it is not correct when it is a profiteering concern and we ought 
now to put everything on the sarpe level. But this cannot be considered 
now. 

The other point which we han not 8uflicientJy considerM i8 the condi-
tion of the poor people. We, in this House. hardly realise the poverty 
of the villag6l'8 in India. Go to any village and you win find the whole 
village is in da.rlrnea having no lamp, simpl:v because the villagers cannot 
a~ord to. pa:v the price of kerosene. ~ey bum one wick just f~ a few 
mlDutRs 1D order to have tbeir meals and soon after the:v let it go and 
8a~~ a little oil. The condition of the poor is 80 Wl'etehed that even the 
raIsing of the dut:v by ont'! pie will !;eriol1sl.v affect tbem and thP8e poor 
people will have to forgo the light ev('n at the time of their Illes's. This 
IS n very impon.ant eonsid(>l'I\tion whit'h we should not ovp.rlook. I saw a 
test l0i'l!p though not burning and I had flE'E'n flimilar lamps iJl USE' and I 
e"n E'l\sll:v unoeMltnI?d thnt we ('~n t<f'st with that lamp t,,·o things easily. 
We cnn test t.ht' heIght of the WIck and we can also test how lon~ it can 
hum. that is the burning capacity in t('rms of time. If the Finance 
?epartment would initiate to carry on certain experiments, I am sure, 
It W{)uld he pooCl~le to divide tht>8e i11l1minnnts into rliff£'rent ~mrlt;& and 
tht'n chnrge ~ifferent duties according to the iIIuminl\ting capacity and not 
treat them alike. We should not trep,t all Uluminanta alike: 
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JIr. W. B • .J .... (Madtll.s: EW'Opean): Sir. 1 only want ·to lay cOne or 
two words with ~fereooe to the Select Committee. Of course I feel that • 

. 8S a member of the Select Committee. we should defend ourselves a.pinllt 
SOme o.f t.be charges which were levelled &gains. us by my Honourable 

·friend\ Mr. Jadhav. 

Dr. Ziauddin Ahmad: Are you a shareholder of the Burma Oil Com-
panyyourself ? 

1Ir. "I. B. lam .. : No, I am not. and I am glad to say that I hold no 
. .iliams whatever in any oil oompany at all. I look entirely at this matter 
from the point of view which was stl"e88ed from the beginning to the end 
in the Select Committee. The issue in .• h03- Bill is a very simple one. It 

. appeared that there has been 8 la.ouna in the .defence of the Government of 
India against the import in oertain oategories of certain classes of oils. and 
the 'BOle duty of the Committee was to go into this matter to see whether 
the suggesticm of Government would actually eflec. what they wanted to 
effect without injuring undul! either the cOOsumer or those interests, 
whether of importers or indigenous produeers. which might be affected. 

The Honourable the Finance Member lOade two very important state-
ments. I consiciel'. both of which should facilitate the passing of this measure. 
In the first place. he gave a very clear allSurance in regard to the genuine 
users of diesel oil for purposes of power. I noted that assurance 
most carefully, because it ia the kind of assurance that some 
of us have been endeavouring to obtain from the Finance Department of 
the Government of India in other connections where articles which are 
imported for agricultural purposes come under rather heavy duties and 111'(' 

want exemptions from duty for genuine users of those articles for agri-
cultural purposes. I was delighted, not simply on the ground of this Bill 
that we had this assurance. but also on wider grounds, and I shall return 
to my attack upon the Finance Department with renewed vigour for similar 
assurances in other connections, in connection with articles which are used 
for agricultural purposes and which Bre subjected to beavy duties. The 
second important announcement that the Finance Member made was in 
regard to the appointment of a Committee whose terms of reference he 
did not precisely define, but which, I gather, is to wateh the actual effect 
of this Bill when it is brought into operation. I gather that isre&lly the 
point. I gather that thia Committee will lee whether any injustice is 
actually being done to a claas of trader. it will wlI.tch the Bill from the 
point of view of the consumer and also it will. if it iii prepared to meet in 
a Chamber where the temperature varies only between 80 degrees and 86 
degrees Fahre~heit, actually watch the teating of certain classes of oil by 
this particulM lamp. 

~ow, Sir, I would call the attention of the House to the report of the 
Select Committee which I think is !\ very reasonable report. although I 
was one of the members of it. In the first place. I would make it 
clear that the Committee, generally speaking, laid it down that: 

"It is equitable that the oil wbich the Bill aims at making chargeable with import 
duty as iIIuminant oil .hould pay that duty if it i. capable of UBe and ill heinR 
elI~TlIively and incr_ingly Died f01' PUTJI08eI pnViOMly llel'\'ed by the inferior brands 
of 'k('~' wllich are already aubject to UI2IM1 duty." 

We examined Tarious gentlemen who came bef01"e us, and we ilscertalned 
two rather imp<,rta'1t fact.. One Wlli that it was neyer the intention of 
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the importers themselves,-and we have admitted that in .th~ Select 'Com-
mittee's report,-to bring in this oil for &Ill other purpose than for use 
in engines.· That was .the 1irst admission. The second admission waS that, 
as a matter .of fact, 8Om~ of this oil is being used for illuminan,t purposes; 
and the third la,ct that we elicited from our examination of these gentle-
men.was that it is perfectly possible to import diesel oil which will not in 

. fact, have an;\" illumiCiant capacity .;>r certainly will nd have t.he amount of 
illuminant capacity which would bring it under the test which is proposed 
. by the Bill. Therefore, those of us who were particularly anxious to watch 
the traders' position came to the conclusion. and 1 think it is an absolutely 
justified conclusion, that there need be no hardship whatsoever on the 
part of tbe consumers of dieael oil if they intend to import it for use in 
engines alone and are not allowed to brin~ it in under a lower rate of duty 
in order to use it and to circulate it as an illuminant. 

Then, Sir, another point we were particularly anxious about, and that 
was the nature and adequacy and impa1'tiality of the teet. I am quite aure 

·that the Honourable the Finance Member can anawel' ODe or two of the 
·toechnical points which have been raised this morning. I believe I am not 
mistaken when I say that we were assured in the Select Committee that 
this particular test was a teat that baa been diacovered as a result of many 
experiments and ia now recognised by the Imperial Ina~t.ute of Techno-
logists or sotne Institute of that kind,-a purely acieniiftc body whieh has 
no c.onnection whateTer with any particular firm; and that 88 this test 
h88 been recognised by this Imperial lu8iitute of Petroleum Technologists, 
-I think that is the oorreoi title,-Government were quite justified in 
assuming that tbis was a test baaed on something which was entirely 
scientific. The adequaey of the teat. may be judged if the Honourable 
Members will bear with me while I read out from information which was 
supplied to UIJ at the Select Committee in regard to the test,-two aentences 
under the interpretation of results. Most of this is of course of a very 
highly technical nature and I will not trouble the House with it. All I am 
trying to show ill that the test certainly is adequate and I think we may 
SIlY it will be impartial. First of all it says that: 

"At If'''''' three df'tenninatiooll .hltn bf! made by u .. of three different pieces of 
wick kI oMain thl'M conaecutive readinga the extremes of which shall differ from each 
other by DOt. mort! than one millimeter and t.he reaulta ~rted shall 1». t.he ~ of t h_ 
three c:onsecllt.i.e rqdinp. ..• ' . An oil shall be clauified as an .numinant oil if the 
flame height 80 obtalaed I. o\ow .. miDimet.en." 

Olle of the interesting things that we learnt in the Select Committee 
was that even in the same cl888 of oil, varioua samples can have different 
illuminating capacities and, therefore. it is quite impossible to take a 
particular sample of oil like Bupna red oil and say that we will tast this 
and then say that an;vthing below \bat should be subject to the lower 
rat.e of duty; becaule, different samples, even of the same class of oil, may 
h~ve a d~erent illu;mi.nating capacity. Therefore. you must have a fairly 
Wide m~81n for vanatlon. of the same cl888 of oil. I have no otber parti-
oul~ pOlOt to make, because tho speeches on this ltage of the Bill have, 
I thmk, been very reasonable: they have certainly given expreasion to the 
fears which were present in the minds of members of the Select Committee. 
I think that most of ~hoae fears hav~ b~n met in a very large degree by 
the I;Ionourab.le .oe FlDance Member In 1118 IIpeech today and in the propo-
Bul~ 10 tbe Bdl. There have been a number of points mentioned some of 
whIch have. been made by my friend, Mr. Jadhav. which really do not 
touch the Bin at all. The question of petrol prioea has nothing to do with 
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this: the possibility or the advisabilitl of equalising the excise duty and the 
customs duty is not a matter fordlscuBsion at this stage. But there is 
only one matter that I should like to refer to, and that ;s the piont of 'View 
that has been expressed by my Honourable friend, Dr. Ziauddin Ahmad, 
in regard to the consumer. I do not think anyone of us on the Select 
Committee would have put our signatures to the report if we had honestly 
lelt that the result of this Bill would mean any real increase in the price 
of kerosene to the consumer; and personally I am convinced that is not the 
case. My Honourable friend, Mr. Lalchand Navalrai, made one very 
damaging admission in his speech. He sa;d that the price of the indi-
genous product was ten annas a gallon, whereas the price of the imported 
product was· eight annas a gallon-a difference of two annas. Where haa 
the extra anna gone to, because the imported article ;s getting in at three 
&nnas less than t~k~r<»lt:llle cnstOJDS duty') }:ven wit.h regard to the 
indigenous product, it is getting a benefit of a little more than two annas. 
But these points are not very material to the main issue under consider-
ation. I am convinced in my own mind that the consumer will not lose 
by this Bm, because, for one thing if this Bill is passed today, the import-
ation of this kind of oil under a eatepy to which it really does not belong 
has· not assumed such large proportions as to make any essential diBer-
eoce to the consumer throughout the country. I say quite frankly that if I 
had been convinced that the eonaumer would have • dared , I might have 
not signed the report with the 888U1'BDCe with whicb 1 ult4mately did sign. 
Therefore, I hope that the House, in conaideratioo oI.tbe extremely 
conciliatory speech of the Honourable the Finance Member, and also in 
consideration Of the feet that it is getting an oppod.uni'y to watch in COD-
sultation \lith the Finance Member the eIIect of this Bill from all pointa of 
view, I trust that the House will lIoanimmJaly proceed to the next stage. 

J[r. pr..ifIent (The Hoaounble Si!' SbaDmukham Chetty): Sir 
George Schuster . 

(Sardar Sant Singh rose to f.\peak.) 

J[r. President (The Honourable Air Sbanmukham Chetty) : All 
these issues are definitely raised in various JWlendlll~ts; and the Honour-
able :Memher will eertainly get a chance ~t the next stage. 

8ardar BlIlt smp: But so far Members of the Select Committee only 
have spoken 

The 1I01l0urable Sir G~e tlt:ln.ter: Sir, I feel surf' that mv Honour-
AMI' mpnd will have every opportunitv of lettin~ the House he,,\- what he 
bas !lot to sa" on this matter. In replying to the debate, I have onlv ODe 
point with which I wish to deal. I want to clear up the position 8S 
~ards the experiments which we have made in m-der to pmvide a test for 
these il1uminntin!! oils. Our chemists in the Customs Department, R (·oosi-
derable time n!!o. were in~trnC'ted to experiment with a view to finding ont 
a limit shove which there WAR a reasonable i11uminatin~ effect and below 
which there would not he. The~· experimented on 8 very ]ar~e Tanue of 
sample!!. Bnd thf'V found that 8 10 millimetre flame in thiR teRt lamp 
correspf)n~f'd with surpriflins:r consistenc:v with a four holU'S' Tf>nRoDftble 
inuminllting performance in R hurricane lamp; /lnd, it was on tbat ground, 
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that we came to decide on this 10 millimetre Bame 8S our fir.t start off for 
this test. 1 aJll told that the various oils imported by the ~ ationsl Petro-
.\eumCompnny, which can he mOl:e aCCllrately d~scribed as gas oils and 
Dot us ligb.t ,diesel oils, w.ere tested a number of times aJJAi showed re8ultJ 
of 12i to IS millimet1es., That is the position at present. Now, our 
chemUotswere not instructed in making these teats to pay particular stooD.-
iion to the bumiDgcapacity of the Burma red kerosene. They are DOW 
jetting on ,to that, but it was only in the Select Committee dilCussions 
that that assurnnce about working out IoOmething which corresponded to 
B.urma red kerosene ww> given; but I think the essential point for tli"e 
Ho'u&e to realise is that the 10 millimetre teat corresponds, we are satis-
'tied, to a four-hour reasonable burning performance in an ordinary hurricane 
lamp, and that seemed to us to be a very good basis on which to start.. 
That is the position, and mJHonourable friend, Mr. Jacibav, I think, .. 
entirely incorrect in sllying that we have not experimented in this matter 
&ufficiently (sr to justify us in making • start. I should li.ke also to say 
that, mv Honourable friend. when he complains of lack of; time in the 
Sele(·t (~ommittee for discussing this m~tter. has onlv himself to blame_ 
\\' e b.nd two meetings. one Il very long meeting, and: if any Honourable 
Member of that Committee had wanted more time, he had only got to ask 
for it. It was not we who closed the discussions or exhibited any unwilling-
ness to have further mf'(>tin~. I must Admit that the Committee was 
meeting under considerable dIfficulty. hecause the time was limited and 
the House ,,"'RS sitt.ing on other business all the time, but. if anv member 
.of the C.ommittee hAd wished for furt.her meetings. we on the Govern-
ment side wontd somehow or other have found time to come. I am glad 
that JTIost of the Honourable Members "'ho have 8pOken have supported 
this motion whi('h is now before the House, and I trust that we shall be 
Rble to itispose of the amendments quickly; and pa88 this me.sare in the 
course of t.he day. 

Xr. Prulden\ (The Honourable ~r Sbanmokbam Ch~'): The 
question is: 

"That the Bill flll1.ber to IUDeIId the Indian Tariff Act. 1894 the Indian Finance 
Act, 1931, and t.he S. Cldtoml Ac~, 1878, fOf certaiD r~: as "'POrted by the 
&Iect Committee. be tabn into ronlideratioD." 

The motion W8S adopted. 

Kr. PnIlclID\ (Tbe Honourable Sir Shanmukham Chatty): The 
quest.ion is: 

"That cl_ 2 1taD4i pan of &he Bill." 

There are t",.o amendments, Nos. 1 and 2. in the name of Dr. Ziaudd.ip 
Abmad Rnd Mr. K. P. Tbnmpan which are very Ulueh alike. 

Dr. Zln4dba 'lIznld: I do not like 10 move mine, 88 I have already 
'POken .once. Mr. Thnmpab m8)- be .no,,'ed to move hie. 

Ill. It. P. ~paIl: Sir. I beg to ",ove: 

"That in IR;lh-e.l~ (I). of cl&~ 2 (If the Bill. ill th. 1'1't',,--d H"D No. ~, 
f(ll' th~ wordw whlrl\ 110 BUltAhlf' f~f DII6 lUI ~ illuminant in -.1ck lam .. '. OCC8~1 in 
th", W<'Ontf 1"01u,!",. ~ 'lto,r'" 'which hAll fhe •.. m~ nttllDinatinlf e&pac.'tt\' .. u.. lowM& 
~ ~ oil ud ,. .. Itabl. for UN .. 1m ,Uu1lUlWlt iD widl '-JIll' besubdit1lt4cJ .. o 
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Sir. it is suggested that the diesel oil . is replacing kerosene oil and. 

brefore, the jrevenue of the Government has ~creased. Unless the 
~iesel oil has the tlamecapacity as the l~west, grade kerosene oil. there is 
no meaning int8xing it with a higher duty. The elau8e. afl it stands, 
~onlJ says: "which is suitable for U£M! 88 an ilIuminalit in wick lamps ". 
Even the lowest grade diesel oil that IS used '11 fuel for oil engines has :sot a certain percentage of illuminating capacity. All combustible thiIl8' 
'produce light when they burn. What I lIay is that, unless the test 8atisfieB 
'that it. is equal to the lo~st grade kerosene oil on which is imposed either 
-ab exdse duty or a customs duty at the rate of Rs. 0-S-9, this oil should 
1tot be placed in the same category and taxed at that rate. That is really 
tb~ point I want to make, otherwise it is subject to abuse by the CU8toms 
:Department and bound to create trouble. Sir, I move my amendment. 

JIr. PruJdent (The Honourable Sir Shanmukham Chetty): Amend-
ment moved: 

. "Tha~ in lIIlb-claolle (1) of clause 2 of the Bill, in the 'proposed Item No. 408, for 

. the words 'which is suitable for 1llIe as an i11uminant in WIck 1amps'. occnrring in the 
second column. the words 'whicla baa t.Iie- artie iiharuitJat.mg eapacity 811 the !-owe ... grade 
kerosene oil and is sUitable for n. as 8n ilItunin_t in wick 16m~' be enbaitut.ed.·· 

Sardar Saat 8IagJL: Sir. I· am glad I have been given an opportunity 
to speak oh thiR amendmentl I bad not the honour to &erYe on this Select 
'Committee. Ri!!'ht from the Honourable Sir GeofJite Schuster who is 
piloting this Bill down to e~ery one on this aide of the Bouse appears to 
be under the itUluence of a lamp. This lamp obvioUSly poueasea channa 
·attributed to the traditional Alladin's Lamp . 

Dr. Ziaaddin Alamad: At least I am not. 

Sardar Sant S1n&h: This Bill came :uto existence because of the lamp 
,that was im'ented and the credit for whose invention is being claimed in 
. various q·uarters. A' gentleman living :n nangoon claims thia credit at 
o~ end of India. I say it from my personal knowledge that a gentleman 
in Rawalpindi. at the other end of India. told me thot he was the invf"nt'1r 
of the lamn. So there appears to be diiferent claimants for the invention 
'of this lamp which has given birth to this BiD. This is really the 
Alladin's Lamp, We are told that even the members of too Select Com-
mittee did not see the lamp working. But 88 was very rightly 8sked by 
you. Sir, from Mr. Jadhav,-why did thev Dote1:&mine the point in ordAr 
to find out the illuminating capacitv of the red kerosene oil from Burma? 
Probably, if they had seen the lamp' actually buming, they would have been 
under its baneful influenoo still more. Even unrler n Jes§er inflllenC'p. thf' 
attitude of the gentlemen has undergone" wonderful change. Those, who 
bad entered the Boutte to oppose the Bill, find themselves 8Upporting the 
Honourable the Finance Member. 80 the influen~~ of this wonderful lamp 
is still there. 

N~w, Sir, the position is this. , After. studying both the M njority and 
. Minonty lteporbl. I find that the Sll7natones t'l thesE' l'f'f)Orts nre col'l\(·ious 
of the fact that if the high rate of dutv is levied on this inferior clus of 
'oil which hal! BOme illuminating capaciiy, as it is clear from the evidenoa 
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of so many gentlemen, you would drive this oil out of the Indian market 
altogether. 1n, the Majority Report it :8 stated: 

"We have been altable to reaeh any certafn CoDclusion as re,.,.ca the pouibJe elffICf. 
,on })Tioes of diesel oil generally of lubjeding to the higher dut.y the particulM grade. 
of oil that are now in qUeition. Tb. representativea of Go-wel'lHDeUt un.re .. GuIt 
they do not anticipate any increase on the ground that other diesel oils which ~ 
as suitable for oil in diesel engines a8 the oil affected by tbie '-..-. ~cl' -t\iob are 

: available in t'- I ndian market, will serve to _tidy the lOcal demand. aad that the 
. present import. of oila a.&ected byt.hi. IDMIIUre are inaofllcieDt to exerclae aD appreel· 
: able effect on market prioea." 

, This means that by imposing a' higher rate of duty on this oil which 
is claimed to posse8s the same grade of illuminating capacity ~ the lowest 
grade of kerosene oil. the light diesel oil or, gas oil will, be ~ven out of 
the tnarket. This fact is furtber made clear by a representation that has 
been received from severnl oil companies Buch aB the British Burmah 
J)etroleum Company, the Burma Oil Company of India. ihe Indo·Burma 
Petroleum Company, 'the Rangoon Oij COInpany, all of wli~ do desire that 

·thls oil ahould be driven out of the Indian market. In their repreeenta-
tion they My: "the complete withdrawal of thiB light., diesel oil will not 
'affect the t'onsutner' s interest". Therefore, before I support the higher 
'duty, I will have to look ihto the question whether the combine of these 
Companies are riot \\'orlring in their own interests to injure the conBumer's 
ihterests. M) friend, Mr . .tames, just told UB tbat he would not have 
'tiitned this Repot't If he were convinced that the actual duty which W88 
being le"ied on this oil would injure the intereBts of the consumer, and 
that he had satisfied himself on that gro\lDd. At the ,Bame tlme. he said, 
'in the {'Ourse of his speech, that the question of petrol was not pertinent 
to the diSt'uBsion on the preBent Bill. It is Bubject to a higher duty than 
kerosene oil. nnd 80, you cnnnot have , complaint on that 8OOre. The 
position i!l this. Petrol comes in as a relevant factor, becauae we have 
personal experience of the prices of petrol that are ronging in the market ... 

!'he ~1' 81t Btolendla KlUer (Law Member): The Ronour· 
able Member is speaking on some other amendment, and not Oil Mr. 
Thampan's amendment. 

, Sardar hnt mn,h: Sir, thl' question of petrol is relevant in thi. way. 
I am supporting the amendment of Mr. Thampan that it should Dot be 
',ubject to any ,lllt~· if it is below the ]Qwest (!!'nde Qf kerosene oil. What 
'.r Bay is that this Bill has been hrought about to stop the import or 10 
'completely wIpe it, out of the Indian market, and it Can only be saved if 
this nrnenchnent is Accepted. We have sPen that the prit'.e8 of petrol vary 
very considerably as soon 8S the Russian petrol comes into the Indian 
market. Even the other day, I put 8 question and I have been putting 'it 
for tIlt' last three years, ",het.her the GovE'rnment kntow that there was a 

,combine of oil distributors in India which controlled priees of petrol. ana 
twas alwayq answ'f'red that t~re W88 no puch eomhine. hut todav. on 
reeeipt of this representation from an these companies, it is clear that 
petrol is unaer Q combine. Similarly, 1 am afraid that thitt diesel oil 
would also be pra~ti('alJy under a combine . . . . . 

" Mr. 1'. Jt J'&IDH: . I think if YOU wi!' 8tlo~ rae. Sir, r should like to 
int€'rrupt. my 1toDourable friend just to point out that we disoovered QD 
the Select CommiUee a thing that was news to me, that actuaUy in regard 
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to diesel oil used for engines th",.re is the keenest competition, that there 
is no monopoly at all, and that a number of Indiancomp~ are import-
ing diesel oil which is not suitable as iUuminanUi. I mention that. 
because my friend .is not probably aware of that. 

8arIlar s.t smp: I am thankful to my friend for the information 
he has given m.e. 'All the Companies that were dealing in diesel oil are 
British Companies, namely. the Bunua Oil Company, and the Attock Oil 
Company and the remaining are small Companies, namely, the British 
BunuaOil Company, the Asphalt Development Syndicate, the Rangoon 
Oil Company. They are notdoiog an,}' vt!'ry large business, and 80 I shall 
not touch them .. I know from the figureliJ that have been supplied to mt!l 
that these COll;lParues are not very larg~ . . . . . 

Ifr. B. S. JIUIar (Bunn.a: European): Sir, ooming aa I do from 
Bunua, I should like to correct my Honourable friend. Probably he does 
not know that the Companies which he describes as small Companies are 
really very lar~e Companies. It may be of interest to him to know th~ 
amount of labour tbat is employed in Bunna by these ind~t'noU8 oil pro-
ducin~ Companies is round about 26,000 men, of which two-th.il'ds are 
Indians and one-third Bunnans. The Honourable 'Member cannot, there-
fOTe. say that t.he CompanieB to which he refers as small Companies are 
real1y smal1; the~ are very large Companies. 

Sardar Sani SfngJl: lIay I know whjch Company the Honourable 
Member refers to? 

:.r. K. S. lliDar: The 'British Burmab Petroleum Company, the 
Rangoon Oil Company, and the other C.ompanieJl which he mentioned. 

Sardar Sant Singh: Thill ~ not. very material to mv argument. These 
I Companies had been selling dieRel oil at Rs: 120 per ton bef~ 

1'... the new Indian importers carne into tb.f' 6eld. Since tbese 
importf'ra came into the field two :veaTl'l a~o. we find ill/it the prices have 
come down from ,RR. 120 per ton to Rs. 90 per toll, and that they 111'8 

now Renin~ at Rs. 60 per ton. In thi'! repreClentatjOQ it is stftW th..t 
the ShndRm Oil Company was importing dies.el oil i1) India and was 
eelling it. Let me give you their own words. It is pangraph 18 of the 
Notes on the Circular Letter addressed ~ Members on the 5th December. 
1933, by the National Petroleum Company: 

"T~ ;~ troe th"t in recent ,· .. a", IImatl i""J)'lI1.ationll of Iillht· dit'JleJ oil 11ft''''' mad" by 
tloe ~t .. nd.o...t Oil ('1)ffI""":v'. Rnt nn """lisin .. thllt th,. oil wa~ fi.,ding itA way into 
the 1r~1' market. the iJl1port.tionll were immediately stopped." 

Verv ~ of them to have cared for the revenues of India. But the 
fact remains that, in addition to the reasons which led them to stop the 
)rnportntion of the oil. t.he greatest reason was that the Indian 
Companv had come into existence and were competing with t.h(-lD 
in the field. Therefore, what T want to mRke Ollt for the purpOf!eS of 
thi!! amrndment is this. I do not wRnt., M the FinRn('e Member does not 
want, that there should be IlDV effect upon the competitive priCf"1I of thia 
oil. If the eompetitjon il nOt to be Ftopped, it is nec.essary that &orne 
standnrd should be Axed by which it should be judged tha.t a particular 
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kind of oil falls within the definition of kerosene oil ar Within the terms 
which bring it under the clause of higher duty. I submit, that 8()m~ 
stlmdllrd should be fixed, and 1 propose tha.t standard to be red keroaene 
oil prodUl~ed in Burmu. That wus the reaB<?n which led mlj to write to 
thc Depurtment to find out what Was the- bumiug capuoity of redkerolene 
oil ot Dunna, and the reply that 1 got I have read out to the House, Bnd 
it is to the effect that no experiments have been made. with the' red 
kerosene oil of Burma. If we fix that Be the standard, and with a variation 
of 15 per cent to the burning capacit.y, as stated by the l"inunce Member, 
there will be HOme check upon arbitrary clBBSi6cIltion of this oil as SOUlt--
thing different from what it is. In con()lusion, I would lay that if too 
~apa.cily of the light diesel oil is below the burning capacity of ihe red 
kero!!t'ne oil. this light diesel oil should be cbargoo at the same rate at 
~'hich dicsel oil is being charged under Item 41 of the Import Tarift. l<'or 
these reasons. I support the amendment 

JIr. K1IIIammad .&awu-Dl-AIIID (Chitt-agong Division: Muhammadan 
Rurnl): Alone of the signatories to the report of the Select Committee. 
I should. like to say a few wOl'dtl on the merits of this &msndrnent. I 
~ m.v HOtlvurable friends who were on that Committee will remtlmbbl' 
that at'the instance of IIOme Honourable Members certain gentlemp..ll. 
were examined. Obe gentleUltm. tl'bo belonged to the Indian Petroleum 
Company. "u asked certain quemon by Mr. Mitra and Dr. Ziauddin 
Ahmad, alad tile Me ... -ho appeared on behalf c:A the Indian Petroleum 
Compllny. wal po&itnre that their on would not bum more than one hour. 
The inevitable oonclUlrion to -hieb the Committee had to come W88 that; 
"'e oil which he wae managing WM certainly not liable to cOme UDder 
thi. new &Cheme of taxation. I do not know whethl'r my Honourable 
friends are espou«ing the cauae of onlv one eonCt"m. I ani iold that there 
aro a number of mese. oil companies 'C8lTying on the trade. and this BiD 
Will hit them aU equally. 

:Mr. K. P. ftampu: 1 may say for the information of my Honourable 
ftiend that I havt' got lettets of co~plaint frOID as 1Da.n~· as four merchants. 

Mr. Mvhammad Aawar-al~: Besides, .hould we nO$ give credit 
to the machinerv of t.be Government of India when Wy Bay that they 
will give the fullest opportunity to theee people to show that they should 
escape this tax? Th('y will have a teat. Certain points have also been 
made by some friends who seem to be very solieitoua with regard to tM 
intereRtil of the oonaumera. I know that ~'heD dutiea are changed from 
one rate to another with regllrd to salt. how far that goes to benefit the 
consumer I should like to know. I know from my own persoDaie-xperient'e 
that, not only tbe poorest man does not benefit. but it only bent'.fita the 
middle classes and the speculators who run the show. So. if anyb()(J~ is 
over·solicitous to the. eonsU!Dflr9. mv amW'er to them would he, they 
should be first strong about~ their faM.s. and. so far AS the al'f'a from 
which I come is concerned. I can assure you, Mr. Prt'aident. that in our 
part. WI' Il('Vl'r liRe thi" elit'!,.,l oil for thp purpose of li!{htilll'.!". And tn~· 
experience of Upper lndin and the Punjab ie, Dot to speak of the luxury 
of a lamp. these poor villager-t take shelter in their humble abodes bl'fore 
the IUD i. dOWD. In the abeeoce of •• ery atroog data that thase diesel 
oils which are being imported by these new lodilUl t'oncerns are 'very 
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[Mr. Muhammad Anwar~ul-A.&im.] 
largely used by the rurHl population, I do not see any reason why we 
should not support our recommendations. 

fte ROD01U&ble Sir George Schuder: I hope that my Honourable 
friend will not press this amendment. The drBlculty about it is t.hat we 
have in fact no definition of kerosene on which to base a standard of 
comparison. If by kerosene my friend means kerosene as used in the, 
Import Tarift, then we have the di'1&ultv that it is not defined and it ill 
just because it is not defined that we Lave had to introduce this Bill. 
If, on the other hand, he means kerosene as defined in the excise law, 
which I presume he mainly haa in mind, because he is thinking in tenus 
of Burma red kerosene, then his object is achieved in the present Btll. 
because the eRect of the present Bill, as I explained to the House when 
I first introduced it, is really to apply the same sort of definition of kerosene 
fur the purpose of the Import Tariff as is applied to it for the purpose 
of excise. I wc,uld remind the House that, fur purpose. of excise, kerosene 
is defined as meaIling "any infilUlllJlable hydro-08l'bon which iI made fr()m 
petroleum, etc. (I need not complete that) and which (b) is intended to 
be or is ordinarily used in liquid form. for purpoMs of ijlumination", ~ 
Sir, is what would be the effect of mv Honourable friend's amendment 
if it. is intended to bring in the word kerosene from the excise explanatioa 
and that, I suppose, is the result which it really would produce. Tba' 
being 80, there is really no purpose in my Honourable friend's amendment 
from a technical point of view, and I suppose that the real purpoae whi('b 
lies behind it is the desire to be 888ured that we shall not bv means of 
this test Bubject ~ this higher duty oil which i.e 8ubs~ntial1y' inferior to 
:nurm3 red kerosene. Sir, I have already explained to the HoU8e what 
our position in that matter is, that we propose to stan off with a teet 
by this lamp which we have found to be equivalent to giving four hours 
adequate burning in an ordinary hurricane lamp and I submit \hat, if an oil 
is capable of that, then it is suitably taxed hS an illuminanL I am very ~lad 
that mv Honourable friend, Mr. Anwar-ul-Azim. reminded the House 
and his fellow members on the Committee of a statement which was 
made to us by the representatives of the National Petroleum Company 
in the Select Committee. They told Us that their oil would not; burn for 
more than one hour in an ordinarv hunietme lamp. If that is the position, 
then they need have no objection of any kind to this Bill, for our ~ 
will catch no oil which is nut capable of burning for four houri. SII', 
on the technical ground that I have explained, I would suggest to my 
Honourable friend that he might withdraw hill &11lendment, because, m 
fact it wonld not AChieve the object which he bas in view. 

:K:r. PreIldm (The Honourable Sir Shanmukham Chetty)! The qu~ 
tion is: 

"'I'hM in mb-claue (1) of eJ_ 2 of the Bill, in the p~ Item No . ..aB. fOl' 
the ..-reb ·which i, lIUitable foJ' .... aD illumwnt in wic--ir lampe'. OCCIIrring in u.. 
I!8COnd column, the w~dll 'which has the UIDe iIluminat.ill6t capacity .. the low ... 
gr-ade. keroeene oj) and u suitable fOf' UI8 .. an ilIuminant in wick 1am~' be mh.tituted." 

The motion was negatived. 

The Asaembly then adjourned for LuDoh till Half Put Two of tM 
C1oek. 
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The Asaem bl;y: re-Ms8xnhle<l after Lunch at ~ :faa, Tw9 ~,the 
Clock, Mr, Presldeut (The HoJ;1Ou~le S~ Shanmukham Chetty) m the 
Chair. I 

Mr. Pr8l1d8llt (The Honourable Sir Sb~ukham. Chetty): There are 
l\ aeries of amendme~t&-Nos. 3 to 7-whlCh seek to reduce the duty. 
The Chair would allow a comprehensive discussion on the first amendment 
that stands in the name of Sarda.r Santo Binah. and, afterwards. if the 
othet amendments are moved, the questi~ will be put and no further 
discussion will be allowed. Sardar Sant Smgh. 
~ San' SbaP: Sir. with your J>(U'Dlisaion, I should like to move 

ameudme~t No. 4. and ~ve up No, 3. Sir, I move: 
"That in IQb..cl .... (1) of $uae 2 of t.be Bill, in the propoeed. Item No. 4OB, b. 

the worda 'Two ~ll" ~d t.hree piee', ocx:arriug in the fourth eohUIlD, the worda 
'Twelve pille' be IUbttituted." . 
~ support ot Ill1 amend,went, I onl..1 w~. to make a few ~int&. a.nd" 

they are these. according ~ Sched\lle 11 of the Import T~, diesel 
oil is char~ duty under ae~l No. 38 (c), Item No. -n, that 18 121 per 
cent. g.d valorem. But this particular oil which is imported here was 
uharged at a double rate, that is 25 per cent, 44 tuUoTfm under Item 
No. 75. This was done according to the decision given by the Board 
of Revenue in thi8 case when the matter was referred to thetn. Accord-
ing to this :l5 per cent., the duty came up to something like 71 pies per 
gallon. Ito haa been admitted on all sides that the quality of the ligh~ 
diesel oil is inferior and is only used as an illuminant by a very poor 
clas8 of people for which the percentage of consumption as an illuminant 
is not very large. Though it is claimed by the combine of the European 
firms that this oil is being used as an illuminant to the extent of 90 
per cent, while ten per cent is only used as fuel oil. yet no evidenoe ut 
facta IUld figufl!S to substantiate their ~ baa been quoted. Th& . 
Honourable the }'inanoo Member t.oo, in his speech, did not accept thia 
figure, and it is not accepted by ~e members who signed the Majority 
Report. Therefore, it cannot be assumed that the oil is being used as 
an illuminapt to such a great ~t. It is also clear that the duty 
m.\gbt affect the import to u great e~nt and thus cause some hnrdahip 
to the industry which uses this oil as fuel. Therefore, I propose that. 
tor the time being, while this is in an experimental stage and it remaj~ 
to be seen how the present Bill will affect the import of this oil ~ 
pies should be considered sufficient for revenue purpoaea. Meanwhue 
the Committee, about which a suggestion has been made by t.he Honour: 
able the F"mance Member. will watch the effect of this duty and if 
~e~ an: of opinion that revenue is affected to a great extent 'and thia 
0!1 IS bcmg. used more 8S au illuminant and is displacinK tbe red kerosene 
oil, ~hen, m that ease, the duty may be enhanced during the Budget 
Sessl~n of the, Assembly. I have not proposed amendment No. i3 for 
the RIl~ple reason that it may be considered too low a du.~. r haft 
put ~hls amendment before the. House as a compromise between the 
two mterests an~, 9..t the ..me time, we may guard agains. thia fear 
th~t ~he m.ove IS du-ec~d towards stopping completely the import of 
thIS Oil. Sir, I move. I 

Xr. Prestden\ O'11e Honoumble Sir Shanmukham Chetty): AmeIld-
ment moved: I 

"That in Rb..claaee (1) of claa .. I of the BDl, In the pl'OpnMd Item N 40B f 
the wardll. 'Twoo I.IInas and t.hree ~i .. ', ~ ia t.he fourth col ~'-_"':"'~ 
'Twelve PIlle' be IUbstitated." WIllI, - --... 
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Kr. x.lchaD.dJ(awftai: Sir, a& a menlber of the Select Conunittee. 
r owe it to the House to explain at least why it was that we roaert! hute 
in sending this Bill to the Assembly. An expression hus CODle nom 
the Honourabl~ the President also and, therefore, I feel it still more 
my duty to el:plain. 8ir, i~ is kno~~ to the ~use, when this Bill was 
referred to a '::;elect ComIDlttee, there was anxiety on the part of the 
<1overnment that we should not be given more thlUl seven days for 
consideration in Select Committee, and then we met the very next day-
It was not that "'e wanted time-and then again we met after t,,~ l~r 
three days~ In the meantime, certain information had to be given to us. 
On the last day that information was given, but no test wus made. They 
said when we asked for it, that the very next day the Bill had to be sent to 
the Assembly. The second thing they said was that there W8S no 
laboratory in Delhi where this test could be made. We were told that 
we would han to go either t-o LRhore or somewhere else, and there 
was no time. Therefore. we said: "Let it Po0 to the House with 
certain notes of dissent being put on the Bill.' Sir, my own note of 
dissent on all the points is hefore this House. Then, with regard t-o the 
incidence of the duty. I must say that it should be recognised that this 
oil, I mean the c.oarse oil, is inferior to the kerosene oil, and, on that 
point. it is not only the questioil' of the test that should be conllidel"ed 
in fixi~ the assesSJ'nent, it is not oilly that phase thnt has to be 
considered, but there are other factorS to be counted. Even if if, comE'S 
after the test to the very level up to which this red. kerosene goes up, 
yet there are other circumstances to be considered which I have mentioiled 
ill my note of dissent. I have said: : 

"111 view of the fact that diesel of tbe Indian Companies, Meun. Th. Mi.lI. StoA 
and National PetrolelUD, in compari80n with red keroB«\e oil, even if illuinmant by 
teat, is iaferior in the selllII! of being coarser in dOII1', giving uJiateady light, bit.Yillf 
• dimiDishing lame and bein~ more maoky, the iDeideoce of import. duty on it. IIhoaI 
I.e leMer than the u:ciae duty levied DB red k~." 

Sir, besides this, I have also given the information that this oil is 
being sold at eight annas, whereas the other red oil is being sold at 
ten annas. These are the circumstances on which a difference should 
be made. The point of justice lies in thiS that the red kerosene is 
being charged (though that is an excise duty) only at two annas and 
ten pies. Now where is the justification that this gas-oil should ~ 
charged at more than that? The idea is only t<> bring them down on tile 
lI8IIle level 8S the red kerosene. Now, it is said: "Well, that iR an 
eIeise duty; the other is an import duty." We do not want an excise 
duty. ~ be placed on this, but. when we are actually framing new 
pr(mSlOns of Jaw, why should we not consider this point and give thitl 
the same standard? Now, Sir, if we look at the Tariff Act, we find that 
1ttnn 40 ~prjses the .pure kerosene oil. Then, under Item 75. they 
have provI~ed for any mmeral oil that does not come under Item 40 IlDd. 
i.bere fore , 18 charged a different percentage which comes to 7, pies. Why 
should GQ"ernm~nt ask liS t<> haw' the Same out ~ ,)r the "II~ incidf~noe 
as. th~t of pure ker~sene lIn~e~;; t~ey are satisfh·,f that it hilS equal illu. 
mmatlllg power? . Su, the lD)ushce of this ad ion of ao\'ernment enn 
~ see~ .e;y .easlly. Tha~ being the position. tiliR Ilmenlimen'1 is put 
J~ to eqll!hse. the dnt:-- IVlth. r~d kerO!'lPno. Virtllall~' WI' ,,~ mnkin!! fj 

.O!aus.e whICh IS very much 81luIlRl' t() Item 40. Item 40 relntca to pUI'fl 
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ker08ene and what we say by this amendment is, .. why· &!lYe~' keroseD;e 
.should pay the same duty. Therefore, I submit tha, the 1ustlce of thls 
amendment is 80 very vivid and 80 very glaring that ~o arguments a:e 
needed. . The Government should do two things. Until they: are. satl£l-
ned and the so-called acientific test is made, they ~hould, m falnless • 
. charge the duty on gas oil as they have been chargmg 80 f~, namely, 
under Item 75 which is 71 pies. And they may change If th~ test 
proves otberw~. Sir, a Committee is being appoin~, and I am m full 
agreement with that move and I hope the motlOn will be made for that 
Committee. But, before that Committee rneet-s, injustice is being done 
to the Indian Companies_ Thev are being asked to pay more than what. 
they should pay. We do n~t "know how long the Committee will take 
to come to their conclusion, but what I do submit is thllt, in the mean-
time, no harm should be done to any Company . With these words, I 
support the amendment. i 
. Dr. Zlau4dJD Abm,*,: Sir, I subscribe 110 every word that hs just 
been spoken in favour of this amendment. But my difficulty is of a 
U>chniclII nature. I maintain that this is nof proper time to move an 
amendment of this kind. The proper time to mo\""e 11 motior of this kiud 
will be the Budget time when We discuss the Finance Bill. Xot onl~­
this point, but there are other relevant matters which ought to be 
seriouslv studied from now till March next, and then we should come 
forward" with 80me kind of a definite scheme. I quite agree that great 
injustice is being done by treating alike the various kinds of oils under 
the same category of kerosene. The burning capacity of different types 
(of kerosene oil is different and the duty f!hould be assessed in a different 
mRnner. We were given to understand that the Finance Member haa 
already put 9Otnebody on special duty to inquire into this matter. I 
believe some chemists have already been employed to investigate 
the whole matt.er and the Committee of this House will also wafch the 
situation. So, when the whole scheme ha9 been worked out and some 
liennit,e conclusions have b<>en arrived at, then the time will come to-
make definite motions. While, therefore, sympathising with my Honour-
Rble friend Rnd also agreeing with him entirely in what he has s!Ud, I am 
afraid this is not t.he proper time to discuss this motion. The proper 
time to consider this matter will be when we discuss the Finance Bill next 
March. 

'1'b8 .~ IIr CIeaqe 8chUIW: Sir, I understood my Honour-
nble friend to move the motion to substitute the words "Twelve piee", I 
was not quite clear, because he spoke about No.4, and No.4, nn my 
hst. is "Eighteen pies", 

Sardar SaIl' Bblgh: 1 have referred to the printed list. 
fte ......... SIr a.ar,e 8oIlu\er: Then, I will take it to be 

"Twelve pies". I find it somewhat dift\cult to UDderstand what my 
Honourable friend' is after .. If t.he duty is reduced to "Twleve piea", 
then the Honourahle "Member h88" another amendment down w1lich would 
have the effect of canceIIinft the first surcharge. So, if the b.asic duty 
is 12 pies, then, with the addition of the seoond suroharp, tht". ~ 
duty will become 14 pies as compared with the present exciSf! duty of 
two anDas and 9f pies and the present import duty of three annaa and 
Dine pies. It seems to me that my Honourable friend's proposal is a. 80rt 

D 
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r Sir Georset9oh~.J • . . . '.' .. 
of hif-way house which makes the worSt 'of bOth ~ worlds. 'If 'the Gil ;. 
really require4 as a fuel' oi~.· then hili 8uty is ~ Sigh. If, on tbe QfiMr 
nond, it is 'used as an il1ummant, then" aut,. of one 'a.m.. awi t.m. ~ 
DS compared with the e~eise duty of two' ann as and Of pies anti· the impolt 
duty' 6f thl'Pe' snnas and nine pies 'is, if I may say flO, ~ulously low. 
My Honourable friend has made very much of this argument that the oU 
which .is to be imported is inferior to red kerosene. I h~ve already 01l 
-several occasions pointed out that we are proposing to stsrl with a teat 
"~'hich will only: subject ?il to this higher dut! which !s capable of burn!ng 
10r four hours 1D an ordmary lamp. I subunt that oil that can burn lib 
that is a reasonably good illuminant. It may not be as good 88 fim clus 
whi~ kerosene and there would be more to be said for the proposal put 
forward by my Honourable friend, Dr. Ziauddin Ahmad. to try and devise 
Fome sort of differentiation between qualities ofkel'08ene. But t,his pro-
}IOfi3lis' an . unsoientific propGsal. If differentiation is required, this duty 
is far too low and it would have a very serious effect on our revenue. 
because, pr.esumably, this lower duty would &l80 apply to the other kinds 
of inferior kerosene--I call it inferior "kerosent'''-which may be im-
ported. I would like to point out to my Honourable fri/3Bd tbJIt., under 
these proposals. ~e shall ha.ve two cl~ of oil PQy1Dg the kerosene 
duty aQ,d it will in practjcE' be very difficult to dr8w the line between what 
falls in one class or the other. If the duty On the two classes is the 
same, the difficulty will be of no practical significance. But if there is H 
verv substantial difi'ert'uce betweeh the two duties. theon the ndministra-
tiv~ diffioulties put upon the Customs autnoritv in drawing the line will 
hE' very great. I would like bo point out to my Honourable frieDd, wh9 
l';eems to think that there i8 now this one class of clearly distinguishablE-
gas oil which would come under his provision, that there would be R 
number of ether ol88Ses of oil which are now treated as kerosene which 
would have to be treated on a par with this. My Honourable friend's 
amendment would upset and undermine the whole position. On hTOunds 
of principle or technical grounds, as he himself has called them, I entirel~ 
(:ndorse what has been' said by my Honourable friend, Dr. ].iauddin 
Ahmad. He 68)'S that· I have given some sort of assurance. I do not 
wish to be misunderstDOO on this matter. I have notgiveD any assurance 
1 hat WI' will consider in the Finance Bill a difterentiation between thf' 
dasses of kerosene.. I have never pe aa far "as ,tpat .... but 1V~llt I have 
dOlle is to say to Honourable Membenl, wbclnave J'fli8ed tbls point" that. 
jf the-\" WAnt it raised. then the occa.sion of the Finance Bill is the time 
to rai~ it. and not now. I havE' 8180 said that, on grounds of principle, 
J think it is a reasollflble proposal and that there is a ~ood deal to be said 
for it, Whether we can do' it or not depends on whether We can find 
nn easiiy worked dividing line between the different cla~s of illuminating 
oil. that is the first thing. The second th~ iB, ~her ~ revenue 
position win permit of 8 distinction of this kind being made for the Tednc-

· tion of t~e duty on the lower c188Bes. Sir. I think I need say no more 
· ~~ I, must oppose My Honourable friend '. amendment. 

· . '¥r. ,~"".i (The HoDoy~ble Sir Shanmukham Cliett;,,): The qucs-
tion ill: . 

"'l'batin· .. :et_ ill of Ua1llle2 of tJreBiH, iD the pro~ It.! No. 4OB. inr 
the wordt 'T,wQ anuq aD4 three piu' ,~' 'in UJe fourtl! coiPln, .tht- ,...onl_ 
"Twelve pies' be mbstit,ated." . . ...' . . .' 

The motion was negatived. 
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Mr. Lalchand .a'l&lral: Sir, 1 beg to move,·· 
~'That in 8ub-c1Bu8e(1)' of clauee'2 of the Bill, in the propoaed IteJn No. 4oB,for 

the words 'Two annM and three pies'. oreurririg in. the foorth column;' the word. 
'Oue anna Bnd four pi.' be substituted. ,. 

I hnve only to draw a distinction in the incidence of duty as compar~d 
tc the red kerosene oil. The red kerosene oil is now being. assessed at 
Rs. 0-2-91, whereas my amendment requires 16 pies to he charged on 
gas oil plu8 six pies surcharge T,lu8 a second surcharge wb,ich will bring 
it to Rs. 0-2-6. In consideration of the inferiority that I have pointM out 
to the House in the quality of the gas oil, my amencJment should he 
tl,Ccepted. 

Mr. Pr8lideat.·(The Honourable Sir Shanmukham Chetty): The ques-
tion is: 

'That in Bub-claulM' (1) of clause 2 of the Bill, in the propo.e40 I~ No. 4OB, for 
the wordtl '1'wo annu and . thrt'e pies', occ1HTing in the fourth column, the words 
'One anna and four pies' be 8ubatituted." 

Tlw motion wos negatived. 
Dr. Zlauddln Abmad: I want to move my amendment ~J. 8. 
Mr. Presldellt. (The Honourable Sir Shanmukham Chetty): It cannot 

.be moved bt~:nuse it is barred bv a decision taken bv the House on amend-
Tlwnt No.2. .. . 

Sardar Sant. SJDgh: Sir. I beg to move: 

"That aftt'f 8un-claullf' (tl of clault' 2 of the Bill. the following new 8ub-e1auae be 
insertf'd : 

'(.') .After Rub-item (!') of Item No. 41 of the . Second Schedule to the Indian Tariff 
.~d. 1894. the following lIub-item ahaD be inserted, namely: . . 

, (I) Oil ordinarily aaed for machiD-
ery Dot faIliDt witbiD aem 
40B , . . , ,Ad ~ 12i par 0IIlt'." 

Sir, my object in moving this amendment is very simple. I WMf, to 
~unrd against thp mistake tllnt occ\lrred recently when the import :.luty 
was charged on tlil' diesel oil The object of the Bill will be ful!illeil when 
the higLt'r duty ib ('hurged if, after tl certain t.est. tht, oil is found to be 
of n C'crtnin stnndnrd for illuminating purposes. If it is below that stlln-
(lnrd. there should be M oceaslon for charging the duty under Item 75 as 
it \\'I\S ndunll" !'hnrgt'd b\' the order of the Re,'enue Board. It should he 
chnrgPllhh, undt'r Itpm 41: Then>fon', I want that 8 new sub-clnuse, lIndel' 
Item 41. should be Added, whereby it should be made cleaf t.bat, if th(, 
fjualit..\' ill below the IItandard which ill found after the test is applied. thf'n 
the duty should be 1~~ per cent. and not 25 per c£'ot. as it was dI81~cd. 
Therefore, I move. 

Ill. Prtelden\ (The Honourable Sir Shanmukham Ch£'tt:,'): \mf"nd-
ment moved: . 

"That after lub-clause (tl of clause 2 of the Bill, the following new sob-clause be 
iD.ned: . 

'(S) After lIun·item (I) of Item No. 41 of the &!cond Schedule to/) tbl' lndlan Tariff 
Act, 1894, t.he followiM Bub-item lIhall be iDaeried, namely: 

• (I) 0.11 ~.f17 QIMId fqr ..,rua· 
er! --'faDiaa withiil Item 
40B • Ad ~ 121 per eeat.'." 
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The Honourable Sir George Schus\er: Sir, I think my HonourablE:' 
friend's amendment is moved under a certain misconception. As it stands, 
I urn afraid I must regard it as· extremely objectionable. I would object 
to it iu the first plnce as being Ollt of order, because it would affect 
items of the tariff not mentioned in the Bill. It would, for ex~mple. 
affect the specific duties levied at present f)n botching oil and lubrif''ltinrr 
oil. Ap!lrt from that, on its merits it would have a verv different e!Yect 
to what my HOllourilblE: friend ha~ in mind. It would, in' fact. mean th'lt 
an." imporlflr of oil, even if it was oil that could be used as an illuminant 
jf he could establish that a sufficient quantity of that oil W!\S uS(li for 
machinerY. would »1" able to claim to have that oil t.1l..'I(ed on this lower 
scale. That is wllit I am advised b:v my Customs Officials and, tl:ere· 
fore, the Standani Oil Company, for example, might Sl'J'8.Jlge to !It'll n 
sufficient quantity of their standard kerosene oil as fuel oil and then come 
along and (,Jaim to have it a6sessed under the 12~ per cent. duty on the 
ground that. they had established that it was oil ordinarily used for 
machinery. I am not suggest,ing that it would be easy for the Stllndftrd 
Oil Company to sell a sufficient quantit.', of oil for that purpose, but T 
suggest that there is a loop-hole in the amendment of my Honourable 
friend. 

Sardar Sant- Singh: ThE' position is this. I exclude all it{!InS not fall· 
ing within 40; if it is used for illuminating purposes, it will fall under-
It{!m 4O-B. There is a qualification attached to it. 

The Honourabll Sir Georp SchUlter: If thot is so, I must say th~t, my 
Honourable friend attempted tc attain hifl obje~t in the wrong way, be· 
cause he bas lLc;ed words here which make the basis for the selection o~ 
this oil the method of use of the oil and not. the quality of the oil. The 
practicol use is to he t.he test and not its quality. In any case, [ tllink 
mv Honourable friend's amendment is unneoessarv, because I im&trinf' 
that, what he has in mind, the sort of oil which he has in mind. would 
fall under Item No. 41, which is oil not ordinarily used except 8S fnel or 
for some sanitary or hygienic purposes. Therefore, my Honourable trend 
would get what he wants without his amendment. 

lb. President (The Honourable Sir Shanmukhnm Chetty). Does the 
Honourahle Member take the point of order that the amendment is out 
of ordu? 

The Honourable Sir George SchUlter: T Rtand on the merits. 

Mr. President (The Honourable Sir 5hanmukham Chetty): Thp ques· 
tion is: 

"That after suh-c1ause (t) of clause 2 of the Bill. the following IU'W IlUb·clal1le be-
inlerted: 

'(.f) After llUb-item (t) of Item No. 41 of the Sf!('ond Schedule to the Indian Tarilr 
Act, 1894, .the following aub·jtem Ilhall be iI18eri.ed, namely: 

• (8) on ordiDarily 1II8d for machin· 
ery DOt faDing within Item 
40B Ad ~ 121 per OIIlt· ... 

The motion was negatived. 
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Xl. E. P. ThampaD: Sir, I beg to move: 

"That to clause 2 of the Bill, the following proYUo he .dded : 
'Provided that oils used for fuel in engines shall ouly be 81lbjeCt to the dnty leviable 

under Item No. 75 of the Indian Tariff Act.and the GovernOr G'eueral in Council 111&1 
lnune rules for the refund of the exC8U duty if levied· ... 

Sir, at the very outset I must confess that I do not feel very .happy 
-over the wording of this amendment, If the House accepts the prmclple 
involved in the amendment, then the services of expert draftsmen m~y 
'be requisitioned and a proper amendment can easily be drafted. 

Now, this oil is primarily intended for use as fuel in oil engines. For 
that purpose it is distinctly superior to the ordinary oil sold in 

3 1'.11. the market.' At the first reading of the Bill, I said that my 
own experience was that the lighter d,iesel on was distinct}y superior to 
the other diesel oils that were sold in the market, the ei£ect of whieh 
was that there was immediate formation of earbon in the cvlinder and one 
was obliged to clean the engine oftener than one had to -do with lighter 
oil. One of the reasons why I opposed the Bill was that I should not 
be 6 party to increase the C06t of diesel oils in t.he market. The Honour-
able the Finance Member &aiel, when he introduced the Bill and also 
subsequently in the Select Committee. that he stood committed to the 
principle of giving refunds to the genuine uBers of oil engines if Govern-
ment were satisfied that they were forced to pay a higher price for the 
-oils that they purchased. He also said that Government were prepared 
to watch the situation and see if the prices were actually put up by the 
competing companies. Thill moming he was good enough to announce 
that he would also appoint a Com~ittee of this House as was done in 
regard to the 8alt duty and, if they were satisfied that this duty was affect-
ing thoee intereate then, effective steps could be taken to remedy it even 
without coming to the LegiPlature. Sir, persoD$l/y I .am not satisfied 
with that kind of pious wish for this reason that. by the time theeffeet 
of this higher duty is realised by that Committee. the merchants who are 
dealing in these things would wind up their business in that line, because 
by the imposition of a duty, that is equivalent to the duty on keroscm 
oil, the price will become prohihitive and nobody would purchase it. The. 
were hitherto paying 0011. Re. 15 or so under Item 75 of the Cu.<;toms Adt 
while, hereafter, they WIll have to pay abolit Rs. 60, with the result that 
the price of the oil will be on a level with that of keroaene oil. 

Let me now invite the attention of the House to section 28 of the 
-sea Customs Act, which the Honourable the Finance Member said was 
:sufficient for the purpose of giving refunda~ That section says: 

. 'The Governor General in Council _y, from U- to time, by ootitleatioa In the 
'Oazette of India, exempt. lolly IJOOda imponed iDto, or exported from British IDdia. or 
into or from any 8pecified Pon tMl"f'in, from the whole or any ...rt. of the CuatOma 
·duties leviahle on moo good •. " 

This in effect means that this section will be used or br.lught. int. 
operation ou]! if and when OO\'crnment are .satisfied that the price of o' 
hRs substantially tIlcreased a8 B result of this measure. What I want is 
that there should be Ii Statutory provision jn the Act ihJeif to the effect 
that, by virtue of that section, genuine users of oil engines are excludt>d 
from the operation of this Act. That ia why lOme of us (\0 this side of 
the Houae are anxious to introduce this provision. ' 
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Now, Sir, with fElprd to the quantity o~ the proportion of the oil that 
is uaed f9r iU~ant purposes, the l-!osition is. wry dou~tfl!l. t;ertaiu 
p60pl~. say, particularly those p~pl~ who are. m:teresteci m .putt~g .up-
this duty, that 90 per cent. of this J.Dlporl.ed oil 18 used for lllumwatm~ 
purposes', while on thE' other hand, people who deal in the oil say that it is 
only ten per cent, that is used as such GovernmeJlt themselves have 
110 data to proceed upon. We ha,re no kind of informa-
tion, but I will, with YO\lr permission, read a paragraph 
of a lette tha.t I received from t.be Northern India Oil Company who are 
importers of petroleum products which, I think, is a fairly correct esti-
mate. They say in the course of the lett.er: 

"The fear of u.. GOV4ll'llJll8llt. t.hat. dieael oil .. replacm.g broeene nil for Iilfhting 
. PUrpoMa is absolutely unfounded... Diesel oil is exclusively ulled for fuel purpoeu III t.he 
faet(lri~ From Karachi to.Peshawar and Delhi to Lahore this Dewly Imported dieael 
1)iJ haS 0II1y beerl. used for the purposee of tael in running maclrineriee alld not for any 
.stIaer ·purpeee. This factcau be fully corroborated from the certificatM of dieeel on 
obtained by us &Om tlie CODilUllel'& aDd qpplied to the Karachi (,'lIatoma iD reapect of a 
rece~ CODJi.gnmeo.t of dieeel ail imported by ue at lCafachi. DiMel eil may have t-n 
used for lighting plJ"p08e$ in other parla of t.he country, t..g., Bengal and Mad rae, and 
tll.J.t too by verY PQOr people, because they find kt;roeene oil moro expeDllive than diesel 
oil; aod the quantity Of dieeel oil tltuli ulled 1Iy the poor cl..- ill -, insignificant." 

That is only with reference to the Punjab. It is said that in Madras it 
nPght have been used by pcor people. I have & letter with me from a 
Madras"mm called "The Garland Petroleum Company". They say thaI 
their oil is not used for illuminating PU1'pO$e6 aDd tha.t it is solely used for 
engines. Therefore, my point is that apart froPl the propriety at imposing au 
additional burd~n on very poor people. without knowing what quantity of 
oil is used for lighting purposes, it is meaningless and hard to~poee this 
duty on genuine users vf oil on the ground thl~ it is UiOd for other 
purposes. . The immediate eRect of thi_ le«i_lation will be that the users 
of oil engines will be forced to pay higher I!ricea for thai!' oils. Sir, the 
eRect of this Bill on the trade and the users of oil engines cannot be 
better put than what I propose to read now froID a letter that lraoeived 
from another company; 

"About five or ail[ yeara ago, Indians bad no idea of .uterinR the IIlineral oil trade 
eJ:cept as apRt.. 8Ub-agenta and dealers for the few foreign _"ril.oil importing monopo-
lists atld indipnoaa producin« eompaniea. eo- eot.rprbiag Inaian It'llla atedied the 
foreign producing and distributing market conditioDe. They found that there is ICOpe for 
~(1II1Id inyestmeab of capital in this bUlli_ .. 81Iggeated by tile President of the Indian 
Tariff Board in hi. report 00 the thea propowd «J"IIIIt of pro&ect.ioa to tbe Indian oil 
industries. Tbua four Indiaa firms laid their Plans, and acqllired land fl'Olll Port 
Trusts at several Indian ports and put up bulk oil tank storage inetaltatiflllll. and 
connecting them with pipe line to the oil piers at capital cost.. of lleveral taU. of 
napes. Tbeae few I ndiall oompalIies are named below: 

1. The Western India 011 Distributing Co .• Ltd., at Bombay. 
2. The National Petroleum Co.. at Bombay. 
3. The Bombay Petroleum Co.. Ltd., at Bombay. 
4. The Mills Store Co .• at Ksrachi." 

To this list the Garland Petroleum Company at Madras must also be 
Hdded. because, as " RJatter of fad:, 1 know tl1at they art> dealing in 
this kind of oft'~ 

. "These companw. found that the 00IIt of high .rradti fuel oil bJlported from such 
distant places ato Ruasia and Rumania (even t.bQa,ti f ..... thebegtnnin4t IINMSed for 
Custom. duty at 100 per cent. more than similar oil iml.ort.ed by the Sl.andard Oil 
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(;ompany of New York at the .. me time) could be IIOld. to.~ UIIllIIlIDer ~ .pricMequal 
to that ~t which the foreign importing and Indian producing OOIIlJ*Dies were charging 
the Indian connmeJ' for an infe~ot grade of oil:' 

Sir, the next paragraph is very important: 
"Before the Indian oil importiDg companlea came ioto the market. th~ lodiap oil 

engine owner had Dot eveD the knowledge of the existence of laperlor ,fuel oil. They 
wen' tbDs led to accept whatever quality w;u offered at whateYer price duuanded by 
the monopolist companies, who obvioualy joined hllllds at maintaining a higher level of 
prices. Mnch of even thill inferior fuel Gil bas always beIIn uted as ad 'ill1Ul1iwmt 
by the very poorer and backward peaaanu. The only difference that the enuance of 
Indian importing rompUif'8 haa reaUy made ia the reduction of t.be iDDraioa.tely hugt' 
profits that these mOllopoliata foreign companies have been uaed to from and bav .. 
come to look upon ae their legitimate due from the at&rving and naked millious of 
Indi .. n peasantll. These poor people have in the put paid .. much as Ra. 1210 per 
t')fl f. o. r. Karacl.i for the _e qualit.y of fuel oil which they .are DOW rtt.ing at 
R~. 55 to Ra. 60 per ton, 01' even Je.. _ . The preaent rate of duty on fuel oil is 
R.. S-8'{) per ton; lind although Government. hae charged Oil our fuel oils import duty at 
over Rs. IS per ton, we have still oontinued to supply the higher quality of foel 
oil at comparatively low pricea, in the pUTBIUUICe of Gar policy to educate the IDdian 
oil l'nginl' owner to the real economy, of uaing a better fuel oil. oN« only wiU 
all the hard work done, the sacrifiees made, aDd several lakJuo of rupees of capital 
outlay "'hich we have made '? buil~ up aD ab~ute1y. legitima.te trade wilt be loet; 
but t,be large body of small 011 engme ownen Wl,ll &pm b. left at the. meY'cy of the 
foreign monopolists and be compelled to _ low-grade fuel oil which apeedily rains 
engines by much larger carbon depoeita iDereuing coR of mainteaance and ntpaira. 

The duty pro~ to he levied by the BUI before the Select CoaunitWe, ~iz., 
R •. 0-3-9 per gallon woald amount to &. 116-4-0 per ton aacl thia is the ~ 
of advantage it propo.ee to give the foreip IIIOIlOpCIIisa. and Indian eil predacio.c 
oompaniea. neither of whom, aOc:ording to theFinaDce Member, _ ma4e aD1 rep,.D-
tation of any ,"evaDee. 10 this ooonection, we may state that oar p~t 8elllog 
price is Ra. 75 per t411 f~. u. r. Karachi and if Ra. 56-4.0 is to be added tItD Will 
ma&l' the selling price Ra. 116-4-0 per too at Karachi. This price is too high abd caD 
never he paid by qricultarieta and aman indudtial ClDIIC8I'DL" .. 

Sir, thRt makes it clear thatl if the proposed duty is imposed, the price 
of fuel oil will be increased by more than 100 per cent.: that is 8 contin-
gency which I, 8S an agriculturist and one interested in industries, cannot 
IItCf'!. I must. therefore. move my amendment. 

1Ir. PnD:leD\ (The Honourable Sir Shanmukham Chetty): Amend-
Inent moved: 

"That to claulf' 2 of the Bill. the following proviso be added:. 
-Provided t.bat. oi .. aaed for fuel in engiDes ahalI only be 8Ilbject to ~ 'cbrt, . y 'Ievia,' b1e 

under Item No. 75 of tbe Indian Tariff Act and the. Governor General'm Coalicilaav 
f1'ame rulea for the ... r.md of the exl'MI duty if le-ried' _" " • 

JIr ... IIuwbocl ."JMd: Sir. I "'ant to know whether mv Rmend-
ment to clause 11 will be out of order aft.er this. . 

Mr. P,ruidtll\ (The HOllourable Sir Sbanmukham Chett"): Th(' Chair 
ClIll only Bay that, when that amendment is reached. • 

Dr .. Zla~dd1n Ahmad: .~ir. th.ere ~rc on)~' two points in tbts Bill. The fir:s t pomt IS ahout the dIesel 011 bemg uSt"(i as an illlH\lina~t; we agr~ 
With the Government andwo 8gn~ed alBO in the Select C()II1mit.tet' that all, 
oil.-dicsel oil or gas oil-if used 8S an illuminant and if i~ h8s thl' s"m~ 
iJ~umin8ting oap~it)· 8S kerosene oil. should be taxed eqllolJJ. The only 
~rty ... r:nce was thIs: that the OOt"ermnent 8:1id that, if it is used as an 
IJll\m!nn~t. th8t should be s~lffici('nt to charge the highe.,t duty, and \w, 
On thiS slde.of U,e HlIUM .• lEnd s~ on the point tJlnt 8 further condition 
should be Imposed that It should not only be an iIlumfnant, but that 
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it should ha,e the sanle illuminating capacity as kerosene before tbesllme 
«utv is levied. As far as we:have legislated at present, the thing is not 
quite clear.. But, on the assunmce given that this thing will again be 
looked int.o and 'will be carefully examined I.>y some Oommittee of expert.s, 
I think we may allow it to go through, and then see what the results 
would be. I never said in this House that the Honourable the Finance 
Member has promised anything or that he would lay this matt.er hefore 
us, in the Finance Bill. But wbat I said was that some experts would be 
investigating into the matter rind the results of their investigatiolls would 
be at our disposal aud then we wQula hfl\ e a chance to discilSS tbe whole 
question on that particular occasion. That was all that I said. The 
other aspect is this: What would be the eficct of raising the price of this 
oil . in the running of machinery ? We know that this oil is also used a8 
fuel: we do not knowwh~t exactly the percenta~ is that i8 used as fuel 
oil, and we hnve a very st.rongapprehension on this side of the House 
that the price of fuel oil would be raised and that it may seriouslJ affect 
the entire runnirig power in the country, especially in the case of small 
machinery used for ~cultural purposes: 'We know this thing, thAt this 
particular oil is 8 better fuel than other forms of dil'sel oils which deposit 
a large amount of carbon and t!hereby lower the life.of the machine. This 
is a point on which though assurances were giwn by the Honouruhll the 
Finance Member that be would see his level best that the users of these 
machines do not sWIer and that the agriculturists do not suffer, we have 
not visualised as to how this thing would be done; and this practical 
amendment is an attempt to give effect to the 8HS1\l'allceS already gi ,-eu on 
the· floor of the House and in the Select Committee. What we ali trv to 
achieve is this, that though ·the oil which has the same illuminating 
capacity must be equally taxed this fact should not be used to put Rny kind 
of :discount on the machines which use this gaa oil for the purpOse of 
fuel; and this is. a point which must be carefully investigatecl; and if it 
is ever found that it is really affecting prejudicially the interests of the 
agriculturists and the interests of persons . who . are using 
this gas oil as . fuel for running their machinery, then 
the· mistake should be immediately corrected. I· suppose the olYject8 
which we have in mind on this side of the House have already been nocepted 
by the Government and the only question befor~ us is how to give effect to 
the objects which we all have in view: and Mr. Tbampan has suggested 
one .particular fOm;l or method and. if the Honourable the Finance Mem-
ber may· suggest IIOJlle other method. by which the same object can be 
achieved. then certainly the House will consider it; and if the scheme is 
better, then they wonld certainly prefer it tothi. particular tiGheme. But 
the Finance Member understands very well that we are very anxious that 
by this legislation the agriculturists who are using machines should. not 
be allowed to suffer and. the price of their fuel should not go up by the 
increase in the customs duty from nine pies to Sa. 9p. which is re~lly a 
very big jump. 

Mr. K . ..... ood A.hmad: Rir, ] agrf>e with .tllI' object underlying fhi .. 
amendment, but I do not li.gree ,,;th the wording of it. There is no doubt 
that we are atl unanimous <:10 this side 1.hat oils u~ed for engine purposell 
should be exemp!~ fr,?m this ~uty i but, at ~he saIll6 time, the wording of 
the amendment JP. a bIt dl?fechve, because, It savs: 

. ..~ 

"Provided t.hM oil ued for fuel in eupuea. Ihall only lie IIObjeet to the daty 
leo;iable under.It.Im No. 76." .. 



After passing clause 2 and afier having this proviso,. it will be ~ery 
~ifficult for the officers to decide whether they should take action under the 
proviso or under the clause; and, further. there is a pro,isi.1lI in the Jironso 
that the Governor General in Council may frame ;·.!tCI> fo-: the refund of 
the excess duty if levied. Nothing has been said tl18t t.ais ref':!Ild ",'til be 
made either to the Company or to the consumer who will use this oil for 
~ngine purposes. At this moment, I restrict myaell to this, that I agree 
with the object, but I do not hgree with the wording of this amendment. 

Jlr ••. S. sarma: Mr. President, as a member of the BeJeCt Committee 
who was also responsible for getting an assurance of this ebametet' fro.:m t.l)e 
Government that the agriculturist shall not be penali2ed h.v thc. imlJ·JSition 
of this tariff, I am entirely in accord with my fri~nd, h-fr. Thampan's l.mend· 
ment; but I think that the spirit of his amendment ha.c; got iOUj),.··)rt very 
eloquently this morning from Mr. James himaell ou behalf fJI the Eurove,an 
Group; and, in the course of his speech, this ~. the Finanpe Member 
himself has given an assurance that the spirit of this amendment will be 
<>bserved. But the practical difficulty from his pomt of view waa the 
machinery which will b" able to find out how much oi tLis wus uS( d a.'l fuel 
oil and how much as "n illuminant. On that. tbere io a R');',l <let.) ,f 
dffieren<?C of opinion. because. while one firm holds tilat 96: per cent .. c.f 
this imported oil is uKcd as illuminant, the National il~tr·.leum c.umpany 
holds that not more than 10 per cent. i~ used ~ illuminant, and it is also 
a mattel' in which the PrO\incial Oovernmentl! hav .. gut t~ ex;)ress their 
views after this Bill has been actuall~' in upel'ation. J unJt..l'Btiood the 
Honourable the FinancE' 'Member ~ My that tha Committee. which he had 
in view, would also consider for the fil'Bt few days bow the Act il working 
and bring to his notice what best machinery could be evolved for the purpose 
-of achieving this object; but I am !itt one with Mr. Thampan and Dr. 
Ziauddin lAnd my friend, Mr. Maswood Ahmad. that the spirit of this amend-
ment should be observed. 

1Ir. 11. V. la4hay: Sir, my friend, Mr. Sarma, has agreed that hd spirit 
<If this amendment should be ob8t'rved and that the agrioulturist who is 
using this diesel oil should not be penalised by payment of the duty IIls~. 
The Finance Member has proposed thl,t if the duty pressel very h· 0.\ i!y 
upon the agriculturist who is using it genuinely for di~ engin6 purrose-s. 
then he would arrange for n syst(>m of rebate. I must say. Hir. that thia 
promise ia not of much practical use. I know that it will be scrupulously 
carried out, but at the same time I ha\'e to point out that even this pro-
mise will not be of much use to the trade. According to him. the importel' 
of light diesel oil \\ill have to }lay the import duty, then he will have to 
sell it at a rate minus the duty or minus the rebate for engin~ purposes. 
and then prove that the oil was really used for engine purposes. One has 
to bear in mind that, first the duty will be collected at the importing port. .. 
and the diesel oil will be. transported thousands of miles away in!o remote 
villages where it will he used for engines. So it will be very difficult fi-Jl 
the origin .. l importer to realise in the shape of rebates wbat. he has paid by 
way of import dut.y. At. the same. time, perhaps the certi1icat~ that will 
be iS8ued to the consumer for consuming oil in his engine will be convertible 
into cash at some., local Trea8ury and the consumer may take advanq.,ge cd 
that. So, as a mr.tter of fact, the importer who pays the duty in ~ firBt 
instance will not get any benefit of it Suppose, for instance, the import.e!' 
pays the import ~uty and then the oil passes to the ~nBumer th~h ~ri6~ 
hands. Then, 1f the importer does not pay the iDlport duty b.iInMftf,he 
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~l_ it by raising the Priee of the dU~set' oii, Bnd then too It "ill b£' 
roUnd th.at neither the middleman nor the ultimate consumer wm purchl>sl:' 
diesel oil ata price higher than the prioe for which he could get it ih the· 
rrlaiket. Therefore, in this way thE\ promise of a rebate is' not· of m'lch 
praotical value either to the importer or to the consumer. I, therefol·E'. 
think, Sir, that this amendment ought to be supported for that readon. It 
cannot be left to the good1\IiIl of the Government, becs'Ilse, "VIith ali thfli!-
goodwill, act.ually the trade of importing this diesel oil will be killed h~' tIlt' 
¥n~~ ~( this duty. 

The BoIlOllllable SIr George Schuater: Sir, I mnst oppose this amend-
ment. I have Rlready, in my opening speech, given the general reasons on 
\rlrieh . I must oppose this and other similar amendment.s wnich are down 
later on the list. Before I touch upon that general ground, I ""·li.nt to 
say something about the actual form of this amendment. 

I thirik' it sboWl! that Honourable J.lembers, who ha\'e criticised this 
meamre, hil,e not quite appreciated that it ma;v have oertli.in advantages 
nnch the~ seem to have missed. My friend attempts to provide that oil 
used for fuel in engines shall only be subject to the duty leviable under Item 
No. 75, that is to 25 per cent. duty; but we, Sir, hope that, by applying this 
test, we shall catchall oil which is suitable for use 613 an illuminant, and 
that the oil which is not caught by that test will come in as ordinary fut"l 
oil on a 121 per cent. basis under Item No. 41. That will be the position, 
unless substantial quantities of the oil, which does not satisfy the iUuminant 
t.est, stilI continue to be used I1S illuminant·s. Otherwise, if we ca.tch all 
the oil which is suitable fOl" use as ilIuminant and the oil which is not 
caught is only used for engines, my friend will get not only a reduction 
of 25 per cent. under Item No. 75, but a reduction of 121 per cent. under 
Item ~o: 41. That, Sir, I think, is an important point. 
, On the general position, I have already explained, it is impossible for 

Government to commit themselves as regards l>ny principle of refunds until 
we ha\-e consulted the PrO\;ncial Governments, and that general remark 
applies to the amendm£-nts dO\\'IJ in the name of my friend, Mr. Mll8wood 
Ahmad. That is the first point. I want to make. The second point I want 
to make is that legislation on this question of refunds is not necessaQ', 
because, as I have already pointed out, we have eXt'cutive poweri! for giving 
refunds under lIection 23 of the Sea Customs Act. The third point which 
I have to make is that we h(Jpe that any form of refunds ""ill be in filet 
unnecessary'. The mail! grc nnd on which we ,,~and f.nd hl.v£: stood through. 
out these discussions ;8 that there is plenty of go.:>d diesel engin£' oil hvail· 
able in the country from vario.ls sources in thE' world, and that, by cuLt.ing 
out one clasa of oil which is suitable for use in engines but which-un· 
fortunatel~- for those wIle wsr.L to ~se it in engines-is also suitflble as nn 
illumim.nt, by cutting out that one class, we ~bal1 not df) anytbin(o! .to put 
up the price oC ordinary diesBl ')il tor thosc who WilDt diesel oil for their 
engines. I would remind the H.::>uBt' that there ill adually anothtlr Indian 
CQrnpnn,v,-so I am told,-the Western India Oil Company, whi-:!h ila~ 
developed an imp<>rtam ha.Ie in tht: import of genuinu diesd oil which CIIIl 
nev.er be caught tmder tois meal.ure. That sh.)\\'s tlll,t at any rate then' is. 
another competitor in the lfi'lrket, and we !iee no reason why there sholtld 
not be many competit<.'rb. But we shall ban, tc watcb,-al~d that is tIlt' 
most important thing that we have got to dO,-we shall have to watch HII' 
effect of this mes~urfl. if it is passed, on the price of genuine diesel engine 
qil. and I wo'uld ~ke this opportunity. of issuing a w'nrning to thOle who 
represent tbe oil' cOinpanies that if it is found that they tnke advantage of 
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the ~n of the paaaing of this Act to put up tile ,price ot cUesel oil for 
us~ 10 engInes, then ~hey can expect QO sympathy either from Government 

'(')1' :ott-om fi'heHouse. (Applause.)' That, Sir, is, as I say, the point th,.t 
we sbldl 'have to watch, and it is 'one o'f'the poipts on which we shall have 
to gh'e information to the Committee, if a Committee, as 1 have proposed, 
is set up. 

J entirely agree with what my friend, Mr. Jadhav, said th6t, if we bad 
'to deal with this problem by a system of refunds, that might not be very 
etTecth-(>. There is going to be great difftcult.v about refunds, and, even if 
~'(> agree to a system of refunds, if an ordinary consumer of oil ~'ants to 
'1l\l~ this cla88' of oil which has alr&mY paid a very high duty, and to make 
it worth while he has got to go through the prace88 of claiming a refund 
011 that oil, I fully realise that it is not very likely that he \\;11 huy that 
oil and go through all·the trouble of claiming a refund if there is an oil 
of comparable quality S1; a comparable' price lesa refund, available in the 
market. I tllink we mu&t be cleat' about it-that the effect of ~his measure 
~'i1l undoubtedly be to put a considerable break on the use of this particular 
kind of gas oil for use in engines. But we believe, as I have already said, 
th6t it will Dot appreciably hamper the man who wa~lts to bUJ genuine 
diesel oil for his engiQe by puttins up the price or by limiting the market ill 
which he can supply hiIDSP.lf 'Aith his needs. That is the point which, as 
I Ray, we shall have to watcb. On those general grounds, I must oppose this 
amendment. 

III. Eo P. 'l'bampu: In vie\\' of the speech of the Honourable Member, 
I beg leave of t.he Bonae to withdraw Illy amendment. 

The amendment was, by leave oi the .. bsellllbly. withdr&""'D. 

.. Mr. ~8Dt (The Honourable t)ir Shanmululam Chetty) : The 
qUttat.ioo is: 

"That clause 2 Itand put of the Bill." 

Tht- motion WKB adopted. 
Clause 2 W8S added to the Bill. 

Kr. PreI1den\ ('fhe Honourable 
question is: 

"That c'auII' 3 ht.alld part of Un, Bill." 

The hlotion WRR adopted. 
Clause 8 wos added to the Bill. 

Sit' Shanmukham ('hetty) : 

Kr. X~ XIIWOOd Ahmad: Sir, 1 beg to movu. 

"Thllt aher <llao .. 3 t.i the Bill, the Mlowing newel ..... be i~HW : 

The 

'~A. IiI The Diltriet Magilltr.'e, or in the case of a Presidency Town, the PresidencY 
Jla~l<t.ratft or any othl'r pel'llOn aut.hori.d by him in thie behalf may _ue 1iceDCt'! t:' 
t.n0lt' who Qat'> thi. oil for running ell,ines. • 

Iii) On presentation of 'he 1iCt'1IC41 and alter 8ivil\l • receipt 011 a pl'eliCribed form. 
lhe bOIlQ IdlJ IIA. Allah jtl't thl! minl!ral oil mt'ntioned in Item N(I.40B of the Second 
Sch4'dull' W the Indi.n Tariff Art, 1894, at a rtduc:ed r.t.f! and 'this redurtion shall bf' 
tlqaal to) the diftel'f'nl"t' betwHn thf. amount, of the old tanUon .nd tb. new t61l1l\ion 
im~ed bythil Aut. 
. CIIl: ft. ftrm which sh.1I MIl the miMlal oil aader t.be pIO~' 01 _.-.dltG (iii 
of IIfOOIlOn ~A at. a reduced ra~ IIhall, on th. ~BMt.ation of th. feCeipt Qbtamecl t~ 
thl' 'mna .lidr user, gflt the refund', .. 
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[Mr. M~ MaswOOd Ahmad.] 
In this connection I wish to say· th~t this diesel oil is used in small 

engines which are used for agricultural and industrial purposes. :At prEl"'!nt 
there are four kinds of engines, the first kind being the petrol engmes whlch 
are th;; simplest but too costly in running; the second kind of the engine 
is the kerosene oil engine which too is very costly in running; then comes 
the steam engine which is very cheap in running, but it cannot be used in 
~llages, because it requires great supervision. Sir, then comes the diesel 
oil engines which are suitable for use in the villiiogos. There cannot be 
two opinions that diesel oil is used in small engines and only these small 
engines are suit&ble for a~cultural and small industrial purposes. This 
is what the Sel(!('t· Committee say. 

"Oilis used to a considerable extent in SJnlll «aginea employed iB connection with 
agricultural operations, and we would deprecate anything having the eflea:. of enhanciDg 
the cost. of fuel (lil to people using it for industrial or agricultural purposes." 

In principle, the Government have accepted that diesel oil, which will 
be used for fuel purposes, should be exempt-ed, because I do not find any 
minute of dissent from the Members representing the Government in the 
Select Committee against that view. The report continues: 

"We have been further assured that Goverumeot will carefully watch the situation 
with the object of checking whether development.& are such ~ to indicate that puine 
users of diesel oil for power purposes are being placed at an appnciab!e dieacI_tage 
by the operation of the Bill, and that if it were established that any I1IbItultial pre-
jndiCt' results to those requiring diesel oil for induat.rial or agricultural purpoeee, 
Governmeut will oooaider it obliptory upon them to take .. epa to redreu this reault." 

Government have also accepted that l-osition just now and announcea 
that a Committee would be formed which would watCh the result. In 
this connection, I remember a verse in Urdu which is a very oommOD 
one, and I want to remind the House and my Deputy Leader, Dr. 
Ziauddin Ahma4, as well, of it. The ve.r&e runs as lonows: 

"Baln lie 1I1lD1Q it taga/Ill 110 /raroge lekin 
Kila/: .to jaenge 00. tll.u:O kAaN, '\OIIe talc." 

It means: 

"It is true that yoo will not forget. me; it. is true that yon will do aomething for me. 
But, bv the time you will be aware of what. i~ happening to me, I will be reduced to 
aahea.'r . 

By the time the Committee will watch and report to the Government, 
the agricultural interests ,,'ill have been ruined in this country. In these 
days, when prices of everything have gone down, if the agriculturist has 
to get his dieReI oil at. a high price, it will not be possible for him to 
purchase the oil to run his engines, and to lift WBter from the well and 
irrigate the land. The same will happen to industries aOO. There is no 
other alternative, because the price of thi" diesel oil will go u~no doubt 
about- that-and when the price of diesel oil win go up, the . price of the 
hea~J diesel oil will al~ go up. It is \>ery natural that when the price 
cf ~ goes up, the pnce of wheat alao goes up, because bqth tbe:.ClQm-
modlties are used. 
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JIr .• ubammad Yamin Khan (Agra Division: Muhammadan Rural): 
In order that my Honourable, friend may get my support, will he gin- me 
figures to show that diesel Oils are 1Ised fol' the production of "'heAt Tn this 
country? ,.' 

. JIr. J[. JluwOOd.Ahmad: Now-a-days diesel oil is very essential for 
the production of the agricultural commodities. I am very sorry that my 
Honourable friend does not know that th~se diesel oils are used in engines 
and that these engines are used for working the pumps which take water 
from the well, and that from that water the wheat areas are irrigat-ed. }fy 
Honourable friend does not know even the A. B. C. of agriculture; he 
knows only how to go to the lobby with the Government. (Laughter.) 
It is said by Government that if the Bill .. ill operate against the agricul-
turists. they wiJI do something. What is my proposal., I propose that 
the District Magistrate will issue licences to those who have diesel oil 
engines. Men "ith such a lice!lce will go to a shop and get tbe diesel 
oil at a cheaper rate. They will issue 3. certificate to the seller that they 
have purchased a certain quantity of diesel oil for the use of their engines. 
The seller will send the certificates to his firm and the firm' will get a 
refund from the Government. I do not wRnt that these refunds should be 
taken by the consumer himself, because it will be very difficult for poor 
consumers in the villages to go and get .l refund on every occasion. Fur-
ther, I do not want that the refund should remain in the pocket of the 
04tmpanies only; rather I want that it should go into the pockets of the 
poor consumers. II the cultivators and other consumers will not get these 
dieeel oils at a cheaper rate. and only a refund is made to the companies, 
it Wl11 be of no use to the public. So I have provided how the refund will 
be paid. This amendment will come later. Sir. this is a most innocent; 
amendment and I hope that my friend will accept this amendment. If 
the:v really and honestly want to help the agriculturist and do not intend 
to ha1'88s him. they have no alt-erDative but to accept this amendment. 

Kr. Prea!ent (The Honourable Sir Shanmukham Chetty)~ Amend-
ment moved: , 

"That aft~r clause 3 of the Bill, the following Dew dause be inserted : 
'3A. (i) The Dillltrict Ma~lItrate, or in the ea&e of a Presidency Town, the Presidency 

Magistrate or any other peJ'llOD authorized by him in t.hia behalf may iaaue licencea to 
t~ who ute this' oil for running engines. 

(ii) On presentation of tbf' licence aDd after giving a receipt on a prescnDed form, 
the 60110 "ide user ahall get thf' mineral oil mentioned in Item No. 4GB of the s-ond 
Schedule to tlle IDdian Tariff Ad. 1894. at a redut'ed rate and tnis recI:action ahall be-
equal to the. diffftl'l'Dee behrHII the amount 01 the old tuation aDd the DeW t.uatica 
imposed by this Act.. .... 

(iii) The finn which ,hall leU tbe miD .. l oil UDder th, provisiou of IIUb-eection (in 
, of lIf'otion 3.0\. at a reflael'd' rate shall. on the presentation of the reeeipt obtained &om 

the 6n7lu liJt user, get t.he refand'." 

Dr. ZlaudcUn Ahmad: This i~ the first m~on in this 8esaion moved 
by my friend, Mr. Maswood Ahmad. 

Kr. K. Jlu!oOd Ahmad: I moved. one about Karachi and Patna the 
other day. . . 

Dr. llau4. Ahm.4: That is only a hye amendment to anotiber 
6In('ndment. 80 we need not talce note of it. This is the first I'Obetantial 
amendmen~ I 
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JIl. ~8m (The llonourable Sir Shanmuiham Ohetty): The 
Honourable Member must, therefore, support it? 

Dr. Ziauddin Abmad: I not only support, but I go further, I will 
remind the House of the story of a teacher to whom a parent handed over 
his so.n for instruction. After the instruction was given and the boy W88 
taught the use of the sword, the hoy took out the sword and tried to kill 
the teacher himself. The teacher was not killed. The parent was very 
angry and asked why the teacher did not ullow himself to be killed, bece.use 
it was the boy'8 first attempt 

lIf .• · Kullammad Y-.miD nan: What relution do you stand in in this 
story? 

Dr. z.~ Abmad: The story ends there. This is a very sensible 
~OQ of Mr. Maswood Ahmad and I tell you how sensible it is. The 
H~noUl'able the Finance Member has repeatedly said t~t the Finanee 
Department has got the inherent power to remit taxes and to give reba., 
but that the machinery whicQ they have provided for giving rebates is 
.'\-err weak, unintelligible, antiquated ant3 out of date. Mr. Maswood 
.\.broad by this motion has provided a very good maehinerv for giving in-
formation to th~ Finane.e Member so that the rebate may be glven very easily 
and readil.v and I think the Honourable the Finance Member ought to be 
\"ery thankful to ~fr. Maswood Ahmad for the suggestiOJls he has made. 
It will reli€ve the burden of his Department as there win be attested copies 
to show that the oil was used definitely for the purpose for which it "'a8 
int~nded and that tbere will be no golmal about it. I hope this sidf> of thf' 
House will support the motion not only on the ground that this is MI'. 
Maswood AhmRd's first motion, but .111so on the ground thnt it is R !'PaRon· 
able and a good one. 

fte Jr<moarable Sir CJecqe Sdluter: I alway!! like to follow my 
Honourable friend's advice and I cnn J!O half-way with him. I can, without 
any hesitAtion, thank the Honourable Member who 11118 moved this amend-
ment for not havin~ made anv previous motion this Session, but I nm afraid 
I cannot follow the second 'part of the programme he set out. It is not 
a grateful task, of eourse, to have t~ reject a maiden effort, of anv kind, 
and. even thou~h this motion is rather a questionable "maiden": I still 
regret having to oppose it. I need not ~ve him ;n My detail the ~und8 for 
that opposition, because I hav.e already made my position perfectly elear. 
We caDDot, in fact. r",mmit ourselves to machinerv of this kind Without 
going very carefully into the whole position and we' hope Rod believe that 
machinery. of this kind 1VJ11 be unneceasary. 

MI. ~ent (The. Honourable Sir Sbanmukham Chetty) : The 
question is: 

"That after c1aule 3 of the Bill, the foDowio, new .... 1.8 m....a : 
"3A. fil The Di~ Mapt...te, or in the c:.H of • Preri~ TotrD, the Preaf~cy 

·11 ..... or ........ ~ a1d.horiaed by him in tbil _haft rna,. illll1Je licence. to 
tt-e wtao _ this oil Jar.l'GJIDiDg aap... . . 

{II) 011 .~t.tfoD or die 1ieenee 1IDd .... -pm, • noeipl on a ~ fora, 
{be ""tID ~~ u." ahaTI get the -1Ilinwal .n mentinned in 1... No. «m of the 8eroncJ 
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8ch~ule to the Indian Tariff Act l884, at a rednced rat. aad this ~ IbaIl be 
~ual to the di.ft#!rence between tJ.~ ~ of the old tujltioD and tbe Dew taxation 
Unposed by ·thi, Aet. ' " ". ,.,,' '0' 

(iii) The finn which shall seU the mineral oil nndel' the provjaioml ohub.lecUou (ii) 
.,f ..otwn 3A at a rethced ll&te shall, on the preeeatetion of ~he receipt. obtamect from 
~ bOlla fi4e UMr. ,et ~e refund'." ", 

The motion was negatived. 
Sardar Sq.' 1lin8h: Sir, I move: 
"That. after cla ... 3 of t.he BiU, the following new clause be iDMrted: 
'3A. To seotion 00 of the Sea Culltoms .Act, 1878, tbe follpw~ prov~ shall be 

added, namely; 
Provided tt.at no IlUCh dutr under tbill Act falling ... tobin IWma l)/~ ,!OB. Mid 41 

'shall be levied on J4i"eral Oil Impott.ed under oontracte epterecJinto by lift1IOrteribefore 
7th November, ~.' " ' , ; 

.:r. PresideD' (The Honourable Sir Shanmukham-:C~):' WiD 
the Honournble gentleman tell the Chair howhia amendinent is in Older, 
because his amendment seeks to alter certain provisio:lS of, the Sea CUB-
toms At,t, 1878, which is not. now before the House. 

Sardar SaIl' 8tDgh: I was going to request you to permit me to alter 
the woniing. as it is defeetive, The fin;t part of this need not come in 
nt all, and, instead of beginning with the proviso, if you will pennit me, 
] may use different. language which I h8'Vc put down on paper which is 
wit.h me .... 

,Kr. PrelldtJU (The Honourable Sir Shanmukham C~tty) : The 
Chair regrets thllt without not iet' it cannot allow an amendment of that 
nature to be moved . 

.Banlar SaD' 1QD&h: Then I want to move the second item onlv-I will 
leave the draftsman to correct the language: • ' 

"That aft.er <'laue 3 of UJe Bill, the following provi-o be added : 
'Provided that no ll1Ieh duty under this Act fatling within Iteml Nos. 4GB aIld41 

, sball be levied 011 MiDeral Oil imporkd uDder CGIltl'act.a enkred into by 
Importers before ... No"f'ruw. 1933· ... 

The JIoDoarable Sir George Sch1l8\er: I Ruhmit. Sir, that a proviso must 
nttach to Borne dRuse. 'ly Honourable friend's alteration of this amend-

. moot will leave th(' PI'OViAO ('Omple~l:r unattached. " . , 

JIl. PruI4en\ (The Honourable Sir Shanmukharn Chetty): Order, 
order. The Chllir ennnot help the Honourable Member, Sardar ~ Singh, 
in this particular am~ndment. 

The question is: 

"That clau,4' 4 8t&nd part of the Bill." . 

Dr. Ziauddin. 
Dr. ma.cltIa .am .. : 8lr; I'mme: 
"That in r.lause 4 of tll. Bill, after .cla!Pe. (61 of anb-~'" 01 ...... .. ............A 

~ion 195A. tile fnl1o';'ir'lt'he Hftd'!' . -... .--,.. \.·t .. : ...... _~-

'(I') rlUllify 4iiIeaIU kin4. ,Qf Plinoval ~ ~ .. -'r IJI= I 1, ~"." 
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t Dr .. Ziauddin A.hJ(llw.l 
Sir, sub-clause (2) ofdause 4, provides (a) for th~ speQification- of thEt 

design, construction and materials of test lamps to be used for testing 
the burning properties of Inineral oil in wick lamps and for the standardi-
sation of such test lamps, and (b) provides for prescribing the manner 
in which and the persons by whom tests are to be carried out and. the 
stand'irds to he accept-ed for deciding whether anv mineral oil is or is not 
suitable for use as an illuminant in wick lamps;" and now I want to put 
in one more clause, just an enablinEtclause, for the classification of the 
different kinds of minerjlol oils according to their illuminating capacity: 

'(r) ctassify different kinda of mineral oils according to their illuminating capacity'." 

Sir, if the intention of the Government is to classify such oils at some 
future date and to have investigations about it, then this enf'bling clause 
will !riye t·hem the power to classify t.hem if they choos~ to do so. It 
is,not a binding clause, but merely &11 enabling clause. So, I hope, 
Government will' welcome this particular clause. 

Sir. I mave. 

Mr. President (The Honourable Sir Shanmukham Chett~·): Amend-
ment moved: 

"That in clause 4 of the Bill, after clauae (6) of auh-MCtiOll (I) of the propoeed" 
sectiOll -195A, the followins he added: 

'(e) Clusify different kinds of mineral oils according to their iU1UIIinating aapacity'." 

'fte lloDcnuable SIr Choqe Schater: Sir, I really am not quite dear 
what the purpose of this amendment is. 

Kr. Gqa Prasad Singh: What is the illuminating capacity of this-
amendment? (Laughter.) That is exactly the point about which I have 
considerable doubt. M v Honourable friend does not propose to remove the 
references to wick lamPs in clause 4 (2) (4) and (b), and I submit that 
these two sub-clauBes provide exactly what the new sub-clause will 
provide; and, on the ground that my Honourable friend's amendment if! 
difficult to understand. and, 80 far as I have been able to understand ~t, 
unnecessary, I must oppose it. 

Kr_ Preslden\ (The Honourahle Sir Shanmukham Chetty): The ques-
tion is: 

"That in danae 4 of the Bill, after cl_ (6) of sub-section (.!) of the propoeecJ 
-sectiOll 195A, the fonowing he added: 

'Ie) ClaMify different kinds of miDflral oils according to their illuminating ~ty·.·" 

The motion was negatived. 
Clause 4 was added to the :sm. 
Clause 1 was added to the :sm. 
The Title and the Preamble were adeled to the Bill. 

fte JronoualU Ilr deorge 1Ich •• nSil', 1·1DOM t· 
"That tb~ BiD, .. repbried hy the 8eteet Oc.tmftMe, be pueecL" 
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I do not proP9se to make any speech on thi .. occasion, because, I 
think, all that need be said on this measure has been said. already, but 
there is one point to which I should like to refer and that is this. I 
gathel' from what has been said bv Honourable Members, in the course 
of this debatt!, that my prop08al for the appointment of 8 small Com-
mlttee of the Legislature to help us in watching the eftect of this measure 
is generally acceptable. That being so, 1 sha.ll ask you to give me 
facilities to move a Resolution to that effect at the earliest poesible 
opportunity. 

JIr. Prll14ent ('fhe Honourable Sir Shanmukham Chetty): Motion 
moved: 

·'That. the Bill fartber to amend Ule Indian Tariff Ad., 1894, tbe Indian Financp 
Act, 1931, and the Sea Custom. Act, 1878, for cert&in p~, as reported by tb-
Select CommUtee, be palled." 

Kr. If. X. Joahl (Nominut.ed Non-~ial): Sir, I regret very much I 
cannot support this motion. I am very lOrry I was not present in this 
House when the Bill was discussed on the motion for its being referred 
to a Select Committee. Not leing also a member of the Select Committee 
to hear the debate and understand the spirit by which the members of the 
SelE"ct Committee were actuated in not opposing this measure, Sir, I have 
read the reports of the majority as well as of the minority, but I do not 
see much difterence between the two. Both of them seem to accept the 
principle of the Bill. 

Sir. I oppose this measure as being a taxation measure of a wrong 
principle. This is a measuru which imposes taxation upon the poor 
people of thi8 country, upon an article which is an absolute neceaaity of 
their daily life. I am rather opposed. to the principle of kerosene itself 
being taxed, and, as this is a tax not on kerosene but on an oil which 
is used for illuminating purpOReS, I am opposed to this Bill. 

Mr. President, I have heard certain statement. made in this House in 
support of this measure. It has been said that, after aJI, when kerosene is 
taxed, the poor people will not. get much benefit from leaving diesel oil, 
which ill sometimes used by them, out of the scope of a taxation meaaurE'. 
It is true thAt, if kerosene is taxed, those people who deal in diesel oil will 
not get "cry much benefit; at the same time, noboch, can denv that th('v 
will get ROme benefit; t.hey I\I't\ bound to get some benefit 80 IO"ng as there 
is competition. Now, WE' mURt remember that. this oil trade all over the 
world. nnd not only in Indin, is tendiDg to be monopoliatic. If it had 
been n power in' the hands of the Government, I would no\ have opposed 
a monopoly being formed. But. &0 long as the monopoly ~ in the hands 
of pri"nte capi tal iat-s , I think we must oppose it wi~ aU our might. II 
WE" can introduce some oompet~tion in this trade, it will certai.n1y Jead to 
thE" benefit of the consumers in this country. I am, therefore, opposed to 
the principle of this measure. It has alao been said that conoesaions hal'e 
been made by Government in the interests of the "8riqulturists whom 
my Honourable friend, Mr. James, represents. It may be true 
that there is " class of agriculturilts whom Mr. James repreaent.s, but 
what is the nutnber of those agriculturists in this oountr:v who are able til 
use ail engines for agricultural purp08es. Their number oan be counted by 
hundreds or thou.~s: they ,~not IJlOIIe tb8Il that,. Cert.ainly,tilt-if 
Dumber is not lar~ in any case Therefore, when any conO'e88ion is made 
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ph :;\. :;\1. Joshi.J 
i.u jayop.J: of agri.cultllrists, it r\.'~py mea»l> a ~oncessio,n :Q:I,n~ W .$e i,nte!.e~t~ 
of ca.pitalists who deal in agric.ulture. T, therefore, think t.hat we needr;lOt 
attach much impor,tlll;lce t.o the conces~o,n wude us regards the ugri-
c.I.I~turists. 

Then. Sir, some Members I:lude much of the concession that. the I"inRnc€ 
}Iemher has made by t.he appointment of 1\ Committee. I do 

• P.~. Iwt understand what' this Committee will do. TIl(' Committee, 
after haying accepted the principle, ('lInnot help the consumer" at all. I 
may be tthle to help a few people who purchase this oil by giving them "on,e 
kind of concessions, but it cannot get rid of the taxution. 'l'herefore, the 
flT)IH)intment of tl](' Committee is no f('ul concession at all. I therefcre, 
tl;i'uk that this measure shouln bt' for those people who care for the inter-
ests of the poor people in this couu.try. Mr. Presjdent, ~ oppose t.his Rill 

Sitd&r Barbans Singb Brar (E~ast Punjab: Sikh): Mr. Prel'ident, Mr. 
Joshi rose to oppose the passing of this Bill on tht· ground that the poor 
peopl.:! are not helped by it. Xone of the Jlembers who havE' spoken so far 
have shown in what way the maSSes or the real consumers wi1l Hufft'r 
b.,' the passing of this Bill. If aI,).~hody will gain by th(' reject·ion of this 
Bill. it will be a few importers of the ,4iesel oil and none else. Nobody 
has given figures as to the actual price that the eonsumer paYH for thiH 
light diesel oil as eompared to tht· red kerosene whi(·h he b\l~'s in the 
/TI,wket (.Ur. JAIlchand !',:/It'a Ira i : "I gave those ngwes. ") The figlln'R 
which ~Ir. La.lehfU1<1 ~a\'a]ra.i f]lIot+!rl flppllr!'Iltl\" n'h'rred t<l thp wholeRnle 
pri"L's for the light die~('] nil tmd thl' red kerosene. and the ilifff'n'Ill'P 
between the two was two annas per J!fIIHon. whif"h. conBiderin~ the profitt> 
made hy the wholesale dp;der,; and thp T(·tnil shopkeeper, will he redueed 
to one-hulldredth or one-thousandth frfletion of a pie ,,'hen t he peasant 
or the labourer in the field buvs this Jismt diesel oil in the viU~e. So, 
it would not make the least difference;~ 80 far as the teeming milliooa 
are concerned, wbose interests we are said t.o rppresent. and ~\'e do ~pre­
sent. It is jmmat~rial to us as to who imports tl-..i8 oil-whether it ~ ~ 
Indian Company or a European Company. So fur Qs these people are 
c-oncemed. whoever is re:;ident in the (·OItIiBtry an4. whosver ~3j the t.+f, 
e"erybody haR a right to deal in any trade or Wly ~~B~p~. Nonp pf 
them wiII span' the poor agriculturist or the peaslWi-wh~ ~hcy H~l their 
~oods The\' will trv to make t<'e moiSt of jt apd expJ.o.it tP~ in,t.erests 
of tht' ma<ises for their OWD benefit. So, that being the case, I do not St:t:' 
wh,' we f;hould depriv~ the Govemunent of s.uch a llj.rge I:cvenue hy way 
of the imposition of this dub. which is to be 1li>(,¥It for tbe benefit ')f 
the masse;! and for the car:r.'"~ on 'J! the admiw.tration. I really' wq.s 
fit 1\ difficlJlt,.'- tD bfol'!'in wit6J. bE'Cause of t.hc g~t lpTlwLl 0.0 t,1l is Ride w L(l 
were !'upportin~ the Bill, but, after c;ousiderjng t.he pros and coos a.nd 
thinkin!! that the r,\ot or till' pelifiant or ,the 1lUI"~ (10 tI(l,\.. ip ;~.Y \\"~v 
eitber benefit hy tIJi' rejection of this Bill or sWlpr by th.e puss.rm; of it 
Rnd by tIle pasFling- of it the Exch~luer ~~ns su(~h ;I.,If encpnous ',!lWJ :}8 
JA lakhs a year. I thought. ~ b{'st W SlIpport ~ Bill. Sir., 4 i., fJvr 
tillily experienf'e that the peasa.nts alw~.YtI have 0 pl~j Jp,uch ri~~ . .r pnC('ii 
than the ul'bRn people. becAuse, due to their ~orWlce. ,the p~rel! w,hkh 
they hAW:, t~ pay are almolt ill prQPQlt.iQn to ~AW: .ignor@~. '\'}·jtp tq,t',IH' 
r('marks. nnlt considering that ~ intereiHI 01 ",e ~f(\' .are no.t jp 11.1;J;V 
way protN1:E'd hv the rejec>t~()1] of this Bil1, I RUPPort .i.t. 
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J[r. B. V. la4hav: Sir, I rise to thank t.he Finance Member for the 
threat he has offered to the capitalist group that, in case they take ad-
-:antage of the eliminati.)u f)f this light diesel oil and raise the price of 
the diesel oil, then Government will take very serious steps against them. 
This shows that the conscience of the Honourable Member is troubling 
him a little. He is convinced that the measure was in the interests ulti-
mately of the Burma Oil Combine and that, as is their usual habit, they 
are sure to take advantage of the monopoly that they are likely to enjoy. 
I hope the threat will be taken to heart by the very people for whom it is 
intended and that Government will not have an opportunity of performing 
the other part of that threat if they like to take advantage of the elimina-
tion of the competition and raise their rates. Sir, we are beset by pro-
fiteers all round. The oil trade of Burma and Attock and Assam is in the 
hands of a combine wbo are bent upon ~et,ting as mucb profit as tbey 
can. On tbe other hand, there are other profit(!ers-tbe National Com-
pany-who are also profiteers in the same way and who want to have tbeir 
hand in the pie. Therefore, tbey have started this importation of oil. I 
am no lover of them also, because they are equally profiteers. But, as 
is said, it is better to set a thief to catch a thief, so the competition 
between these two interests is to the ultimat(! profit of the poor ryots. 
I f one agency is made powerless, then the other agenc~' becomes more 
powerful and they will not fail to sllck larger quantity of the r:;ot's blood. 
It is. therefore. necessary to preserve the other agency also; in order to 
keep the first profiteering agenc~' in check. I appeal to the Honourable the 
Finance Member to preserve this even balance, because. in the case of 
these profiteers, it is much better to have the one working against the 
other, so that both will be kept in check and they will not suck as 
mu(·h blood 8S they would desire otherwise. Sir, I heartily support tbe 
third reading of tbe Bill. • 

. ~. PfMId·t:, (The Honourable Sir Shanmukham Cbetty): The ques-
tIOn IS: 

"That the Bill, .. reported by the Select Committee. be pa.ued." 

The "Ayes" have it. 

Kr. K. P. '!'hamp&ll! The "Noes" have it. 

Kr. PnIIdea' (The Honourable Sir Sh ukh Ch 
Honourable Members who are in favour a~ .. am. etty): Those 
their seats. of a dlV1810n wtll please rise in 

(A. few Honourable Members stood in their seats.) 

There ~ no general dem t.o have a diviaion. The quea\ioo 16: 

"That. 'the Bill, u reported b1 the Seleet Committee, be pused." 

The motion was adopted. 

the '?S:b ~~~~~journed till ElevEln of the Clock on Wedneaday, 
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